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LEGISLATIVE ASSEMBLY.
Thursday, 1st October, 1936.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Raiim) in the Chair.

QUESTIONS AND ANSWERS.

ABSSISTANCE GIVEN BY INCOME-TAX OFFICERS TO INCOMB-TAX COMMISSIONERS
IN Cases oF AprpeaL IN OPEN COURTS.

. T44. *Mr. Sri Prakasa : (¢) Are Government . aware that it is
irksome to the income-tax officers and embarrassing to the assessees
when in cases of appeal, the Income-tax Commissioners call Income-tax
Officers openly in court to assist them ?

(b) Have Government received any complaints against the system
of the Income-tax Office being a complete department in itself, in which
the assessments are made and appeals disposed of without the intervention
of third parties 1 '

(¢) Are Government aware that a reference to the High Court, as
permitted by law, can in the nature of things be resorted to only in very
special cases and by very few individuals ?

(d) Are GQovernment aware that there is a widespread f@éling that
this system does not conduce to proper justice being meted out to persons
dissatisfied with their assessment of income-tax, and that this system has
made most Income-tax Officers irresponsible and autocratic ?

(e) Are Government prepared to consider the desirability of
introducing the system of appeal outside the Income-tax Department ?

The Honourable 8ir James Grigg : Complaints of the nature
indicated in the first four parts of the question have been received
from the public. The whole subject is at present under the examina-
tion of the Expert Advisers to the Government of India on Income-tax
matters.

DEMAND MADE BY THE RESERVE BANK OF INDIA ON SCHEDULED BANKs.

745. *Mr. Sri Prakasa : (¢) Is it a fact that the Reserve Bank is
authorized to demand about 2} (two and a half) lacs of rupees from
each of the banks which Government have declared as scheduled banks ¢

(5) Does the Reserve Bank pay any interest on these sums !

(¢) What facilities, if any, does the Reserve Bank offer to scheduled
banks whose money it keeps ?

( 2155
1354LAD A
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(d) Are Government prepared to take steps to see that a reasonable
interest is paid by the Reserve Bank to scheduled banks for such money !

The Honourable 8ir James QGrigg: (@), (b) and (d). I would
invite the attention of the Honourable Member to section 42 and to
sub-section (6) of section 19 of the Reserve Bank of India Act.

(¢) I would invite the attention of the Honourable Member to the
reply given by me to Mr, Satyamurti’s starred question No. 155 in the
current Session,

Mr. 8ri Prakasa: 1 am sorry I could not catch the Honourable
Member’s answer to clause (d) of the question. Will he kindly repeat
it ?

The Honourable 8ir James Grigg : I referred the Honourable
Member to certain sections of the Reserve Bank Aect, but I ean elaborate
a little if the Honourable Member so desires. These compulsory
deposits free of interest are intended to provide the remuneration of
the Reserve Bank for the services it renders to the market, and I should
be deceiving him if I held out any hope whatever that the Government
would be prepared to ask them to pay intecrest.

Mr. 8ri Prakasa : Do Government realise that it is very hard for
comparatively small banks, with paid up capital of only 10 lakhs or so,
to pay dividends to shareholders and interest to depositors when they
hawerto deposit as much as 24 lakhs in the Reserve Bank without any
interest at all ?

The Honourable 8ir James Grigg: If the Honourable Member

would work out the interest at short term rates on 24 lakhs, I think
he will see that it won’t make a great deal of difference to the banks.

Mr. Sh Prakega : May I trouble the Honourable Member once
more to repeat his anawer to clause (¢) ¥ 1 could not catch that either.

The Honourable 8ir James Grigg : I referred to a previous answer
which I gave to question No. 155 put by Mr. Satyamurti.

ConsTRUCTION OF COVERED PLATFORMB ON THE BENARES CANTONMENY
RarmLway SraTion.

746. *Mr, 8ri Prakasa: (¢) Are Government aware that it was
raining very hard wlien the Viceroy last alighted at the Benares Canton-
ment Railway Station ?

(») Is it a fact that he and his party and Ilis Highness the Maharaja
of Benares and high local officials who had gone to receive him, were put
to great inconvenience because of lack «f preperly covered platforms 1

(¢) In view of the importance of the Benares Cantonment Railway
Station and the inconvenience caused te high and humble alike, are Gov-
ernment prepared to order that both the platforms he properly and fully
covered !

The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes.
(b) Some inconvenience resulted.

(¢) This is a matter within the competence of the Railway Adminis-
tration, whom the Government of India consider to be in the best
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pesition to judge of the relative importance of the proposed expendi-
My, Bri Prakasa : In view of the fact that the Benares Cantonment
Railway Station is an important station, and further in view of the
fact that the Railway are actually extending the covered portion of
the platform, will Government advise the authorities to expedite
matters and cover the whole platform or at least a hundred mere feet
in order to cover the exit and entrance, within a reasonable period
of time ?

The Honourable Sir Muhammad Zafrullah Khan : No, Sir.

Pandit Lakshmi Kanta Maitra : May [ know, Sir, if it is the posi-
tion of the Government of India that even in such important matters
the Government of India cannot interfere ? oy

The Honourable Sir Muhammad Zafrullah Khan: It is not a
question of Government of India beirg unwilling to interfere. I have
tried to explain in answer to part (c¢) of the questiom +that in these
matters the administration must decide the relative priority of the
works which require their attention.

Pandit Lakshmi Kanta Maitra : In view of the fact that it is a
State-managed Railway, and in view also of the faet that pilgrims all
the year round go to Benares in large numbers and great inconvenience
is caused to them, do Government propose to advise the administratéon
in this matter ¢

The Honourable 8ir Muhammad Zafrullah Khan : No, for the
reason that if Government were prepared to advise the Railway ad-
ministration in such matters, they must first send for the whole of
their programme for the year and take it upon themselves.js decide
upon the comparative importance of the works, and Government are
not prepared to do that. '

Pandit Lakshmi Kanta Maitra : May I know whether the Vieeroy’s
gart)‘:r1 never brought any complaint to the attention of the Railway

oard ?

The Honourable 8ir Muhammad Zafrullah Khan : No.

Mr. 8ri Prakasa : Are Government satisfied that the Railways are
exercising their discretion in such matters properly !

The Honourable Sir Muhammad Zafrullah Khan : Certainly,

Mr. 8ri Prakasa : Sir, I am not asking question No. 747. It has
already been answered in another eonnection.

1747%.

DIFFERENTIATION MADE BY VENDORS OF Foop-Sruwrs AT RAILWAY STATIONS.

'748. *Mr. 8ri Prakasa : (a) Are Government aware that at various

;a.ll“:ay stations pedlars sell what is culled ¢ Hindu Tea’ and ‘ Muslim
ea’?

(b) Have Government specified tiie relizion of the various sorts of

tea sold at railway stations 1 If not, what exactly do these terms mean ?

" 4 Thig question wss withdrawn by the questioner.
L354LAD A2




2168 LEGISLATIVE ASSEMBLY, [1sT Oct. 1936.

(¢) Are Gevernment aware thar among flindus themselves, va.notu
castes do not take food ¢r drink touched by each other ?

(d) If the intention of Government is to prevemt the eontammatwn
of one religion by the toucii of anotiier relizion, by differentiating between
Hindu and Muslim tea, are they also prepurcd to arrange for the preven-
tion of the contamination of various castes among Hindus in a similar
manner !

(e) If not, are Government prepared to prevent forthwith such
differentiation being made by at least the licensed vendors of food-stuffs
at railway stations ?

The Honourable Sir Muhammad Zafrullah Khan : (@) There are
stalls at several stations with notice boards to this effect, and it is
believed that hawkers announce their teas accordingly.

(b) No ; the notice boards merely indicate that the vendor is a
Hindu or a Muhammadan as the case may be,

{¢) I am prepared to accept this from the Honourable Member,

(d) and (e). Such differentiation as there is at present has been
forced on Railways by public demand, but Government are prepared
to stop it if feeling is unanimously against it. They have no intention,
however, of making any further differentiation.

«'Mr, T. 8. Avinashilingam Chettiar : Do Government expect that at
any time there will be unanimous feeling in a matter of this nature {

The Honourable 8ir Muhammad Zafrullah Khan : One never knows
what may happen.

Mr. T. 8. Avinashilingam Chettiar : Is it not a fact, Sir, that it can
only be a majority who can have a feeling in this respect, and there
can never be a uniform feeling in this matter ?

The Honourable 8ir Muhammad Zafrullah Khan': These feelings
are based mostly on religious sentiment, and I am afraid in such a case
the majority sentiment cannot be taken to override the sentiments of
the minority.

Mr, K, Ahmed : Are Government aware that Hindu passengers at
railway stations refuse to take water from the same hydrant or water
tap, and the matter has gone go far that there was even a death, and
are not Government justified in' maintaining separate establishment for
supplying water for Hindus and Muhammadans, in the same way as
there are Hindu and Muslim puri and kachori suppliers ¢ Insiead
of thanking the Government for making that provision, does it mot
look extraordinary for certain Hindu Members to raise objections for
whose benefit the above provision was made ! ]

Mr. 8Sri Prakasa : With reference to answer to part (i) of sub-
clause (d), are Government satisfied that they are meeting the senti-
ments of various castes of Hindus themselves in this eonnection ?

The Honourable 8ir Muhammad Zafrullah Khan : T am not aware
of the sentiment referred to by the Honourable Member.

Mr. 8ri Prakasa : Is the Honourable Member not aware that-many
so-called higher caste Hindus also do not take food or drink served out



QUESTIONS AND ANSWERS. . 21569

by the vendors and first ‘'make - sure . of the particular caste of .the
vendors even when they announce.that they are Hindus {

. The Homourable 8ir Muhammad Zafrullah Kbaa : 1 have answered
that in (¢) in my reply. I am prepared to accept from the Honourable
Member that there is such a differentiation.

Mr. Sri Prakasa : If the Government don’t mind this differentia-
tion among the Hindus themselves, why do they make the ditferentia-
tion between Muslims and Hindus ; and by abolishing thém, not help
to foster unity ?

The Honourable Sir Muhammad Zafrullah Khan : Government do’
not mind the differentiation. Government have made the diff ercntia-
tion wherever they were pressed to do so.

Mr. K. Ahmed : Is it not a fact, Sir, that advanced and educated
Hindus do not refuse to take meals or refreshments from the hands of
Muslims, but the majority of those people who are a little bit orthodox
tell the others Oh, look here, you are making a mistake ’’, while they
themselves don’t admit that they are taking food from Muslims which,
according to their religion, they should not take, and “that is the rt,al.
difficulty which arises very often ?

The Honourable 8ir Muhammad Zafrullah Kban: I am afraid I
am not able to see the point of the IHonourable Member’s question.

Mr, Sri Prakasa : Is the Honourable Member aware when persons
like myself, who do not observe so-called ‘ caste ’, ask for tea or food
from those who announce themselves as Muslim vendors, they decline
to give them on the plea that they are Muslims ¢

The Honourable Sir Muhammad Zafrullah Khan : On that point,
the Honourable Member alone can furnish the information. 1 am
unable to furnish any information, T

Mr. 8. Satyamurti : Will the Government consider the desirability
of abolishing this distinetion, in the name of civilized secular Govern-
ment ?

The Honourable 8ir Muhammad Zafrullah Khan : The Government
are prepared to abolish this distinction if the demand for such a dis-
tinetion practically ceases,

Mr. Sri Prakasa : When was the demand made and how did the
Government assure themselves that there was such demand before they
introduced this distinction ¢

The Honourable 8ir Muhammad Zafrullah Khan : I think there is
_another question which has not yet been reached where an Honourable
Member of this House enquires why a Hindu water carrier has not
been provided at a certain station.

Mr. 8ri Prakasa : Why should the Honourable Member think that
the Honourable Member who has put that.question represents publie
opinion, while T who happen also to be a Member of the House am not
regarded as representing public opinion when I say that we do not
want such distinction ¢

The Honourable 8ir Muhammad Zafrullah Khan : That is a matter
of opinion.
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RueervaTioN oF Foun First CLass BerTHs on PaymEnT oF Onm Fams oN
RaiLwavys. 2

749. *Mr. Sri Prakasa : (a) Is there any particular class of men m
India who are permitted the use of a whole first class eompariment of
four berths on payment of one fare ?

(b) If so, which individuals constitute this clase ¥

(¢) Who is responsible for the loss of revenue to the railway by the
three other seats goiag vucant i And whai arrangement is made for
any other passenger who may want to travel by that train and find no
other seats vacant except the three in such a compartment ?

(d) Ts it a fact that sometimes bond fide travellers coming fr-O’r.n
further up the line, :ire asked o vacate their seats in order that privi-
leged individuals may have all the seats to themselves %

(2) Have there been any unseemly quarrels between the railway staff
and suech a pa<senger on such occasions !

(f) Are Government prepared to order the discontinuanee forthwith
of the practice of reserving four- berths on the payment of one for any
person whatsoever 1

The Honoursble 8ir Muhammad Zafrullah Khan : (¢) No.

(b), (¢) and (f). Do not arise.

(d) and (e). Government are not aware of any such cases.

Myr. Sri Prakasa: Is it not a fact that Judges of the High Courts
and Presidents of Provincial Councils pay only one first class fare to
get one full compartment reserved for them ?

The Honourable 8ir Muhammad Zafrullah Khan : The railways are

paid the full amount which is due in respect of the accommodation
reserved.

Mr. 8ri Prakasa : The gentlemen concerned pay only one fare and
do the Government make up for the balance of fares afterwards !

The Honourable 8ir Muhammad Zafrullak Khan : That is not the
concern of the Railway Department.

Mr. 8ri Prakasa: That is my concern because I have to pay the
remaining three fares.

The Honourable Bir Muhammad Zafrullah Khan ¢ 1 cannot answrer
that question. Thar does not relate to the Railway Departwi:nt.

Mr. Sri Prukasa : I do not mean that. I pay the remaining fares
myself. T pay as a taxpayer for it is the taxpayér who has always to
pay ; and dJdoes not the Honourable Member as the custodian of the

interests of the taxpayer regard it as desirable that such a system is
abolished 1 ¢

The Honourable 8ir Muhammad Zafrvllah Khan : As T have tried
to explain, it has nothing to do with the Railway Department. So far

as the fares are concerned, the full amount due is paid to the railways.
The Railway Department is satisfied.

Seth Govind Das: Is the money paid out of Provinecial Govern-
ments’' budgets 1
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-- ‘The Honmourable 8ir Muhammad Zafrullah Khan : The Honourable
Member has said that Judges of the High Court and Presidents of Pro-
vineial Councils are entitled to this privilege. I am unable to say who
pays the fares.

Mr. 8ri Prakasa : Is it a fact that they are entitled to this pri-
vilege 1

The Honourable 8ir Mubhammad Zafrullah Khan: I am unable to
say. °

_ Mr, K. Ahmed : Is it not a fact that th: Chief Justice of every
High Court is allowed by the Government to have the price of four
tickets to include his bill of travelling ailowance, and the Puisne
Judges are only entitled to a single first class, but as a matter of fact
when one berth is engaged by the Department for a Puisne Judge, any
geutleman of the type of my Honourable friend, the questioner, and
others as a rule do not venture to travel in the same compartmeént out
of respect of the Judge and his judicia] attainment even though there
are other berths vacant in the same compartment ?

(No answer.)

Mr, N. M. Joshi : May I ask, Sir, whether it is open to a Member
of Government to say that a particular matter is not within his jurisdie-
tion and it is not for him to reply when the Government of India is one
and indivisible ¢ )

The Honourable 8ir Muhammad Zafrullah Khan : The instances
cited have nothing to do with the Government of India in any of its
Departments.

Mr. Mohan Lal S8aksena: What about Judges ? They are under
the Government of India ? ii

The Honourable Sir Muhammad Zafrullah Xhan : No ; they are
the concern of the Local Governments.

Beth Govind Das : The Provincial Governments are suhordlnate to
the Government of India.

The Honourable 8ir Muhammad Zafrullah Khan : They are not
subordinate to the Government of India. XL

Mr. President (The Honourable Sir Abdur Rahim) : Next que's'tion,

PERSONS PAID FPROM INDIAN REVENUES 1N THE UniTED KINGDOM AND THE
BriTise CoLONIES.

750. *Mr. 8ri Prakasa : (¢) What is the number of persons, paid
from Indian revenues, who drew their salaries and pensions in 1935 and
1936 in :

(¢) the United Kingdom, and
(ii) the British Colonies 1
(b) How many such persons reside in :
(¢) the United Kingdom,
(#2) the British Colonies, and
(iit) India ¢
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u:,l What is tie tetgl amount of sularies and pensions of sueh pmons
drawn in :

{+) the United Kingdom, and
(4) the Britisu Colonies ?
“(d) What is the unnth.l} and annual maximum and minimum of

¥

such salaries and pensicns !

The Honourable Sir James Grigg: (a), (b) and (d). The infor-
mation is not available.

(¢) I would invite the Honourable Member’s attention to ‘the reply
given by me to Mr. T. 8. Avinashilingam Chettiar’s starred question

No. 1410 on the 23rd March, 1936, which contains all the information
available.

Mr. 8Bri Prakasa : Will the Government make any efforts to obtain
the inféormation ¥ Or, will it be too much of a trouble ?

The Honourable 8ir James Grigg : I would not put it on the score
of trouble. but on the score of expense.

Mr. M. Ananthasayanam Ayyangar: Is it not even possible to
say the total amount of salaries and pensions as requested in part (r',:
of the question ?

The Honourable 8ir James Grigg: If the Honourable Member
refers to starred questwn No. 1410, which I referred to, he w111 see all
the information that is available.

Mr. Lalchand Navalrai : Are there no registers or records to

show which amount of pension is drawn in the United Klngdom and
which in the British colonies *

The Honourable 8ir James Grigg : Of course the information is
there, but the question of compiling it and the labour and expense of
compiling it is the matter in question now.

Mr. 8ri Prakasa : I do not ask questions Nos. 751 and 7'5.2, as they
have already been answered in another connection.

t751°.
1752*,

Duties or THE SEcoND GRADE PosTaL CLERKS.

753. *Mr. Suryya Kumar Som : (2) Is it a fact that Government,
when creating the cadre of lower division clerks, now known as second
grade clerks in the Posts and Telegraphs Department, announced that
the duties of the newly created cadre of clerks would be of routine®nature
and they would not be required to do intelligent work nor work of bigger
wmonetiary responsibilities ¢

(b) Is it a fact that these clerks are now frequently ordered to hold
charge of important branches and sub-ofiices and to undergo heavy mone-
tary responsibilities ?

t This question was withdrawn by the questioner.
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(¢) Is it & fdet that the:Pasricha. Cormmittee held ihe view that the
direct recruits to the lower division clerks, now known as second grade,
clerks, are as good as upper division elerks in point of office work and
academic qualification and they are doing as responsible work as upper
divisions and in some cases of even greater importance !

The Honourable 8ir Frank Noyce : (a) The facts are not as staterd
by the Honourable Member. When the new grade of lower division
clerks was created the intention was to empléy this class of offieials
for the discharge of ‘‘ intelligent routine duties ’’ ; but later on it was
laid down by Government that it was open to the Head of the office to
employ these lower division clerks in such duties as he might think most
gnitable. subject to the conditions that the officials in question were
employed solely un work of a routine nature or on work, including
transactions with the public, which involved ecomparatively minor
responsibilities. I may add that reeruitment to the old grade of lower
division clerks has now been discontinued but that grade is not
now known as second grade.

(b) Government have no information but they have no reason to
believe that the orders on the subject are not being observed.

(¢) Yes. _ _ '

Pendit Lakshmi Kanta Maitra : Is it not a fact that the Pasricha
Committee held the view that second grade clerks were recruited from
highly educated section of the community and that they were called
upon to discharge duties and responsibilities as onerous as those of
upper division clerks ?

The Honourable 8ir Frank Noyce : That question is covered by
part (¢) to which I have replied, *‘ Yes "

Pandit Lakshmi Kenta Maitra : If that is so, then does not the
Honourable Member think that they should be given better prospeets
in the matter of pay and emoluments ?

The Honourable 8ir Frank Noyce: We have revised the whole
system, as I shall be explaining in reply to the next question.

New ScarEs oF PAY INTRODUCED FOR THE SECOND GRADE Postar CLERKS
AND SuB-POSTMASTERS.

754. *Mr. Suryya Kumar Som : (¢) Has the nttention of Govern-
mcnt been drawn to an article under the caption ¢ The miserable life of
the Lower Division Clerks and sorters of direct recruitment ’ appearing
al page 278 of the September, 1935, issue of Labcur, the Postal organ of
the Provincial Postal and R. M. 8. Union of Assam and DBengal Circle ¢

(b) Is it a fact that the scale of pay introduaced for the second grade
clerks and Sub-Postmasters, many of whom are graduates and under-
graduates, is less than that of their junior non-matriculate second grade
clerks recruited from the rank of postmen !

(e) Is it a fact that the Pasricha Committee recommended thal tle
direetly recruited lower division clerks should be differentially treated
in comparison with lower division clerks reeruited from the postmen for
former’s higher academic qualification as well as bigger responsible work !
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 (d) Do Government contemplate revising the pay of the directly
recruited second grade clerks {

The Honourable 8ir Frank Noyce: (a) Government have seen
the article referred fo.

(b) The facts are not as stated by the Honourable Member. The
new rate of pay for clerks 1s a uniform scale divided into two grades
and it applies to all persons who enter, have entered or have been re-
employed in Government service whether in a permanent or other
capacity since the 16th July, 1931. There is no separate scale of pay
as such for secund grade clerks and sub-postmasters. Postmen who
were officiating in the old lower division clerical cadre and were later
confirmed draw the pay prescribed for that division, but postmen who
may be promoted hereafter to the clerical cadre will get the same scale
of pay as the direct recruits.

(¢) No.
(d) No.

Mr. Lalchand Navalrai : With reference to the answer to part (b).
of the question, may I know whether it is a fact that graduates get
less pay than junior non-Matriculates who have risen from the rank
of postmen

The Honourable 8ir Frank Noyce : There used to be a distinetion
for graduates. Formerly graduates were recruited, if not on a

different scale, at any rate on an advance stage of the scale, but that
distinetion has since been abolished.

Pandit Lakshmi Kanta Maitra : Do I understand the Honourable
Member to say that at present these two distinetions have been
abolished—direet recruits and those promoted from the ranks of post-
men and sorters. Do I understand from the Honourable Member that
the scales of pay for the two classes have been made the same !

The Honourable 8ir Frank Noyce : Under the new scales of pay,
there is no separate scale as such for second grade elerks and sub-post-
masters. I may add that this is an extraordinarily eomplicated gquestion
and I shall be glad to discuss it with my Honourable friend if he
would see me later on.

Pandit Lakshmi Kanta Maitra : When were the new scales of pay
introduced with regard to the new entrants

The Honourable Bir Frank Noyce : Very recently, 1 cannot say
exactly from what date.

GNANENDRA CH. MATUMDAR, A DETENU IN THE DEOLI DETENTION (“mr.

755. *Mr Suryya Kumar Som : (a) Are Governmeni aware that
Gnanendra Ch. Majumdar, a detenu at Deoly Detention Camp, has lost
40 pounds weight, and that his health has greatly deteriorated ?

" (b) Are Government aware that during his internment in 1918 he
developed symptoms of tuberculosis, for which he ‘was released, and that
be was cured after long treatment ¢ :
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" 'f¢) In view of this great decrease in his weight and deterioration of
his health, are Government prepared to have him examined by a compe-
tcnt doctor as to the cause of this loss of weight 1

(d) If it is found that there is great loss of his weight and his health
has deteriorated, are Government prepared to release him, or at least, to
remove him to some healthier place ?

{e) Are Government aware that his only son Torun Majumdar and
lus wife Shurama Majumdar bave also bcen interned at their residence at
Mymensingh f

(f) Are Government aware that Gnanendra Majumdar has gol some
landed property within Netrokona sub-division which require coustunt
lockiug after and that those properties are being ruined for there leing
none to look after them ?

(g) Are Government prepared to release him, or at least, intern him
at his residence at Mymensingh town !

-(h) Are Government aware that after his internment, his family
was given Rs. 70 as allowance, but that was subsequently reduced to Rs 50
on account of his Mymensingh house being let out at Rs. 40, and that his
son and wife had to oceupy that house when they were home interned
and they are still occupying it and had to forego the rent amounting to
Rs. 40 a month ?

(1) Are Government prepared to increase the allowance to its former
amount of Rs. 70 ¢

(j) Are Government aware that his only son, Torun Majumdar, has
passed the B.A. examination as a private student this year and cannot
prosecute his studies jn the M.A. class for want of fund ?

(#) Are Government prepared to grant education allowance to Torun
Majumdar, so that he can prosecute Lis studies in the M.A. class al Dacea
or Calcutta 1

_ The Honourable 8ir Henry Craik : (a) As a result of an attack of
influenza last January, the detenu lost 30 lbs. in weight. He has, how-
ever, since regained 12 Ibs. His general health is now satisfactory and
no special treatment is considered necessary.

(b) No.

(¢) and (d). These parts do not arise.

(e) and (f). The Government of India have no information. These
are matters for the Government of Bengal.

(9) No.

(k), (1), () and (k). The question of granting allowances in res-
pect.of detenus detained under the Bengal (riminal Law Amendment
Act is one for the Government of Bengal.

Pandit Lakshmi Kanta Mai‘ra : When was it that this gentleman,
Jnanendra Nath Majumdar, got an attack of influenza on account of
which he lost 30 pourds in weight %

The Honourable 8ir Henry Craik : I said, in January last.
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Pandit Lakshmi Kanta Maitra.: On receipt of notice of this ques-
tion.did the Honourable Member inquire whether this loss of 30 pounds,
was due mainly to ordinary influenza ?

The Honowrable Sir Henry Craik : I do not know what the
Honourable Member means by ‘‘ Ordinary influenza ", but it was a
severe attack of influenza which lasted for 23 days.

Pandit Lakshmi Kanta Maitra : Is it not a faet that this gentle-
man was a vietim of tuberculosis and Government let him out for
treatment in the year 1918 ?

The Honourable 8ir Henry Craik : That suggestion was put in one
part of the question but I think I said that we have no information.

Pandit Lakshmi Kanta Maitra : My question was, did the Honour-
able Member on receipt of this question inquire whether this particular
gentleman developed tuberculosis as a result of which the Government
of Bengal ordered his release for his better treatment ?

The Honourable Sir Henry Craik : My answer to that was that it
is not a faet.

Pandit Lakshmi Kanta Maitra : Is it also not a fact that even now
he is running a slight temperature and he is having symptoms of
tuberculosis ?

The Honourable 8ir Henry Craik : No, Sir, it is not a fact. He
was examined as recently as the 29th August by the Chief Medical.
Officer in Rajputana, who found that his general health was good and
that no special diet or treatment was necessary.

Pandit Lakshmi- Kanta Maitra : Is it not a fact that not only has
this gentleman been interned at Deoli but his wife and only son are
also interned at Mymensing ?

__The Homnourable 8ir Henry Craik : T have answered that. T have )
said that these are matters for the Government of Bengal about which
I have no information.

Pandit Lakshmi Kanta Maitra: I am asking this question about
a detenn who is in a centrally administered area which is under the
administration of the Government of India.

The Honourable 8ir Henry Craik: I have answered questions
about the detenu who is under the charge of the Government of India.

Pandit Lakshmi Kanta Maitra : Then may I know from the
Honourable Member whether it is not his concern to take into eonsi-’

deration the adequacy or inadequacy of the allowance of a particular
detenu ? «

The Honourable 8ir Henry Craik : No, Sir, it is for the Govern-
ment of Bengal.

;’nndit Lakshmi Kanta Maitra: Even in centrally adminis-
tered......

Mr. President (The Honourable Sir Abdur Rahim) : Next ques-
tion.
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PROHIBITION . AGAINST (GOVERNMENT  PENSIONERS STANDING - A8 CONGRESS
CANDIDATES TO THE PROVINCIAL LEGISLATURES.

756. *Mr. 8. Satyamurti : Will Government be pleased to state :
(a) whether there is any prohibition, express or implied, against
Government pensioners standing as Congress candidates,

or. as candidates on any other tickets, in the ensuing ele_ctions
to the Provincial Legislatures ; '

(b) if so, what they are, and the reasons therefor ; and

(c) if not, whether they propose to issue a communiqué on the
subject ?

The Honourable 8ir Henry Craik : () and (b). No orders have
been issued prohibiting retired Government servants from standing,
as Members of any party for eleetion tc the Provincial Legislatures. 1
do not know what the Honourable Member means by an ‘‘ implied
prohibition .

(¢) The Government see no need for a communiqué.

Mr. 8 BSatyamurti : With reference to the answer and with the
regard to my Honourable friend’s question about what I meant by
‘“ implied ’’, I am asking whether Government have in the past taken
any action against pensioners of Government identifying themselves
with the Congress and whether in the future if Government pensioners
stand as Congress candidates they intend taking any steps against
them in respect of their pensions from Government.

The Honourable 8ir Henry Craik : Government have in the past
taken steps against pensioned Government servants who have joined
any movement subversive of the Government, and the Honourable
Member is aware that at one time the Congress promoted such a move-
ment. As regards the future, they do not intend to take any steps
against any retired Government servants who may stand as Congress
candidates.

Mr. K. Ahmed : Will Government be pleased to take steps and
warn pensioners not to stand for any election, and if they do like to
stand they incur not only the displeasure of the public but their
pension may be forfeited ? '

ARTICLE ENTITLED “ TRANSPORT ADVISORY COUNCIL MEETING ’ REGARDING
Rarways puBLISHED IN THE Roy's Weekly.

7567. *Mr. 8. Satyamurti : Will Government be pleased to state .

(a) whether their attention has been drawn to an article entitled
‘“ Transport Advisory Council Meeting ’’ in the Roy’s
Weekly of the 27th July regarding railways .

| * * * ] This portion was expun vide Legislative Assembly Debates, dated
the 6th October, 1936. ged g 7 e
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(b) whether they propose to remedy the defects pointed out there-
in ; and

(¢) if o, when ; and if not, why not ?

The Honourable 8ir Muhammad Zafrullah Khan : () Yes, by the
Honourable Member’s question.

(b) and (c). As the Honourable Member may have observed, the
eriticism has reference to timings of trains at various junctions, all
of which are matters of detail for consideration by the Railway
Administration whose attention is being drawn to the article in ques-
tion.

Mr. 8. Batyamurti : With reference to the answer to clause (a),
may I know whether Government Members do not read articles in the
newspapers concerning their departments, and whether they are not
put before them by their own subordinates who, I think, have to read
these newspapers, and report to them the comments which appear in
the prominent papers !

The Honourable 8ir Muhammad Zafrullah Khaa : Ordinarily, yes.

ASSAULT ON THE INHABITANTS OF A VILLAGE NEAR (GARHA (JUBBULPORE) BY
BrrrisE SOLDIERS.

768. *Mr. 8. Batyamurti : Will Governmert be pleased to state :

(a) whether it is a fact that four British soldiers assaulted thw
inhabitants of a village near Garha, six miles from Jubbul-
pore ;

(b) whether the assault was due to any action on the part of the
villagers to protect some woman or women from assault by
those soldiers ;

(¢) whether the military headquarters have made any enquiry inte
the facts of this case ; and

(d) who made the enquiry, and what the result of the enquiry
is 1

Mr. G. R. F. Tottenham : (a) No.
(b) Does not arise.
(c) Yes.

(d) I would refer the Honourable Member to the Press Communiqué
on the subject issued on the 13th August, 1936.

RemeDESs T0 MEET MoTOR COMPETITION WITH RaArLwavs. ¢

759. *Mr 8. Satyamurti : Will Government be pleased to -state :

(a) whether their attention has been drawn to the leading article
entitled, ‘‘ Put your house in order ”’, in the Amria Bazor
Patrika, dated the 27th July ;

(b) whether they have examined all the remedies adopted by the
British Railways to meet motor competition ; amd
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{c) whether they propose to adopt them here in this eountry, and
if not, why not ¥
The Honourable 8ir Muhammad Zafrullah Khan : (a) and (b). Yes.

(¢) Similar action has been taken by Railway Administrations here
according as circumstances have called for.

JupeMENT OF MR. JUsTICE AMIR ALl REPRODUCED IN THE Hindustan Times.

760. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a recent judgment
of Mr. Justice Amir Ali, reproduced in the Hindustan T'imes,

on Sunday, the 2nd August, 1936 ;

() whether their attention has been drawn particularly to the
following sentence in the judgment, ‘‘ Unless some steps are
takeu to reform the system, 1 am convinced that the system
will be destroyed, and I must confess, I consider it deserves
to be desiroyed ’’ ; snd

(¢) whether they propose to take any steps, in consultation with

High Courts and Local Governments, to reform the system,
and if not, why not ¢

The Honourable Bir Nripendra Bircar : (a) and (b). Yes.

(¢) The ‘ system ’ complained of is the evil of solicitors’ nosts
proving too heavy in certain cases. The matter is completely under the
control of High Court, and no action either by Government or the
liegislature is necessary.

NBGOTIATIONS POR A FRESH TRADE AGREEMENT TO REPLACE THE OTTAWA
’ TRADE AGREEMENT.

761, *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) at what stage the negotiations for a fresh agreement to replace
the Ottawa Agreement stand now ;

(b) whether there is any idea of making a temporary arrangement,
till the negotiations are completed for a fresh agreemcnt,
and if so, what they are ;

(c) whether Mr. Stewart is to be deputed as a special officer to
England for this purpose ; and

(@) whether any non-official adviser will be associated with him,
and if not, why not ?

The Honourable 8ir Muhammad Zafrullah Khan: (a¢) Local Gov-
ernments and Administrations and representativa commercial bodies
in India have been consulted as to the lines on which it is considered
desirable to conclude a new Trade Agreement with His Majesty’s Gov-
ernment in the United Kingdom and the replies received are being
serutinised.

(b) The Honourable Member’s attention is invited to the reply gi-en
by me to his starred question No. 452 in the current Session.
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(¢) and (d). The Honourable Member is referred to the Press
Communiqué issued by the Commerce Department on the 31st August,
1936. The question of the appointment.of India’s Delegation to the
United Kingdom has not yet been faken up by the Government of
India.

Mr. 8. Satyamurti : Are these replies from the Local Governments
and local administrations being placed before the non-official advisers {

The Honourable 8ir Muhammad Zafrullah Khan : Yes, Sir.

Mr. 8. Satyamurti : With reference to the answer to clanses
(¢) and (d), may I take it that Government have arrived at no conclu-
sion on any of these matters, as to who is to be deputed, and when,
where, ete. ?

The Hopourable 8ir Muhammad Zafrullah Khan : No, Sir.
NEGOTIATIONS FOR AN INDO-JAPANESE TRADE AGREEMENT.

762. *Mr. 8. Satyamurti : Will Government be pleased to state :
(a) at what stage the Indo-Japanese Trade talks stand today ;

(b) what are the lines on which the negotiations are proceeding ;
and

(¢) when the negotiations are expected to be completed ?

The Honourable Bir Muhammad Zafrullah Khan : (a) to (¢). The
Honourable Member is referred to the Press Communiqués on the sub-
jeet recently issued by the Government of India, copies of which are
in the Library.

Mr, 8. SBatyamurti : Is there no answer to clause (¢) of the ques-
tion ?

The Honourable 8ir Mubammad Zafrullsh EKhan : I think the
Honourable Member has already put that question in one of his supple-
mentaries on a previous question, and I said I am unable to speclfy any
date on which the negotiations will be completed.

- Mr. Mohan Lal Baksena: Is a copy of the communiqué a.vaﬂabla
in the Library ¢

The Honourable 8ir Muhammad Zafrullah Khan : I believe so.

Mr. M. Ananthasayanam Ayyangar : How is it that (Government
have not constituted a committee on the lines of the committee appoint-
ed to consider suggestions to replace the Ottawa Agreement in the case
of the Indo-Japanese talks ?

The Honourable 8ir Muhammad Zafrullah Khan : There is no
committee in the case of Ottawa either but there is a panel of non-
official advisers in both cases.

EprtoriaL CoMMENTS ENTITLED * STERLING LLOAN *’ PUBLISHED IN THE Indian
Finance.

763. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the editorial com-
ments in Indian Finance of the 25th July, 1936, entitled
‘¢ Sterling loan ' ; and
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() whether they propose to float & fresh loanm, and if so, when t

The Honourable Sir James Grigg : (a) and (b). I am not pre-
pared to make any statement on this subject.

Mr. 8, Batyamnrtl : May I know whether the fear or the inability
is due to the Honourable the Finance Member’s general disinclination to
take any of us into his confidence, or is there any particular reason why
he is unable to answer this question {

The Honourable 8ir James Grigg : There is a general reason and
that is that in matters of taxation or raising loans, in fact in any matter
on which the advance notice of Government’s intentions can be taken
advantage of by the market, I refuse to make any statement.

Mr. M. Ananthasayanam Ayyangar : Is it not a fact that in pre-
vious years contemplated loans were generally provided for in the
budget and that has been the practice §

The Honourable 8ir James Grigg : No, Sir. A general idea of
the amount of money which it may be necessary to borrow at some
time during the year is given.

Mr. M. Ananthasayanam Ayyangar : Was it not indicated in the
budget of the year before last as to whether a loan would be raised in
India as a rupee loan or raised in England as a sterling loan, and
details were given !

The Honourable Sir James Grigg : No, it certainly was not.

Mr. 8. Satyamurti : May I know why the Government made a
statement yesterday, through my Honourable friend, which I think
has caused some speculation ?

The Honourable 8ir James Grigg : Not at all. It was mtanied
to allay speculation.

InDIAN DELEGATION TO LONDON IN CONNECTION WITH THE CONCLUSION OF A
TRADE AGREEMENT IN PLACE OF THE OTTAWA TRADE AGREEMENT.

764. *Mr. 8. S8atyamurti : Will Government be pleased to state :

(a) whether they propose to send an Indian delegation to London
in connection with the conclusion of irade agreement in
place of the Ottawa Pact ;

(b) whether the views of the Local Governments and of the Cham-
bers of Commerce have been asked for, and have been
obtained on this question ;

(¢) whether they are preparing or will prepare a memorandum
and send it to His Majesty’s Government, and if so, when ;

(d) whether they expect to hear from the British Government in
return to the memorandum and if so, when ;

(e) what action they propose to take at the stage of the receipt of
this memorandum ;

(f) whether further negotiations will be carried on in India ; and
L354LAD m
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(g) whether it has been pressed or will be pressed on Ilis Majesty ’s
" Government that a delegation must proceed to India to
‘negotiate for a fresh agreement, and if not, why not 1

The Honourable Sir Muhammad Zafrullah EKhan: (¢) I would
draw the attention of the Honourable Member to the reply I gave in
answer to a supplementary question put by him- yesterday.

(b) Yes, Sir.

(c) to (f). In consultation with their un-official advisers whose names
have recently been announced the Government of India will prepare
their preliminary proposals and exchange them with the proposals of
His Majesty’s Government in the United Kingdom. When the Gov-
ernment of India has had an opportunity of examining the proposals
of the other party in relation to its own a stage will be reached when
it will be possible to formulate with some precision the outstanding
issues. It is then proposed that personal contacts should be estab-
Mished between representatives of the Government of India and ther
un-official advisers on the one hand, and the vepresentatives of His
Majesty’s Government on the other, and that the final stages of the
discussions be there concluded.

V

(g) Government have been informed that His Majesty’s Govern-
went in the United Kingdom are not in a position to send a Delegation
to India.

Mr. 8. Satyamurti : When was the Government of India s0
informed ¢ -

Ths Honourable Sir Muhammad Zafrullah Khan : Recently.

Mr. 8. Satyamurti : Have the Government of India, since the
receipt of the intention of His Majesty’s Government of their inability
torsend a deputation here, pressed on His Majesty’s Government, the
Aeed for reconsidering the position and sending a deputation to India t

The Honourable 8ir Muhammad Zafrullah Khan : Yes.

Prof. N. G. Ranga : Is it not a fact, with reference to part (b),
that no peasants’ associations have been asked to send their views
with regard to this ?

The Honourable Bir Muhammad Zafrullah Khan : Everybody is
welcome to send their views with regard to this.

Prof. N. G. Ranga : Why is it that whereas the Chambers of
Commerce have been asked to send their views no peasants’ associa-
tions have been called upon to send their views !

The Homnourable 8ir Muhammad Zafrullah Khan : The Chgmbers
of Commerce were asked because they are well established and well
recognised bodies with a history behind them : the peasants associa-
tions are in rather nebulous state at present. ' '

Prof. N. G. Ranga : What does the Honourable Member mean by
** well necognised '’ 1

The Homnourable 8ir Muhammad Zafrullah Khan: 1 am not a
dictionary.
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Prof. N. G. Banga : Is the Honourable Member aware that aeveral
provincial peasants associations are as old as six years and have heen

functioning ?

The Honowreble Sir Muhammad Zafrullah Khan: S8ix years in
guch a case, I am afraid, is mot a very long penofl

Prof. N. G. Ranga : How long would Government like an associa-
tion to exist before it is called upon for an expression of views ¥

The Honourable 8ir Muhammad Zafrullah Khan : That is a
bypothetical question. In any case it is not a quesiion of time alone :
it is also a question of organisation and how an assoc;ation funetions
and so on.

Prof. N. G. Ranga : Have Government taken any steps at all to
ascertain whether there are peasants associations or not in any parti-
cular province: which deserved to be recognised by them and whmh
deserve to be consulted by them ¥

The Honourable 8ir Muhammad Zafrullah Khan : If there had been
any such organisation I can assure my Honoura.ble friend that Govern-
ment would have consulted it.

Mr. Huseinbhai Abdullabhai Laljee : May we know on what
ground or basis the non-officials have been selected for imclusion in
this committee ?

The Honourable 8ir Muhammad Zafrullah Khar : On the basis of
their representing certain interests.

Mr. Huseinbhai Abdullabhai Laljee : Are there any exporters in
that non-official group ¢
The Honourable 8ir Muhammad Zafrullah EKhan: I cann¢ gay
whether among that group there is anybody who actually carries op
the business of an exporter, but I believe there are among them peop.
who are interested in exports.
Mr, N. M. Joshi : May I ask which interests have been represented
on this committee ?
. .The Honourable Sir Muhammad Zafrullah Khan : T am quite sure
that the Honourable Member who has put this question is intelligent
enough if he goes through the list of non-official advisers to decide for
himself what interests they represent.
_Mr. V. V. Giri : What about representatives of trade union organi-
sations ¢
The Honourable 8ir Muhammad Zafrullah Khan : I have not said
that every possible organisation in this country is represented.
Mr. V. V. Giri : Is it not an important organisation in the country %
The Honourable S8ir Muh&mmad . Zafrullah Khan: Yes ; but
0bv1ously having regard to the size to which this panel must be con-,

fined, it is impossible for every organisation in the country to be
represented. vl

Mr. Mohan Lal Baksens : May I know what interests the represen
tative of the United Provinces represents !

L354LAD B2
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The Honmourable Sir Muhammad Zafrullah “Khan : There is no
representative as such of the United Provinces. ’

Mr. 8. Satyamurti : What according to the Government are the
interests actually represented on this non-official board t -

The Honourable S8ir Muhammad Zafrullah Khan : Commercial,
industrial, agricultural, ete.

Mr. Mohan Lal Saksena: Is there any representative from the
United Chamber of Commerce of the United Provinces ?

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has answered that already.

The Honourable 8ir Muhammad Zafrullah Khan : Chambers of
Commerce as such were not asked to nominate their representatives.

Mr. Mohan Lal Saksena : Has anybody been taken from the
United Provinces ?

The Honourable Sir Muhammad Zafrullah Khan : I have already

submitted the list to the House. Ionourable Members ean decide for
themselves.

- Mr. M. Ananthasayanam Ayyangar : Can we know whether the
‘Government has placed any tentative proposals before the panel §

The Honourable Sir Muhammad Zafrullah Khan : I gave detailed
answers to these questions only yesterday.

ArTicLE ENTITLE? * THE INDIAN STEEL INDUSTRY >’ PUBLISHED IN THE Amrila
Bazar Patrika.

766, *Mr. 8. Satyamurti : Will Government be pleased to state :

.#" (a) whether their atlention has been drawn to a leading article,
-entitled. ‘‘ The Indian Steel Industry '’ in the dmrile
Bazar Fatrika, dated the 25th July ;

(b) whether there is any proposal, to the knowledge of the Gov-
ernment, in which Tata Iron and Steel Company, Limited,
The Indian Iron Steel Co., Litd., and Bengal Iron Co., Ltd.,
are forming themselves into ome concern ; and

(¢) whether they propose to take steps to see that the control of tha
important part of this key industry is not vested in non-
Indian hands ¢
The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes, Sir.
(b) Government have seen reports about the proposal in the Press.

(¢) The attention of the Honourable Member is invited to Cha.ptet
III of Part V of the Government of India Act, 1935.

Mr. B. Satyamurti : I am not talking of the Act: I am ""asking the

question, whether they propose to take steps to see that the control of

m dimports.nt part of this key industry is not vested in non-Indian
8.

The _Honounb_le'sir Mubammad Zafrullah Khan : That is an entirely
hypothetical question in view of my reply to part (b) of the question.
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Mr. 8. Satyamurti : May I know whether Government have made
inquiries and found out which are the interests concerned in the Tata
Iron and Steel Company, the Indian Iron and Steel Company, and the
Bengal Iron Company ¥

The Honourable 8ir Muhammad Zafrullah Khan : It is not a ques-
tion of making inquiries. If the llonourable Member wants iniorma-
tion, it will be obtained if he puts down a question on the paper.

Mr. 8. SBatyamurti : Are there no non-Indian interests in these Lhree
concerns, that I have mentioned in clause (b) of my question {

The Honourable 8ir Muhammad Zafrullah Khan : If the Honourable
Member will put down a question, the information will be supplied to
him,

Mr. 8. Satyamurti : This question, Sir, has been put dé’évn—'parts
(b) and (¢) : I am asking whether Government have inquired and have
satisfied themselves that, in these three concerns, there are non<Indian
interests.

The Homourable Sir Mubhammad Zafrullah Khan : I have said that
in view of my reply to part (b), which was ‘‘ Government have seen
reports about the proposal in the Press '’ and which means that Govern-
ment have no information themselves, the question of the IIonourable
Member becomes a hypothetical question.

. Mr. 8. S8atyamurti : May 1 know why Government did not inquire
after receiving this question, whether non-Indian-interests were repre-
sented in these concerns ?

The Honourable 8ir Muhammad Zafrullah Khan : There is no ques-
tion to the effect whether non-Indian interests are represented in these
three concerns. If the Honourable Member puts down a question, I
will see if the information can be supplied.

_ Mr. 8. Satyamurti : Do they not read these questions ¥ Parts (a)
and (b) of the question have been before them, and they are explicit
enough.

The Honourable 8ir Muhammad Zafrullah Khan : And my reply
is, there is no question on the point : at present the whole question is
hypothetleal

BAN oN INDIAN STUDENTS IN GREAT BRITAIN.

766. *Mr. 8. Satyamurti : Will Government be pleased to state :

(6) whether their attention has been drawn to a leading article
entitled ‘‘ Ban on Indian sbudents in Britain’’, in the
Amrita Bazar' Patrika, dated the 26th July ;

_(b) whether they have investigated or ‘propose to investigate the
- facts stated in that article ; and

(¢) Whether they propose to take steps to prevent any such d:s—
o crlmmatlon against Indians in England and if not, why not 1

. 8ir Gu-Ja. Shankar Bajpai : (¢) Yes.

(b) and (¢). The High Commissioner for India has been asked for
a report and the result will be communicated to the House in due -course.
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_Mr. B. Satyamurti : When was the communication to the High Com-
mmwner made ¥

‘8ir Girja Shankar Bajpai: On the 31st August, 1936.
<. Mr, 8. S8atyamurti : Have not (overnment heard .since them from
hun 1}

8ir Girja Shankar Bajpai: No. If I had had any information, i
should have submitted it to the House.

Mr. 8. S8atyamurti : When do they expeet to hear from him ¢

8ir Girja Shankar Bajpal : He has been asked to make a report as
soon as he has ascertained the facts. I cannot say when that will be.

~ Dr. Ziauddin Ahmad : May I ask what is this ban on Indian
students f

8ir Girja Shankar Bajpai : It rclates to an individual case of twe
Indian students having been refused admission into a post-graduate
medical research hospital in Hammersmith.

RuLEs FOR CLASSIFICATION OF POLITICAL PRIBONERS.

" 767, *Mr. 8. Batyamurti : Will Government be pleased to stale :

(a) whether their attention has been drawn to the leading articlo
in the Hindwu, dated the 23rd July, enlitled °‘ Political
prisoners ', regarding jail classification rules ;

(b) whether they have examined the working of the rules of classi-
fication of Political Prisoners by Local Governments ;

(c) whether they propose "to take steps to ensure uniformity o!
treatment in the provinees in this matter ; and

(d) whether they propose to take action on the suggestion that
there should be one prison in each provinee, especlallry fot'
. Political Prisoners ?
‘. ‘The Honourable Sir Henry Cra¥k : (z) 1 have’ seen the article.

(b) No specific examination has been made.

(¢) Government have no information that the principles laid down
by them are not being uniformally followed.

(d) No.

Mr. 8. Satyamurti: Will Government consider the question of
d%amining as early as they can find time, the working of these rules of
classification by various Local Governments ¥
_ ;. The Honourable Sir Henry Craik : What particular point
' Mr, 8. Satyamurti : Especially with regard to securing uniformity
in practice.

t - 'The Honourable.8ir Henry Craik.: Considering that in about six
‘months from now, Local Governments will be the final authority on all
jail matters, I do not really think that a specific examination would
‘Serve any useful purpose.

Mr. 8. Batyamurti : T shall note that.
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' ‘Mr.'Mohan Lal Bakseni : May I know if daily papers are supphed
to B class prisoners in centrally administered areas ¢
@‘l‘h&'ﬂonoumble 8ir Henry Craik : 1 do not'think that arises out of

~ Mr. Mohan Lal 8aksena : Why not ¢ Tt relates to the treatment of
_prisoners; : '

Mr. President (The Honourable Sir Abdur Rahim): It is very
- general.

TrEATMENT OF CHETTIARS IN BURMA.
768, *Mr. B. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the leading article,
on the reply which the Governor of Burma gave to the Nattu-
kottai Chettiars in Burma in the Hindu of the 23rd July ;
and '

(b) whether they have taken or propose to take steps to see that the
Chettiars in Burma are treated at least with as much cen-
sideration as other non-Burman communities in Burma ¢

8ir Girja Shankar Bajpai: (a) Yes.

(b) Government of India will do all they ean to safeguard the legiti-
mate interests of all Indians in Burma. .

Mr. 8. Satyamurti : May I ask for a specific answer to a specifie
question, whether the Government will take steps to see that the
Chettiars in Burma are treated at least with as much consideration as
other non-Burman communities in Burma ?

_ 8ir Girja Shankar Bajpai: So far as the Government of India are
aware, no action has yet been taken by the Govetrnment of Burma to
give rise to the apprehension that they would be differentiated against.

Mr. M. Ananthasayanam Ayyangar : What is the latest position
regarding the attitude of the Burma Government regarding the lanas
purchased by the Chettiars of Madras in Upper Burma ?

8ir Girja Shankar Bajpai: I knew that the Honourable Member
might put that question even though it does not specifically arise out of
this. The position as regards that is that the Chettiars in Burma had
“an interview with His Excellency the Governor and also with the Finance
‘Member. The Finance Member promised to look into the matter. Hs
has called for reports which were expected at the end of September, and
the Government of India hope to hear shortly what the Local Govern-
‘ment propose to do in the matter. o

Mr, 8ri Prakasa: When does the end of this mystic September
come § (Laughter.)

8ir Girja Shankar Bajpai: It has gone, but unfortunately there
has not been enough time between the end of September and now for
the Government of India and the Government of Burma to consider the
malter. (Laughter.)
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INTRRVIEW GIVEN BY Stk Hom: MErTA To THE Manchester Guardian REGARDING
Inpian CorTOoN INDUSTRY.

769. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to an interview given
by Sir Homi Mehta, a leading Bombay mill-owner to the
Manchester Guardian in London and reproduced in the
Amrita Bazar Patrika of the 21st July, regarding causes
of the decline of the Indian cotton industry ; and

(b) whether they have examined or propose to examine the facts
and allegations contained therein, and whether they propose
to take steps 4o redress the grievances {

The Honourable 8ir Mubammad Zafrullah Khan : (a) Yes, Sir.

(b) The question of assisting Indian mills to develop the weaving
of cloth from Staple Fibre was examined early in 1936 and I would
invite the attention of the Honourable Member to the Statement of
Oljeets and Reasons attached to the Indian Tariff (Amendment) Bill,
1936, which contained a provision for the reduction of the import duty
on this fibre. As the Honourable Member is aware the clause was
omitted by the Select Committee on the Bill. With regard to the other
points raised by Sir Homi Mehta, the Honourable Member is relerred
to the Government of India, Commerce Department, Resolution iNo. 341-
T. (10)|36, dated the 25th June, 1936, on the Report of the Special
Tariff Board on the cotton textile industry, and to my speech in this
ouse on the 2nd September, 1936, in connection with the Adjournment
Motion by Mr. T. S. Avinashilingam Chettiar on the subject.

Avv-INpia ViLLage INDUSTRIES ASSOCIATION.
770. *Mr. 8. Satyamurti : Will Government be pleased to state :

(1) whether they have re-examined their attitude towards the
All-India Village Industries Association in the light of its
working for the last year and more ;

(b) whether they have perused the report on the work of that
assoeiation ;

(¢) whether they have found anythihg political or objectionable
in their work ;

(d) whether they are prepared now to.issue a. fresh circular
calling upon all Local Governments and District Officers to
co-operate with the work of that Association, and if not,
why not ?

' The Honourable 8ir Henry Craik : (a) to (¢). The information in
my possession is that comparatively little actnal work has béen accom-
plished by the All-India Village Industries Association and Govermment
-have therefore as a matter of fact had no occasion to re-open the ques-
tion. ,

(d) T'would refer the Honourable Member to the answer- g'rven-byl me
on the 8th September to parts (c¢) and (d) of his question No. 206: . ::
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Mr. 8. Satyamurti : With reference to the answer to clauses (a), ()

and (c¢) of the question, may I know whether the information in possession
of the Honourable the Home Member gives any support to the apprehen-
sions of the Government, when they issued the Hallett circular that this
association was really intended to promote political or subvermve
activities against the Government !
. The Honourable 8ir Henry Oraik : As I said, the information in my
possession is that comparatively little actual work has been done by the
Association, and in those circumstances it would be premature to say
iuat the view taken in what the Honourable Member refers to as the
Hallett circular is necessarily wrong.

Mr. 8, Batyamurti : But have the Government any information to
justify them in the view that the appreheunsions entertained by the
Government have been proved trué so far, to any extent at all 1

The Honourable Sir Henry Craik : So far, the very small results
.achieved by the Association go to show that there does not appear to
be anything politically objectionable about its activilies.

Mr. 8. SBatyamurti : In view of that frank answer, if I may say so
respectfully, may I ask my Honourable friend to be good enough to
reconsider and withdraw this circular altogether ¢

The Honourable 8ir Henry Craik : 1 bave already explained that
the circular contained no specific directions as to the action to be taken
by Government or its officers towards this Association, and that a later
instruciion was given that if any request for assistance or advice was
made by the Association to any officer of the Government, that would be
dealt with on its merits. In those cireumstances I do not see that there

is anything to withdraw.

DRAFT OF THE INSTRUMENT OF ACCESSION OF INDIAN PRINCES.
771. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a). whether it is a fact that a draft of the general portion of the
Instrument of Accession of Indian Princes to the Indian
Federation has been received by them ;

(b) whether they have knowledge that it has been received by
the Statesman’s representative in Simla ;

(¢) what is the final form in which the Instrument will be sub-
mitted for signature to the Indian States ;

(d) whether they have seen the draft published in the Statesman
of the 27th July ;

(e) whether that draft is accurate ;

(f) whether this draft has been sent to the Indian Princes ;

(9) whether any replies have been received from them ; and

(k) at what stage the negotiations between the Princes and the
Government of India stand in this matter *

" The Honourable Bir Nripendra Sircar : (a) Yes ; it was released to
t.he Press on the 15th August, 1936. . A copy of the "Press Communiqué
is plaeed on the table. of. the House.
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{(d) No.

(c) Tt is not possible to deterinine ‘this till tlie contents of the
,_Iﬁchédules are setiled,

{d) Yes.

(e) No. ,

(f) and (k). The draft general clauses of the Instrument of Acces-
sion have been transmitted to the States and Special Officers have been
appointed who will visit the Indian States in order to elufndate. such
peints of doubt or difficulty as the Rulers may encounter in their eon-
gideration of the draft Instrument of Aecession. :

(g) No.

Press Gommunigué.

A provisional draft Instrument of Aeccession was published ih Command Papér
No, ¢543. It has since been revised in light of Government of India Aect, 1935 amd
of various criticisms upon it. The revised form reproduced below is being cireulated
to lodian States individually with a view to early discussion with Rulers :

INSTRUMENT OF ACCESSION of:
(inmert full name and title).

WHEREAS proposals for the establishment of a Federation of India comprising
such Indian States as may accede thereto and the Provinees of British India constituted
‘a8 autonomous Provinces have been discussed between representatives of His Majesty’s
Government, of the Parliament of the United Kingdom, of British India and of the
‘Rulers of the Indian Btates,

AND WHEREAs those proposals contemplated that the Federation of India should
be constituted by an Act of the Parliament of the Uhited Kingdom and by the
accession of Indian Btates.

AND WHEREAS provision for the constitution of a Federation of India has now
been made in the Government of India Aet, 1935, but it is by that Act ‘provided that
the Federation shall not be established until such date as His Majesty may by Procla-

"mation declare and such declaration cannot be made until the requisite numbe? of Indian
Btates have acceded to the Federation.: o R

AND wHEREAS the said Act canhot apply tb any of my territories save by virtue of
-my consent and eoncurrence signified by my accession to the Federation.

Now THEREFORE
1 sty I = : 2 3 —— l
(insert full name and title), )

[ Huler of..........c.........] (insert name of State).’
In the exercise of my sovereignty in and over my said State

For the purpose of co-operating in the furtherahes of the interests and welfare of
India by uniting in a Federation under the Crown by the name of the Federation of
ludia with the Provinces called Governors' Provinces and With the Provinces callgd
Chief Commissioners’ Provinces and with the Rulers of other Indian. States

Do hereby execute this my INSTRUMENT OF ACCESSION
and

; _ . -
1. T HEREBY DECLARE that subject. to His Majesty’s- ac ca of this Instrmment,
. I nccede to thé Federation of India gs established under the Glovernment pf
Tndia Act, 1935 (hereinafter referred to as '' the Act '’) with the intent Yhist
His Majesty the King, the Governor-Gemeral of India, the Federal Legislatufé,
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the Federal Court and any other Federal authority established for the purposes

- ::bjt;,: :;:dﬁl‘a:i::;h shall, by virtue of this my Instrument of Accession, but
' . aiways lo the terms thereof, and for the purpeses énly of the Federation,
‘exercise in relation to the Btate of.................. (hereinafter referred to as

this State ’’) such fumctions as may be vested in them by or under the Act.

P. I mEREBY ASSUME the obligation of ensuring that due effect is given to the provisions
of the Ae¢t within this State so far as they are applicable therein by virtue of
this my Instrument of Accession.

8. I accep? the miatters specified in the First Schedule hereto as the matters with respect

*  te which the Federal Legislature may make laws for this Btate, and in this

Instrument and in the said First Schedule I specify the limitations to which the

power of the Federal Legislature to make laws for this State, and the exercise of

the executive authority of the Federation in this State, are respectively to be
subject.

Where under the First Schedule hereto the power of the Federal Legislature to
make laws for this State with respeet to any mattér specified in that Schedule is subject
to a limitation, the executive authority of the Federation shall not be exercisable in this
State with Tespect to that matter otherwise than in accordance with and subject to that

Hmitation.

4 THE particulars to enable due effect to be given to the provisions of Bections 147 and
149 of the Act are set forth in the Becond Schedule hereto.

5. REFERENCES in this Instrument to laws of the Federal Legislature include references
’ to Ordinances promuigated, Aets enaected and laws made by the Guvernor-General
“of India under Sections 42 to 45 of the Act inclusive.

6. NorHiNG in this Instrument affects the continuance of my sdvereignty in and over
this State or, save as provided by this Instrument or by any law of the Federal
Legislature made in accordance with the terms thereof, the exercise of any of my
powers, authority and rights in and over this Btate. '

7. Normine in this Instrgment shall be construed as authorising Parliament to legislate
for or exercise jurisdiction over this State or its Ruler in any respect.

" Provided that the accession oi this State to the Federation shall not be affected by
any smendment of the providions of the Act mentioned in the Second Schedule thereto,
nd the referenees in this Instrument to the Aect shall be construed as references to thé
Act as amended by any such amendment ; but no such amendment shall, unless it is
.dceepted by the Rauler of this State in an Instrument supplementary to this Instrument,
extend the functions which, by virtue of this Instrument, are exercisable by His Majesty
or any Federal authority in. relation to this State. .

8. THE Schedules heéreto annexed shall form an-integral part of this Instrament.’

#. Tars Instrument shall be binding on me as from the date on which His Majesty

.~ signifies hia acceptance thereof, provided that if the Federation of India is not
tatablished before the © - © dayeof : Nineteen hundred
and : » this Instrument shall, on that day, become mull and void
tor all purposes whatsoever.. ’

0. T HERRBY DECLARE that T execute this ‘Instrutnent for mypelf, my beirs and

“.. ' suecessors, and that accordingly any reference in this Instrument to me or to
the Ruler of this State is to be construed as ineluding a reference to my heirs
and successors. ’ '

THIS INSTRUMENT OF ACCESSION (then follaws the attestation to be drawn

with all due formality appropriate to the declaration of a Ruler).

’ Addt‘.fw Paragraphs for Insertion in Proper Cases.

A, WaErEAs T am desirous th::t funetions in. relation te inistrati i

AcWH 1 .am desirous that fur -in. relation to the administration in this
Btate of Taws of the Pederal Legiclature wWhich apply therein shall be exercised
by the Ruler of this State and his offieers and ‘the terms of an agteement in thst
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behalf have been mutually agreed between me and the Governor-General of
Indid and are pet out in the Schedule hereto :

Now THEREFORE I hereby deelare that I accede to the Federation with the assurance
{hat the said agreement will be executed and the said agreement when executed shall
be deemed to form part of this Instrument and shall be construed and have effect
accordingly.

B. THE provisions contained in Part VI of the Act with respect to interferemce with
water supplies, being Sections 130 to 133, thereof inclusive, are not to apply in
relation to this State.

C. WnEerEAss notice has been given to me of His Majesty’s intention to deelare in

signifying his acceptance of this my Inst.mment of Accession that the following
areas

are areas to which it is expedient that the provisions of sub-section (1) of
Bection 294 of the Act should apply :

Now THEREFORE I hereby declare that this Instrument is conditional upon His
Majesty making such a declaration.

8. C. BISWAS,
Assistant Secretary to the Government of Indul
ForEIGN AND POLITICAL DEPARTMENT ;
Simla, the 15th August, 1936.

Mr. 8. Satyamurti : With reference to the answer to clause (k) of
the question, may I know from my Honourable friend, under wLose
instructions, these points of doubt and difficulty wiil be cleared up, and

whether any general principles have been laid down by the Governmeni
of India ?

The Honourable Sir Nripendra Sircar : Doubts and difficulties will
be put forward before the officers by the Ruler eoncerned and if it is
possible for the officer to elucidate the points he will do so. No general
principles have been laid down.

Mr. 8. S8atyamurti : May I know whether, in respect of doubts and
difficulties with regard, for example, to the subjects to be included im
.the federal list, in respect of each Stale, and secondly, with regard to
the agency for the administration of such subjects in the Stiates,—Gov-
ernment have laid down, or propose to lay down any general principles *
Or, do they propose merely to deal with each question as it arises t

The Honourable 8ir Nripendra 8ircar : The latter part of the
assumplion is correct.

Mr. 8. Satyamurti : May I know whether Government have laid
down a minimum, below which the Government will not "accept any
instrument of accessior, in respect either of the bub,]ectq to be made
federal or of the agency to admimster them ¢

The Honourable 8ir Nripendra Sircar : To the best of my Dbelief
each case will be considered on its merits. No general principles have
been laid down.

Mr. 8. Satyamurti : May I know whether the interests of the people
of British India, who are also to be a party to the Federation, will be
borne in mind by the Government, in helping these Trinees to solve
these doubts and difficulties ?

The Honourable 8ir Nripendra Sircar : That will be borne in mind
and that has been borme in mind without any unnecessary reminder
by means of a supplementary question. :
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Mr. 8. Satyamurti : I am thankful for:its heing said to be an un-
mecessary reminder ; but may I know what is the means which is avail-
able to the Government, by which they ascertain British Indian pubiic
opinion on this matter ?

The Honourable 8ir Nripendra Sircar : Which matter ¢

Mr. 8. Satyamurti : That is to say, on the matter of securing the
inierests of British Indians in the proposed Federation vis-¢-vis the Indian
States.

The Homourable Sir Nripendra Sircar : 1 think that the materials
are ouly too voluminons. We have had diseussions at the Round Table
Conferences, subsequent representations were made, and there is no lack
of material to ascertain what British India wants.

Mr, S. Satyamurti : May I say this guestion was never discussed at
any Round Table Conference ¥ ‘I'he question of the proposed reserva-
tion of subjects by an individual State has 10t been discussed anywlere
so far, and I ask my lonourable friend to tell us what are the means at
the disposal of the Government, by which they propose to ascertain
British Indian publi¢ opinion on these matters, which are now arising
and may hereafter arise.

The Honourable 8ir Nripendra Sircar : That must depend on what
questions do arise. I cannot answer hypothetically what Government
will do when a particular question is put up before them,

Mr 8. Satyamwti : I am simply asking,—-each State is allowed
under the Aect to reserve subjects for itself and for the federal autho-
rity and also to decide the agency—I am asking, in view of the laect
that, neither of these subjects has ever been discussed, what are the
means by which Government propose to ascertain British Indian opinion,
as to the advisability of accepting these reservations or otherwise 1

The Honourable 8ir Nripendra Sircar : I think it is safe to assume
that so far as British Indian view or opinion is concerned they will lLiave
asg little reservation as possible.

Mr. 8. Satyamurti : May I take it that the Government of India
accept that position, that is to say, that they will not allow any Indiarn
Prince to reserve any subject or to reserve its administration through
his own agency, from this point of view that it should be as little as
possible in every case !

The Honourable Sir Nripendra Sircar : That must be a matter of
opinion—as to what is as little as possible or as large as possible in a
given set of circumstances.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

TeENDERS FOR THE RE-BUiLDING oF QUETTA.

2. ’Hl‘ 8. Batyamurti : Will Government be pleased to state :

(a) whether tenders have been accepted for the rebuilding of
Quetta ;
(d) if so, who these tenderers are—Indian or European ;

(¢) whether any non-Indian materials are being used in the re-
construction of Quetta and if so, what and why ?
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(d) who is the officer in charge of the re-comstruction of Questa ;

(e) whether any Indian Civil Engineers have been put in ehargo
of this work, and if not, why not ;

(f) whether any executive or assistant engineers or other gazetted
officers have been put in charge of this work and, if not,
why not ; and

(g) whether they propose to take steps to see that the construe-
tion of at least of all civil works should be in charge of
Indian gazetted officers, executive engineers and so on !

8ir Aubrey Metcalfe : (a) Yes, for all work that is being taken in
hand immediately.

(b) Contracts Group I. Messrs. Gammon and Co,,
Contracts Group II. Dessrs. Martin and Co.,
Contraets Group III. Messrs. Ilindustan Construction Co., Ltd.,
Contracts Group IV. Messrs. Hindustan Construction Co., Lid.,
Contracts Group VI. All-India Construction Co., Ltd.,

Construction Group VII. Messrs. Krishan La.ll Malhotra and
Brothers.

(¢) Indian materials are being used wherever suitable and avail-
able. Government are supplying such articles as cooking appliances,
ovens, etc., of European manufacture, these not being obtainable in India

(d) The Engineer-in-Chijef, Army Headquarters.

(e) No, since the existing Military Engineer Services Staff is avail,
able and adequate.

(f) Yes.

(g) -All Civil Public Works in Quetta with the exception of those
constructed by the Municipality are in charge of the Military Engineer
Services. This arrangement has been in existence for many years, and
for several reasons, including economy, it is not proposed to change it
now. Three Indian Assistant Engineers are, however, already employed
at Quetta on reconstruection work.

Mr. 8. Satyamurti : I am sorry I did not follow the answer. It was
read out fairly rapidly. May I know, with reference to clause (b) of
my question, how many Indian and European temderers are there ¥

Bir Aubrey Metcalfe : I gave the names. It is not possible to say
whether they are entirely European or Indian by their names. I shouia
gather that certainly four of them are Indian and as regards the-other
two, Messrs. Gammon and Co. and Messrs. Martin and Co., I do not know
how far the directorate is Indian er European. ‘

Mr. 8. Batyamurti : What is {he {otal value of the nan-Indian mate-
rials, which are being supplied by the Government for this regonstruc-
tion work 1

Sir Aubrey Metcalfe : I am afraid I must ask for notice.

Pandit Lakshmi Kanta Maitra : What is the value of thc dlfferent
species of tenders gl\ren to I‘udlans and non—Indlans t
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Sir Aubrey Metcalfe ; I must have notice of that too.

Mr. M. Asaf Ali : May I know if these tenders were accepted on the
basis of the lowest tenders or otherwise ? ’ '

Sir Aubrey Metcalfe : There again I must ask for notice. None of
these questions have been asked and 1 cannot be expected to remember
all these details without notice,

Mr. T. 8. Avinashilingam Chettiar : May I know whether the mate-
rials were purchased direct or through the Indian Stores Department ?
8ir Aubrey Metcalfe : Same answer.

. Mr. Lalchand Navalrai : May I know froia the Honourable Mcmber
who is the final authority who accepts the tenders ?

8ir Aubrey Metcalfe : I think I have answered that. I think it is
the Engineer-in-Chief, Army Headquarters.
- M. Lalchand Nawalrai : Is there any remedy for dissatisfied ten-
derers and if so, what ¢

8ir Aubrey Metcalfe : No remedy that I know of.

DaTEs For THE ELECTIONS TO THE PROVINCIAL LEGISLATURES.

773. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether they have been infarmed by the various Provincial
Governments of the dates of the Provincial elections next
year ; and

(b) whether they have expressed their approval of the same,
and what these dates are ?

The Honourable Sir Nripendra 8irear : (a) We have from time to
time reeeived provisional programmes for the elections. to the new pro-
vincial legislatures, but the matter is one to be determined by each Lecal
Government with reference to the conditions prevailing in their respec-
tive provinees.

(1) Does not arise,

Mr. 8. Satyamurti : May 1 know whether Governmeni have cou-
sidered, or will consider the possibility and desirability of informing
Local Governments that, as far as possible, elections should be over
before this House meets again for the Delhi Session ?

The Honourable 8ir Nripendra Sircar : I shall bring the suggestion
to the notice of the Local Governments,

Mr. 8. Satyamurti : May I know if the Honourable Member will be
‘good enough to add a recommendation in favenr of that eourse ?

. .~ The Honourable 8ir Nripendra 8ircar : I Jo not like to add a recorn-
mendation which may not be accepted.

_ Mr. 8. Satyamurti : Will Government impress upon them the desir-
ability of finishing the proviucial elections as far as possible, before 1k1s
House meets again ? ' '

The Honourable Sir Nripendra Sircar : 1 shall point out that this in
the point of my friend’s supplementary question.
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Mr. 8. Satyamurti : I am not the Government.
The Honourable Sir Nripendra Sircar : Nor am I

Pandit Lakshmi Kanta Maitra : Has the Honourable Member heard
from the Provincial Goveruments about their provisional dates ?

The Honourable Sir Nripendra Sircar : They were published in the
newspapers. I have not got them with me.

-Prof. N. G. Ranga : Will Government ask the Local Governments
to follow the usual practice of having general elections all over India on
one date ?

The Honourable 8ir Nripendra 8ircar : I am quite prepared to for-
ward the suggestion but I do not know how far it is possible to give
effect to it.

Prof. N. G. Ranga : Will Government consider the advisability of
suggesting .to the Madras Government to follow the former practice
which was much more convenient to the general public ?

The Honourable 8ir Nripendra Sircar : The Local Government is
in a much better position to arrive at a decision having regard to local
circumstances.

Qazi Muhammad Ahmad Kazmi : The U. P. Government have fixed
the 8th and 9th February for the election to the Provincial Legislative
Assembly and that will be exactly the time when the Legislative Assembly
will be in session. Will Government consider the advisability of ask-
ing the U. P. Government to have the elections carlier—by the end of
January.

The Honourable Sir Nripendra Sircar : There may not be any pos-
sible date when my Honourable friend can serve two masters.

Mr. 8. Satyamurti: I would really ask my Honourable friend tc
consider this subject seriously. Under the Government of India Act,
1935, the Federal Assembly will eonsist of members who are returned
from these local assemblies. Will he, thercfore, address the Govern-
ment of Madras on this matter ?

The Honourable Sir Nripendra Sircar : You may have much more
influence in Madras than myself.

FEELINGS OF MUusLIMS ON THE HAPPENINGS IN PALESTINE.

774. *Mr. 8. 8atyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the strong feeling
of Indians and especially of Musalmans on the happenings
in Palestine ;

(b) whether they have brought this feeling to the notice of His
Majesty’s Government ; and

(¢) if so, with what result ¢

The Honourable 8Sir Henry Craik : (¢) and (p). I would refer
the Honourable Member to the reply given by me on the 11th Septem-
ber to Mr. Asaf Ali’s question No. 334,

(¢) I am not in a position to make any statement in the matter.



QUESTIONS AND ANSWERS, sy

‘Mr. B. ‘Satyamurti : Are Government aware ‘that martial law has
now been proclaimed in Palestine ?

. The Honourable Sir Henry Craik : An Order-in-Council to that
effect appeared in the newspapers this morning.

Mr. 8. Satyamurti : Have the Government of India taken any steps
to represent to His Majesty’s Government the strong feeling of Indians
on this matter ¢

The Honourable 8ir Henry Craik : Yes, [ have said so already.
Mr. 8. S8atyamurti : When did they send their last communication !

The Honourable 8ir Henry Craik : I cannot remember the exact
@ate of any communication but communications are corstantly 'passing.

Mr. 8. Satyamurti : Since the Order-in-Council was passed, have
Jovernment taken any steps to bring to the notice of His Majesty’s
Government that their handling of the Palestine situation is likely to
have very bad effects upon public feeling in India ¢t

_ The Honourable Sir Henry ‘Oraik : You mean the Order-in-Council
$hat was published this morning ?

Mr. 8. Satyamurti : Yes.
The Honourable 8ir Henry Craik : No.

Mr. S. S8atyamurti : Have Government taken any steps to bring to
the notice of His Majesty’s Government that Indian public opiniom
desires a better and a more harmonious solution of this problem, than

the wielding of the big stick f

Mr. K. Ahmed : In view of the fact that Lord Hardinge, ez-Vicercy
of India, in the year, just after the war, in 1917, before the Balfour
declaration placed himself on behalf of the Government of India and
Secretary of State and gave an undertaking, do Government propose
to see that the vow and the pledge and the solemn affirmation which they
gave on behalf of Great Britain to the people of India and the Muham-
madans of the world that they will not interfere with the Arabs enjoy-
ing their rights in their country, which is called the Jazirat-ul-Arab
which includes Palestine and that Syria which was under the mandate
of the French has already been freed from their interference ?

8ir H. P. Mody : The Honourable Member has exceeded his time
limit. (Laughter.)
Mr. K. Ahmed : In view of the fact that Pualestine did not receive

just treatment and that adjournment motions and a number of quest_ion!
have been disallowed in this House by the successor of Lord Hardinge

Mr. President (The Honourable Sir Abdur Rahim) : I do not think
the Honourable the Home Member has beer. able to follow this question.
I must impress it on the Honourable Member, Mr. Kabeer-ud-Din Ahmed,
that if he wishes to obtain any information on any particular question, he
must make his questions as short and concise as possible.

T.254LAD 0
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Furore REcrurrMENT AND CONTROL OF THE INDIAN CrviL SERVICE.
775. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whethier their attention has been drawn to the leading article
entitled ¢ Role of the I. C. 8.’ in the Hindu of the 28th
July ;

(b) whether their attention has been drawn particularly to the
criticism of the Hindu in the following sentence : ‘‘ Here
again the implicit assumption is that this predominance of
the I. C. S, particularly of the British element thereof, in
the District administration will continue intact for as long
as we need care to look ahead ' ;

N (c) whether their attention has been drawn also to the other
! criticism that the safeguards in the new constitution might
E easily encourage the Indian Civil Service to overstep’ the
bounds of their authority and usurp powers which should
properly be exercised by the Ministers ; and '

(d) whether they have definitely dropped the proposal adum-
brated in the White Paper on reforms that an enquiry as
to the future recruitment and control of the Indian Civil
Service should be held within five years of the introduetion
of the new Constitution and if so, why ? -

The Honourable 8ir Henry Craik : (a) to (¢). Yes.

(d). No, but as explained in the Home Department Press Com-
muniqué, dated the 4th September, 1936, the enquiry will be held at a
date not less than five years after the introduetion of Provincial Autonomy
and not within five years as stated by the Honourable Member.

Mr. 8. Satyamurti : May I know the distinction between the two ¢

The Honourable 8ir Henry Craik : If the Honourable Member will
look at paragraph 72 of the White Paper, paragraph 189 of the White
Paper and then look at paragraph 298 of the Report of the Joint Select
Committee, he will see the point. The White Paper recommended that
it should be five years after the inauguration of Provincial Autonomy.
The Joint Select Committee did not wish to pin down the Government
to the exact date and said that it should not be less than five years.

_ Mr. 8. Satyamurti : May I take it that the inquiry will he held any
time after five years—ten years, fifteen years ? S

The H_onoura.blg 8ir Henry Oraik : It will not be less than five yegrs
after the introduction of Provineial Autonomy. .

Mr. 8. Satyamurti : May I know then that the Government are not

;ogs;dering the question—because five years will take a lot of time
e

The Honourable 8ir Henry Craik

It i for thi
to decide ; t is not for this Government

it is to be a parliamentary investigation.



AT MOTION FOR ADJOURNMENT.

CoNTROL OF THE SOLDIERS ON THE F00TBALL GROUND AT ANNANDALE.

Mr. President (The Honourable Sir Abdur Rahim) : I have received
o N notices of adjoumment motions in connection with the
12 Noow.
football matches in Simla, of practically the same pur-
port. This is a notice by Pandit Lakshmi Kanta Maitra who wants to
move the adjournment of the business of the House today to consider a
definite matter of urgent, public importanece, viz. :

. ‘! Failure of the Defenee Department of the Government of India to take proper
steps for the control of the soldiers on the football ground at Annandale, Bimla,
yesterday, when, following a football match between an Indian team and a military

- ome, the soldiers assembled there indiscriminately: assaulted unarmed by standers and
onlookers including boys causing serious injuries.’

= Is there any objection %

The Honourable Sir Nripendra 8ircar (Leader of the House) : Yes, -
-8ir. 1 draw your attention to a previous ruling, No. 28, at page 29 of the
‘“ Decisions from the Chair '’, which is as follows :—'‘ On the 16th July,
1930, Mr. Nehal Singh sought to move the adjournment of the House to
" discuss the beating of Congress volunteers by the police on the Simla
Mall. Mr. Haig, speaking on behalf of Government, objected on the
ground that the matter was not of suffieient public importance and sug-
gested that the matter could be more conveniently dealt with by question
and answer.

The President, upholding the objection, ruled as follows :

‘‘ I quite agree with my Honourable friend, Dr. Nand Lal, that at this stage we
need mot go into the details of the case but should confine ourselves only to the
eonstitutional issue of the motion before the House. ’

The matter to which this Motion relates is, no doubt, a definite one, and also a
. matter of recent occurrence. But the mere fact of its being definite and of recent
occurrence is not sufficient for allowing a discussion on the motion. Tt must also be
shown that it is ‘ urgent ’ and of ¢ public importance ’.

The action of ¢ pushing ’ and ¢ beating ’ by ‘ two European Police Officers at
Bimla ’ of ¢two Congress volunteers ’, howsoever objectionable, unwarranted and
undesirable it may be, cannot by any stretech of imagination be zalled ¢ urgent ’ and of
¢ public importance ’.

Motiona for adjournment are meant for obtaining an immediate debate on grave
and serious matters, which cannot otherwise be immediately and effectively dealt with,
and the very object of such motions will be lost if they are permitted to assume the
character of an ordinary course of action of every-day occurrenmce.’’

Now, Sir, I rely on this principle. I submit that if there have been
any assaults, the remedy is in the police courts,

_ Mr. President (The Honourable Sir Abdur Rahim) : The motion
“mentions ‘‘ serious injuries ’’ ¢

The Honourable 8ir Nripendra 8ircar : That is a question of merits ;
I am not going into that.

Mr. President (The Honourable Sir Abdur Rahim) : Has the
Honourable Member any information ¥ It is a question of importance.

The Honourable 8ir Nripendra Sircar : According to our informa-
tion, there have not been any indiseriminate assaults. (Voices : No, no,
mo, no.”” ““Oh! Oh!”) I am giving my information, and my: friends

( 2189 )
L354LAD . o
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[Sir Neipéndrd Sirear.]
say, ‘“ Oh, oh ”’. I bave got information that one boy has been injured. I
take a lot of personal interest in the matter—I can assure my friends.
My information is—I may be entirely wrong—that one boy has been
injured and that he is not in a serious eondition. My information is that
the collar bone has either been injured or broken ; and I have no informa-
tion of any indiscriminate assaults on by-standers.........

Mr. President (The Homourable Sir Abdur Rahim) : ...... and
of serious injuries ?

The Honourable Sir Nripendra Sircar : That is a matter of goimg
into the merits.

Mr. President (The Honourable Sir Abdur Rahim) : Has any
person died as a result of injuries ¥ (Voices : *‘ Yes, yes.””)

The Honourable Bir Nripendra Bircar : But I have no ipformation.
When did he die ¢ '

Sardar Sant Singh (West Punjab : Sikh) : Iam informed that he
died this morning.
%he Honourable Sir Nripendra Sircar : Are you certain !

Mr. 8. Satyamuorti (Madras City : Non-Muhammadan Urban) : Yes.
The Honourable 8ir Nripendra Sircar : I have no information.

Mr. Bhalabhi J. Dé#ai (Bomnbay Northern Division : Non-Muham-
madan Rural) : Mr. Presideht, to nse the language of my Honourable
friend, the Leader of the House, matters of public importance must really
be matters of public importance. I quite agree that the Honourable the
President did say that the ‘‘ pushing ’’ and ‘‘ beating ’’ as he calls it by
two European Police Officers at Simla of ‘‘ two Congress volunteers '’ did
not strike him as a matter of public importance, but the language of the
motion clearly points to a very grave breach of peace commitied by men
who are employéd for the purpose of protection. (A Voice from the Official
Benches : ‘‘ alleged to be committed.””) And not only that but with
relerence to the previous incidents which I wish to remind this House of,
the unlicensed nature of the acts of this class of people is certainly a matter
of much graver importance and of much more public importance than the

mere ineidents which formed the subject-matter of the motion : I remember
that was sub-judice.

The Honourable 8ir Nripendra Sircar : This will

be sub-judice.
(A= Honourable Member : ‘‘Not yet.””)

Mr. Bhulabhai J. Desai : T am saying that the ground on which
that particular discussion was not allowed was that at that time the
matter was sub-judice, and therefore T have ndt yet known that a matter
which may not yet be sub-judice is barred from discussion. .. ..

The Honourable 8ir Nripendra Bircar : Tt is sub-judice now.

Mr. Bhulabhai J. Desai: My friend has not stated that as an
objeciion. He merely says.........

‘Mr. President (The Honourable Sir Abdur Rahim) : Has any man
died as a result of the injuries {
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. The Hompurahle 8ir Nripendra 8ircar : I did not know that the man is
dead ; 1 want to inquire now. If he is dead, surely.

' Mr. Bhulabhai J. Desai : The point, I submit, which the Chair is
calléd upon to decide now upon the objection raised is whether this a
matter of public importance or not. The objection raised is that it is
not.

Mr. President (The Honourable Sir Abdur Rahim) : As objection
has been raised, llonourable Members who wish that leave should be granted
should rise in their places.

(More than twenty-five Members then rose.)
Very well, the motion will be taken up a‘ 4 o’clock.

STATEMENT OF BUSINESS.

. The Honourable Sir Nripendra Sircar (Leader of the House) : Will
you allow me, Sir, to make a statement of the business.

You are aware, that the latest date hitherto appointed for a sitting of
the House is the 8th October. The unexpected prolongation of the dis-
oussions on the Company Bill and the considerable volume of other busi-
kess requiring to be disposed of before we disperse constrain me to request.
you to direct the House 'to sit for the transaction of official business on
Friday, the 9th, and Saturday, the 10th October and for so many days
beginning with Monday, the 12th October, as may be necessary {o com-
plete essential business. I can hold out little hope of essential business

eing completed before Saturday, the 17th October, and even so the
nsiness left over for Delhi will inevitably be formidable. In view, how-
ever, of the commencement of the Puja holidays on the 19th Oetober,
¥ do not propose to suggest that the House should in any event sit on
& day later than Saturday, the 17th October. (Voices : Let us have night
Seamons)

Mr. President (The Honourable Sir Abdur Rahim) : I direct that the
House will sit as proposed by the Leader of the House.

Mr. Bhulabhai J. Desai (Bombay Northern Division : Non-Muham-
madan Rural) : Cannot we do the business in a more expeditious manner:
by sitting longer hours or otherwise ?

Mr. President (The Honourable Sir Abdur Rahim) : We are doing
that.

Mr. Bhulabhai J. Desai : I am not denying that you are doing your
best. '

The Honourable 8ir Henry Craik (Home Member) : Curtail your
speeches.

Mr. Bhulabhai J. Desai : I am afraid the Honourable the Home
Member has selected a very wrong person for making that suggestion. He
myay have some jibes against some Members and they can square matters
with hiza. But so far as I am concerned, I have done my best to assist the
Houge in expediting the business. Therefore, may I ‘request that, while
your order stands, you will assist us by acecepting such suggestions as we
opn make to shorten the duration which may, if necessary, extend to the
pamod which yon have announced.
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Mr, President: (The Honourable Sir Abdur Rahim) : If I have to
ask the House to sit on Saturdays, it will be very difficult for me to
expect the Honourable Members to sit every day from now. till 6 o’clock.
But I will do my best to help the House in getting through the business.
That is all I can say.

RESOLUTION RE INTERFERENCE FROM PUBLIC SERVANTS IN
THE ENSUING ELECTIONS.

Dr. Ehan 8ahib (North-West Frontier Province : General) : Sir,
last timne, when 1 was addressing the House, I was saying that it was an
important matter, and I say the same again, because, by the previnecial
elections, we are going to seleet people who will conduct the business of
the province, though I myself do not believe in it. Government say that
the provinces will become autonomous and the elected people will be res-
ponsible for their actions to the country. Now, Sir, I want the Honourable
Members to listen to me patiently. I will just describe to them the facts
which I have seen myself and nothing more, because I have not got
enough time to describe all the events that have happened on the Frontier.
I will ask especially those gentlemen, I mean the Knights—I should not
call them the Knights of the Round Table—because, I am sure, if Sir
Lancelot or Sir Galahad were here, they would not approve of it, to listen to
me,

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : Will you
move the Resolution first ?

Dr, Khan Sahib : Especially I would request the gentleman whose
entertainments in this House are the side-show we do not pay for, I will
now procced straight to the faets. I went to Bahadar Kale, which is a
village in Peshawar Tahsil, 1o address a meeting in the afternoon. There
were about 6,000 people there. Before I arrived there, the Police had.
{aken away the flags from our workers. They had stopped them %o beat
drums which they were doing to inform the people ; as they went to the
place of meeting, they had put two men under arrest. When I arrived
there, the meet 'ng started. Three or four people who were retired pen-
sioners and relations of an Honorary Magistrate, who has been created
by the Government in that constituency in order to secure votes for their
candidates, began to create disturbances. They abused some of the people
and, believe me, the Police Sub-Inspector came up straight to the stage
where T was presiding and he had the courage to tell me that the meeting
should now be dispersed. 1 told him that I was responsible for the peace
of that meecting and that no disturbanee could be caused by a handful of
people who are induced or instigated to cause disturbances. I told him
to keep quiet and if anything untoward happened he can use his authority,
Sir, T addressed the meeting. Those people ran about and abused but
afterwards they got tired because nobody took any notice of them. This
is a special point that I wish to bring to the notice of the House. THe
police in a meeting ought to be for keeping the peace and not for provok-
ing the people to create disturbances. It was the duty of the police to
arrest those people who were creating disturbances but they took no notlee
of them,. Afterwards, when I was returning, there was a man with me in
the i{onga. The - Sub- Tnspecior camne to me and asked for his named.
1 said that T was not going to give him the name. Then, he said that,
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according to the Tranquillity Act, he had the power to arrest the man.
1 told him he could do that, but he did not have the courage to arrest him.
Afterwards we left the place and there was no disturbance. Then, Sir,
on the 1st of July, 1936, when 1 left for Kohat, we had announced a
meeting at Peshawar on the 3rd July, under the auspices of the City
Parliamentary Board........

Mr. President (The Honourable Sir Abdur Rahim) : Was it in con-
nection with the elections ?

Dr. Khan 8ahib : Yes, the meetings were in connection with the
election campaign. I went to Kohat to address a meeting and the Senior
Superintendent of Police sent a letter to the Secretary of the City Parlia-
mentary Board saying that we could not take out a procession in Peshawar
without taking a licence under section 30 of the Police Regulations. Imme-
diately our Secretary applied for a licence and what did he receive ? Not
the sanction but section 144. He sent me a telegram at once but it was
never delivered to me. Such telegrams are generally mislaid for reasons,
T could not explain. I went to Lachi from Kohat where, before my
arrival the Police had taken good care te frighten the people on the streets
and had told them that the Doctor was coming to address them and they
must not go to the meeting. But the people did come and I addressed them.
Then, I went to Karak. The Parliamentary Board of Tehri Tahsil had
arranged a meeting there, the pensioners and some of the loyalists had
collected there also. They first went to the Police and informed them
that my presence there would create a disturbance. Then they went
round to nearly every house in Karak telling the people that they should
not come to my meeting, but when I arrived there all of them came to.
the meeting collectively.  These pensioners told me not to mention
certain things in the meeting. They were all collected in the house of
a gentleman whom the Honourable the Foreign Secretary knows very
well and who had provided puleo for them and they had come to that
place to create disturbances. @ We had the meeting, it was very largely
aftended, and it continued for nearly six hours, those so-called
loyalists had brought some dancing boys, and they were beating drums
Jjast a little distance away from us in order to attract the people
to their side, but nobody took any notice of them. As a matter of fact,
only a few of the loyalists remained there, most of them came to our
meeting. Everybody present was convinced that the people who had put
up a rival show were wrong and we were right. But then what did we
sce in the papers about a week after ? There is a gentleman on the
Frontier who is well-known on our side and whose name, I think, I would be
banned from mentioning.......

Some Honourable Members : Why ? Why ¢

Dr, Khan Sahib;........ because, I am sure, the Foreign Secretary
will say that this gentlemaun is a distinguished civil servant, and so I must
keep quiet (Laughter),—this gentleman had his son sent for, who is a
Government servant, twice to Parachinar, diciated certain letters to be
sent to the paperslike the Civil and Military Gazette. Everybody knows what
kind of paper this is, This paper wrote a note to the effect that we went
there, we beat the drums and had gathered dancing boys to collect people
but that nobody had turned up. Therefore, Sir, this is the type of pro-
paganda you bear in the papers, but we don’'t mind all that, because those
whom we are opposing know our innate strength, and they know in their
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heart of hearts that the people are with us.. Then, Sir, I came back to:
Peshawar luckily on the morning of the 3rd, and as soon as I arrived, we
issued a pamphlet stopping the meeting. Sir, seetion 144 was promulgated
not only in Peshawar City, but five miles all round Peshawar. I must tell,
you the object of that. The object was that within a radius of five miles.
there were villages like Thehcal, Landi and (‘hamkani which are well-known
seats of Ionorary Mayistrates who are trying to oppose us. Here let me
assure you, Sir, that they will get votes only if the polling officers record'
votes for them. (DLaughter.) That will be their voting strength, and

such people will come into this House and say that they represent the
people of the Frontier.

Then, Sir, we had a meeting with the Deputy Commissioner of Peshawar,
as regards the promulgation of section 144. Now, let me first tell you.
what kind of Distriet Magistrates we have. They arc all military officers.
They simply suffer from the disease of unfair discipline. They have.
learnt only to stand to attention and salute. This is the type of officers,
who are our judges. We have got our sessions judges who are military .
officers, we have got our District Magistrates who are military officers.,
What is the resnll ! What happens T First of all, they have not got the.
patience to tolerate anybody’s opinion. .And, Sir, may I tell you what.
the D. C. first told me ? He said : ‘‘ We have got the power, and it is a,
favour that we are allowing you to coutest the election '’. (Laughter.).
I smiled at him. (Laughter.) I said, yes, you have got the guns, you
have got the rifles and the machine guns, but we have got the people with.
us, we have got the real power. (Applause from Congress Benches.) He,
then told us—‘ Oh, section 144 is simply for prohibiting processions, we.
have not stopped your meetings . Then I informed him,—because they
are very ignorant, they never go out of their bungalows, they only keep.
on writing letters, and naturally they know nothing of the people,—I told
him that the little park which was fixed for the meeting was locked up
apd picketed by the police......

Mr. K. Ahmed : Why, were they afraid of you !
Dr. Khan B8ahib : T hope you will kindly keep quiet in your seat.

Then, in the course of our talks, I told him that we were quite ready-
te. obey, whatever order he gave me in writing. And what do you think he<
told me ? He said, ‘“ No. I won't give you anything in writing ’’ becanse:
he did not know what I might do with it. (Laughter.) Anybody who
gives oral orders really means to disown the consequences when not
favourable. That is the kind of District Magistrates we have to deal with
in the Frontier. And, Sir, I tell you that it is good, because I go round,
they know all what I say, Government knows every word that I utter in
the Frontier, but they themselves don’t want to reform their ways. And
why are they afraid of us * Even one of the officials/— I know it from a
loyalist,—told him, that it wonld be a good thing if the Red Shirts cage-
iny, because people were anxious to remove corruption, bribery and E
henesty from' the Frontier, and the Red Shirts must be given _powen,.

because they are the only people who can purify the provinee administras
tion: .

]
Then, Sir, this meeting with the Distriet Magistrate amd S: 8. P. was:
heldj on the 11th. On the: 13th 1 was going to: address a meeting wmdus’
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the N.-W. F. P. Parliamentary Board, at a place about 13 miles from
Peshawar. The first message I got on that morning was that the police,
were there with band playing and parading the streets of the village.
This was a new thing. This was done in order to frighten away the
people. Then they stopped our men from playing the band. But luckily
their playing the band had brought together more of our people, and we
had a good mecting. T cxplained to them that they were véry lucky that
day because the policemen had cowe there to entertain them. We did not
mind all that, nor do we mind it at all, because it is all for our good, it
is an advertisement for us, and the more the people know about these
things, the more they will understand that we are the only deserving
people who should be sent to the Councils.

Then, another meeting I was going to address at Naguman, which is
about 11 miles from Peshawar city. I was due there at 2. But near
Bhukhshupul, about 4 miles from Peshawar, unfortunately we had a punc-
ture, and 1 was waiting there. Suddenly I saw three lorries full of armed
police rushing along. I thought that most probably some raid had been
committed by the Mohmands. But then I thought the days of those raids,
which used to be induced by Political Officers, had passed. Then it occurred
tp me that most probably they were going to attend our meeting for our
protection. (Laughter from the Congress Benches:) Luckily another
car eame and a gentleman sitting in it offcred me his seat. I was then
taken to the meeting place in time. When T reached the spot, I saw
that the drums had been taken or smatched away from drummers, along
with the flag.

An Honourable Member : Was it our flag *

Dr. Khan 8ahib : No, it was a common flag. Our flag could never.
find a place there. We are nnt allowed to have a Red Flag, we can't:
have it.

Then, 1 asked the sub-inspector whether he had any written orders.
He said, ‘“ no ; we are not allowed to present you with any written orders,
but we must stop you doing anything ’’. I told him ‘‘ You cannot stop
me ’’. Thereupon he took away the flag, when I remonstrated with him,
he after some hesitation returned the flag. I took away the flag. Then,
60 armed policemen came nearer and listened to me and I told them
that even they should vote for the Red Shirts, if they had the voting
qualification. Next time they were told not to come near us. Then
there was a meeting at Paloussai which is a place just about 2} miles
from Tehkal, a well known place. On the previous day and in the
morning of that day of meeting, because the meeting was held in the
afternoon, armed policemen had gone to the villages and told them that
they must not come to the meeting on the dav of the meeting. The
sub-inspector attacked some of the drummers, hut our General Secre-
tary was on the spot and he told the sub-inspector that there was mo
use of attacking the drummers and that whatever orders were given
would be obeyed by the people. I think the sub-inspector felt ashamed
ab his action. Then we addressed a meeting there. The police party
wasg composed of two sections at that meeting—the Pathans who were:
armed with lathis and the Sikhs who were armed with rifles.  Up tilb
mww; Fhave nod hoen able to salve tite problem of what that meant.
Amother moeting was held just two miles from Pishthakhera near Bara
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river at the place convenient for both the Khalils and Mohmands to
collect, when some of the volunteers were coming through the village
of Mashukheil, they were attacked by the police and beaten, one drum
was broken into pieces. I examined all these people myself and I took
the broken drum in my possession after the meeting, the next day I
sent the drum to the Semior Superintendent of Police with a letter. He
wrote back a nice letter to me, I must say in fairness, and he said he
did not know anything about it and he promised to make an investiga-
tion. I know he did make an investigation because the sub-inspector
who broke the drum went to the drummer and took him to the police
station and offered him a bribe of Rs. 10 if he would say that he
dropped the drum and it broke.

I started on another election campaign on 31st July again te
Kohat and in the afternoon I addressed a very large meeting in Kohat.
Then in another village about six miles from Kohat, I addressed another
meeting and at night we arrived at Hungu. We had really a very
large meeting there. As soon as it was known <that the tour was
successful, tthen at the next meeting at Naryab, a village near Ilungu,
tahsil we were again faced with armed constabulary. We had a good
meeting there and I gave the armed police good advice and I suppose
it had good effect on them. The next meeting was at Darsa-
mand where the previous day, the Naib Tahsildar or the Revenue
Assistant or whatever you ecall him had gone there and he had told
the people that he had received orders about my arrival at Darsamand
telling them that if anybody attended the meeting which might be
addressed by me, machine guns will be brought and they will be fired
at. I arrived there all right but no. machine guns stopped me. The
Pathans had come to attend my meeting. I said all T wanted to say
in my speech and Government knows all that. They eannot say they
do not know anything. I never keep these things hidden. I explain
everything in my speech and I make i{ a speeial point {o have the
CGovernment C. I. D. stenographer by my side when I am addressing
meetings so that he might not miss even a word of what I say.
After going to one or two more places, I then went to Bannu where
I arrived and addressed a meeting in the public park. There was a.
curious incident that happened there. Another distinguished eivilian,
a brother of the former, had three or four drummers and he came per-
sonally with these drummers to a distance of about 30 yards from our
meeting and started dancing and beating the drums and playing musie
with a view to drown our meeting in the noise,

Sir Aubrey Metcalfe (Foreign Secretary) : He retired many years
ago. !

Dr. Khan Sahib : But still he is as distinguished as the other one.
Whai the police went to him and asked him to stop beating of drifims
and playing of music, he demanded an order in writing to the effect
because he said he had authority for doing what he did. We did not
mind these drummers. They can go on with their business, but the
trouhie is how to keep our men in-check from molesting them or doing
anything which would hurt them. This is the work of Government
whieh I am doing and the Government -ought really - $o -bé thankiul
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to us and protect us and not provoke us. My chief work on the
Frontier is to go on helping the Government by making speeches, but’
I do not understand why Government do not like me. All the meetings
that I addressed were election meetings. Then, Sir, on 25th August
we had a meeting at Sawali where about 15 thousand people attended.
It appears that, the police in their actions had cooled down a bit. They
had confined their activities to merely taking down the names of
drummers. When I called the policemen and asked them under what
secltion they were taking down the names of drummers, they did not tell
me. Probably it was under some section in the Tranquillity Act or
whatever you call it. I should like now to draw the attention of the
House to one thing more. In Zeyarath Kaka Sahib which is in
Nowshera tahsil a meeting took place and afterwards Samin Jan
Khan, B.A,, LL.B., who is a Member and one of the General Secretaries
of the Frontier Province Parliamentary Board was arrested. He was
tried. For what offence ! For the offence of praising the Red Shirt.
If we do not praise Khudai Khidmatgar how are we going to ask the
people to give us vote. Wag it an offence ? Yet he was tried under
section 17-A for being a Member of an unlawful assembly, because he
mentioned the name of Red Shirt. So he became a member of an
unlawful assembly, an assembly which did not exist. Then, Sir, let
me tell you another secret how these things happen, We came to
know that the Minister told one of the men, ‘‘ Don’t bother, he will
be only fined something whether he is guilty or not guilty ’. The
officials are of a vindictive nature and they want to condemn us for
nothing. He was fined Rs. 30 so that he could not appeal. They are
very clever ; and the judgment has not been written up till now.
(Laughter.) We asked for a copy and up till the 22nd of last month
no copy could be obtained.

Captain Sardar Sher Muhammad Khan (Nominated 1\Ton Official) :
It is a jirgah and there is no written judgment.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has no more time,

Dr. Khan 8ahib : I will finish soon, Sir.

To sum up, our adversaries, the enemies of the Congress are
overjoyed at our dissensions. They naturally make the most of certain
passages in the speeches of our leaders where they refer to the mistakes
and shortcommgs of the Congress. They try to exploit these ad-
missions for their own purposes. Congressmen lhave been in the field
so long that they will absolutely jgnore such pin-pricks. They will,
I am sure, in spite of them go on with the work of self-criticism. They
will continue unsparingly to expose their own weaknesses which will
inevitably disanpear as our movement gathers strength and completes
its training. Sir, the attitude of Government towards its own mistakes
is one of the surest tests of its seriousness and its ahility to fulfil its
duty towards the people of the country. A frank admission of ity
error, discovery of its causes, analysis of the situation in whieh
it oecurred, ecareful study of the wavs by which the mistake
can be remedied,—these are the siens whereby a good government
ean be recognised. I am sure the House will agree with me that the
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prasent Government as it is constituted is devoid of all these signms,
and the Executive Councillors who adorn the benches opposite always
try to wriggle out of situations on flinsy excuses, and very often to
save their faces take protection under the wings of the wonderful
Knights who have been specially created for this purpose by the Gov-
ernment. They are wonderful because originally the Knights were
created for their chivairy while these grandios are graded on aceount
of their loyalty to their benefactors. They are an embodiment of both
loyalty and disloyalty and I am sure when the Honourable the Law
Member was stating the other day in the House that Government con-
sulted both loyal and disloyal opinion on Bills, he must have had these
enlichtened gentlemen in view (Laughter), because they are the only
individuals who are consulted and who combine in them both these
gualities of being loyal to the Government and disloyal to their country.

Mr, President (The Honourable Sir Abdur Rahim) : The Honour-

able Member has really exceeded his time and must bring his remarks,
to a close. '

Dr. Kban Sahib : I will finish in one minute, Sir. The people of
this country have made certain sacrifices and the @overnment have
ageed to part with a little power. Here now I am concerned with the
Frontier. It appears to me very unfair that they want to hand over
the reins of administration not to the real representatives of the people
but to those who have been brought up by them in the school of serfdom
and who are remarkable for less than nothing. They are politieal
dilettantes without any programme and at the head of them the Gov-
ernment want to place two sycophants with a strong dislike for excite-
ment and truth and with an extraordinary hatred for each other.

%Ir. President (The Homourable Sir Abdur Rahim) : Resckution
moved :

““ That this Assembly recommends to the Governor General in Council to take
immediate steps to secure that public servants do not interfere directly or indirectly
in the ensuing elections to the Reformed Legislatures.’’ '

Does Sir Muhammad Yakub wish to move his amendment ¢

8ir Mubammsd VYakub (Rohilkund and Xumaon [ivisions :
Muhammaden Rural) : Yes, Sir.

_Mr. 8 Satyamurti (Madras City : Non-Muhammadan Urban) : Sir,
I rise on a point of order. The Resolution runs thus :

‘¢ This Assembly recommends to the Governor General in Couneil to take immediate

steps to secure that public servants do not interfere directly or indireetly in the
emsuing elcctions to the Reformed Legislatures.’’

And the amendment says that at the end of the Resolution ibe:
following be added : .

‘‘ But unruly conduct, demonstrations which are likely to cawse the breach of

peace, the singing of provocative songs and slogans and pronouncing religions ban
against any candidate or persuading voters to vote or not to vote in the namg_ of
religion should be stopped.’’ ete. ) t

If you will look at the Standing Orders generning amsndments,
you will notice that the first standing oxder says; thas am smendmens,
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must be relevant to and within the scope of the motion to which it
relates. I 'submit this is neither relevant to, nor within the scope of
the motion. All these are offences against the Indian Penal Code, and it
is on that presumption that publie servants will take necessary measures
under the law of the land. What the Resolution seeks to aim at is to
stop interference in elections by public servants using their influence for
purposes which are not germane to the normal discharge of their
duties. Therefore, to take advantage of a Resolution which merely
wants Government to take steps to impress on public servants mot to
interfere in the elections, and to move an amendment asking them to
uphold the law is, I submit, neither relevant, nor is it within the scope
of the Resolution.

- Mr, President (The Honourable Sir Abdur Rahim) : Supposing
interference is called for in the interests of maintaining order, what
then ¢

Mr. 8. Batyamurti : Nobody suoggests that a public servant dis-
wharging ‘his normal duties 'as '‘a public servant, vested with certain
'powers and certain ‘duties, is interfering. 'The word is ‘‘ interfere ,
‘4dat i8 to ‘say, that he does something out of the way, in order te
persuade or dissuade the veoters.

‘Mr. President (The Honourable Sir Abdur Rahim) : Suppose the
‘amendment said, ‘‘ except in the discharge of his duties in accordance
YWith law ”’, what would you say to that %

Mr. 8. Satyamurti : Then, I have got two answers to that ques-
tion. First of all, being in that form, it may be relevant,—I do net
suy anything about that. But the major point is this. This Resolution
‘d0¢s not conteniplate, and in the very nature of things it cannot con-
‘template,—and you would not have admitted it if it were so,—that a
public gervant ought not to discharge his legal and constitutional
funetions.

Mr, Presidemt (The Honourable Sir Abdur Rahim) : I have to
'8ee not what is contemplated but what the words are and ‘the natural
meaning of the words.

Mr. 8. Satyamurti: Tt is interference ‘with elections, not with
the -ordinary duties, relating to breaches of the law. which a Govern-
mer;t servant is called upon by the very mnature of his office to deal
-with.

) Mr. President (The Honourable Sir Abdur Rahim) : The words are
‘“in the ensuing elections ”’.

Mr. 8. Batyamurti : It means interfering with the freedom and
the right of the voter to vote for A or X as he chooses.

Mr, lfresident (The Honourable Sir Abdur Rahim) : That may be
one meaning.

., Mr. B. Batyamurti : May I put it the other way ¢ You would not
‘have admitted it, if the Resolution could possibly have meant any
suggestion that public servants should not do their legal duty. No
House in the world can consider a Resolution asking public servants
‘mot to discharge their normal duties. The point is that a Resolution
like this can only aim at something extra-legal, extra-constitutional.
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That is what we want to hit at. I therefore, submit that, om both
these grounds, on the ground that these are matters within the pur-
view of the Indian Penal Code, and secondly, that no Resolution can
be in order which seeks to cast on public servants the duty of not dis-
charging their duties, I submit the amendment is neither relevant to,
nor within the scope of the Resolution,

Sir Muhammad Yakub : Sir, I beg to move the amendment......

Mr. President (The Honourable Sir Abdur Rahim) : No, no. I am
asking the Honourable Member if he has anything o say on the point
of order that has been raised.

Sir Muhammad Yakub : Sir, the underlying principle of this Resolu-
tion is that there should be no outside interference or coercion in tne
elections. (Interruptions)...... Mr. President, I want to seek your
protection from the unruly mob on the Opposition Benches. For half
an hour we have listened with rapt silence, without any interjection, to
the speech which was delivered by my friend, the Honourable Mover
of the Resolution. Now, when anybody stands up from this side, these
apostles of peace and non-violence, who claim to be the pioneers of
democratic institutions in India, interfere in such a way that they do
not have patience to listen to the opposite point of view. I
appeal to you, and through you to the Leader of the Opposition, that
he will control the mob behind him and see that the dignity of the
Ilouse is not spoiled, and we are allowed to place our views before the
House....... '

Mr. M. Asaf Ali (Delhi : General) : On a point of 'or:der, Sir, may
I know if the word ‘‘ mob ’’ applied to Honourable Members of tlus
House is a parliamentary expression {

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member will first reply to the point of order raised before.

8ir Muhammad Yakub : If T am allowed to speak on the point of
order....... (Interruptions.)

Mr. President (The Honourable Sir Abdur Rahim) : I do hope
Honourable Members will not interfere. I have noticed that whenever
any Honourable Member gets up and says anything which Honourable
Members on the opposition side do not agree with, they go on interject-
ing. It 1s not fair.

Mr. 8. Satyamurti : On a point of order, Sir. That, if I may say

s0, is right. But if any one calls us a mob, we are tempted to bchave
like a mob, unless you call him to order.

Mr. President (The Honourable Sir Abdur Rahim) : I am not quige
sure on the point and so I am not going to give my ruling on it at once.
Sir Muhammad Yakub : Aspersions were just now cast on us : we
were called traitors : we were named enemies of the country and what

not ; and nobody ever stopped il. People who live in glass cases must
not throw stones at others.

Mr. President (The Honourable Sir Abdur .Rahim) : I want to know
what the Honourable Member has to say on the point of order.
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8ir Muhmmad Yakub : Really, Sir, it is for youn to say once for all
whether we should speak or not in this House, whether we should remain
m this House.or not. If we are to be bullied in this way, then I think
it would be better if you tell us that we should leave the House. But
we cannot carry on in the way in which we are being bullied every duy.
I would seriously draw your attention towards this phase of the debates.
We have been in the House for the last twelve years : there was tie
Congress Party before.......

Mr, President (The Honourable Sir Abdur Rahim) : I do not thiak
the Honourable Member need dwell on that. 1 have tried my best and
am trying my best to keep order and I expeet that Honourable Members
on my left will show some patience and tolerance when Members who do
not agree with their views address the House.

8ir Muhammad Yakub : As regards the point of order. I beg to
submit that whatever may be the wording of the Resolution, the prin-
ciple underlying the motion is that there should be no outside inter-
ference on behalf of anybody during the elections. 1 submit that inicr-
ference is interference, whether it is made on behalf of an official or on
behall of a non-official. We know that the law on this point is quile
clear, that no Government servant can interfere in the elections......

Mr. President (The Honourable Sir Abdur Rahim) : Very well : the
‘Honourable Member can move his amendment now. '

Mr. T. 8. Avinashilingam Chettiar (Salem and Coimbatore cum
North Arcot : Non-Muhammadan Rural) : May I know your ruling on
the point of order raised by Mr. Asaf Ali ?

Mr. President (The Honourable Sir Abdur Rahim) : I will give my
ruling as soon as I find out some authority. I have asked Mr. Satya-
murti to find out whether that expression is unparliamentary or not.

8ir Mubhammad Yakub : I beg to move the amendment which runs
as follows :
¢¢ That at the end of the Resolution the following be added :
* But unruly eonduct, demonstrations which are likely to cause the breach of
peace, the singing of provocative songs and slogans and pronouncing
religious ban against any candidate or persuading voters to vote or not to

vote in the name of religion should be stopped by the local authoritics with
strong measures ’,”’ '

I quite agree with the principle underlying the Resolution whicl has
been moved by my Honourable friend, Dr. Khan Sahib. While on the
one hand I am anxious that there should be no cfficial interference or
coercion during the ensuing elections, I am equally anxions that there
should be no coercion, and interference on the part of the so-called non-
violent, deliberate and provoking Congress velunteers and their associates,
the Jamiat-ul-Ulema Hind, Delhi, and other kindred associations. 1 can-
rot swear that Government officials, sometimes, do not show their sympathy
towards any candidate or even that they do not, sometimes, support certain
candidates. Of course, it is altogether natural and we cannot expect Gov-
ernment officials to be celluloid toys or stone idols who will be void of
human sentiments and human feelings. But what I submit is this : that
this interference, which has come to my knowledge also, is not on behali of
the Government or in pursuance of any order of the Government. So far
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a3 the U. P. is concerned, I know that the U. P. Government have isénell

sirict orders to the district officers not to interfere in any way during the
‘elections. .. ...

_ Mr. M. A Jimah (Bombay City : Muhammadan Urban) : ‘Except-
ing the Governor himself !

Sir Mubammad Yakub : But expression of opinion of course is quite

natural. (Laughter.) I mean to say, individuals cannot be devoid of
human feelings. But what I submit is.......

Mr. M. A, Jinnah : May I ask the Honourable Member whether

is aware that even the Governor of the United Provinces has ‘tried o
interferc ?

Sir Muhammad Yakub : Probably my Honourable friend is in the
secrets of the Governor of the United Provinces. But I am not.

‘Mr. M. A Jinnsh : I have got information. ‘Can you deny it t
Sir Muhammad Yakub : So far as I know, it is not & fact.

Dr. N. B. Khare (Nagpur Division : Non-Muhammadan) : On ‘&

1 P poiut of order, ¥ir. The electorates under the Adt

are commmunal and religious, and how can there be any

ban on religious propaganda ? The amendment is barred from this
point of view.

Mr. President (The Honourable Sir Abdur Rahim) : That is no pois
of order.

8ir Mubhammad Yakub : But this expression of sympathy on the
part of certain Government officers is not the monopoly of only those
candidates who belong a eertain school of thought. On the other hand,
my own personal experience is, that more Congress candidates are bene-
dited by this sympathy on the part of Government officials. It came to
my knowledge, and it is my personal experience, that during the last
eleclion to the Assembly, my opponent, who was a declared Congress
and Jamiat-ul-Ulema candidate, had tlie sympathy and support of many
Government officers. (Interruption.)

Mr. K. Ahmed : Is it a fact that he got a lot of money from the
Leader of the Congress Parliamentary Board ? (Laughter.)

8ir Muhammad Yakub : My submission is this, that this expression
of sympathy, or may be assistance in certain cases, is not so coercivs
and does not so much prejudiee the judemeut of the voters as the highty
objectionable coercion and methods which are adopted by the Congress
volunteers, They create lawlessness at the polling booths. They have
torn the voting papers, and they have committed atrocities of all so
so much so that the police had to open fire in order to restore peacé.
We need not go very far off. Only the other day my Honourable friend.
Sir Cowasji Jehangir, wanted to address a meeting in Poona and we have
seen in the papers how that meeting was molested and how, not only
hooliganism was introduced, but rotten eggs were thrown at him.

Mpr. President, we are on the threshold of the introduction of demo-
cracy in this country and we know very well that for the first time a demo-
cratic constitution is being introduced in a country, the soil of which has
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not yet borne ripe fruit of democracy. And if India is to be governed
by a democratic constitution, then it must be the duty of every patriolic
Indian to see that traditions and precedents of a proper kiud are
established. Otherwise, the whole structure will tumble down in wuo
tine. Mr. President, we all know that democratic institutions are run
mostly by precedents and traditions rather than according to the written
law, and unless care is taken that traditions and precedents of a sound
or proper kind are established, I am afraid we will never reach the goal
of our aspirations. Now that the new Constitution is to be introduced,
1lhe Government will be formed by non-officials, and the non-official sup-
portlers of the Cabinet, who will be extremely anxious to see that their
friends retain their otfices in the Cabinet—their interference und coer-
cion will be much more intolerable and mischievous than any coercion
on the part of anybody else, because even the Government servauts,
who will be subordinates of the Cabinet, will think that they bhxve
the backing of the Cabinet behind them, and therefore, even Governmeat
officials will be afraid of putting a stop to their activities. Therefore,
it is exiremely necessary that Government officers should be admonished
‘;lflat lawlessness and hooliganism on the part of anybody should not be
owed.

Sir, all that we want is that a voter should be left free to exerciss
his own judgment, and interference on the part of non-officials cannot be
any more tolerated than interference on the part of officials. There
must be even-handed justice and both parties should be treated equally.
We must give a lead to the Government that hooliganism, lawlessness
and singing of provocative songs and slogans, as is usually done by the
Congress volunteers, bringing in the name of religion and abusing the
name of religion in the elections, preaching from the pulpit that 1« man
will go to hell if he votes for such and such a candidate or that his wile
will be divorced if he votes for such and such a candidate—these things
should be stopped.

Mr, N. M. Joshi (Nominated Non-Official) : It is illegal.

Sir Muhammad Yakub : Legal or illegal—my dear representative
of labour, you go on interjecting and smiling like this. I think tha
Honourable Member should behave himself properly. Sir, it may he
argued that the existence of coercion and lawlessness, instances of which
I have given, may form a valid ground for invalidating an election in
an election petition. But, then, coercion on the part of Government
officials can also form a good ground for setting aside elections. Never-
theless, after a man has lost on the election booth, it would be very hard
and very difficult to expeet that he should get his redress by the expen-
sive and very difficult course of filing an election petition. I have gect
nothing more to say, but in the end I would again appeal to my ITonour-
able friends on the Opposition Benches that they should, on this occa-
sion, show their capacity to shoulder responmsibility. If they want to
come into power, they should behave like responsible persons and like
persons who have been in office. They must see that justice is done
even-handedly to all parties in the country and that there is no coercion
or intimidation or molestation during the elections on the part of any-
body, whether it may be an official or a nen-official. With the additicn
of this amendment I will heartily support the Resolution.

L354LAD ]
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Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :

‘¢ That at the end of the Reaolution the following be added :

¢ But unruly conduct, demonstrations which are likely to cause the breach of
peace, the singing of provocative songs and slogans and pronouncing
religious ban against any candidate or persuading voters to vote or not to

vote in the name of religion should be stopped by the local authorities with
strong measures ’.’’

We have now both the Resclution and the amendment under dis-
cussion. I need not point out how the Resolution would run if amended
in the form proposed. Both the IResolution and the amendment are
rniow under discussion.

The Honourable Sir Nripendra Sircar (Law Member) : I do-not ki:ow
whether you would like me to begin now. There are only ihree niinutes
more to quarter past one. 1 think we can come back at 2-25 if you
desire it. ' -

Mr. President (The HHonourable Sir Abdur Rahim) : The House
stands adjourned till 2-30 r.m.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at IIalf Past Two of the
_Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Clair.

The Homnourable 8ir Nripendra 8ircar : Sir, I think it will have a
pacifying effect on my friends opposite if I say I shall be very brief

Mr, 8. S8atyamurti : It will be very nice,

The Honourable Sir Nripendra Sircar : Let us see how we gef
along.

Sir, on behalf of the Government, T am authorised to accept, and I
do accept this Resolution...... (‘“ Hear, hear ’’ from the Congress
Benches.) Wait till the end..........

Mr. 8. Batyamurti : That is very nice indeed.

~ ‘The Honourable 8Bir Nripendra Sircar : I am authorised to accept
the Resolution as also the amendimnent, and I say either or both of them.
‘{“Hear, hear ”’ from Congress Benclies.) 1 maintain, Sir, that non-
interference in clections by Government servanis has been the policy
of Government—I am not talking of public servants in the sense nsed
in the Resolution, because there are public servants who are not Govern-
ment servants, like the servants of the Calecutta Corporation, who have
decided to take part in elections, I am not concerned with them,—I mfl
eonfining myself only to Government servants.... ...

Pandit Lakshmi Kanta Maitra (Presidency Division : Non-Muhum-
madan Rural) : Do you include Honorary Magistrates ¢

The Honourable Sir Nripendra Sircar : If my friend will not insist

on the time limit of 15 minutes, I shall welcome his interruption. other-
wise the best ¢course is for me to ignore it.
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Sir, I maintain that non-interference by Government servants in
elections ought to be and has been the policy of the Government. I
state that deliberately, and I assure the House that that policy will be
continued. I may further state that I desire to make it perfeetly clear
that while accepting this Resolution and the principle enunciated in it,
I am not admitting the charges which have been made by my friend,
Dr. Khan Sahib. 1 will leave that matter to be dealt with by people
who have better knowledge of the province than myself. The general
impression, Sir, left on my mind by the Honourable the Mover’s
speech is, that far from having a grievance, he was having his way all
the way through, and in the end he succeeded in getting a nuwmber of
policemen couverted to the Congress creed. (Laughter.) So I don’t
think he can really have any grievance. And about the breaking up
of the drums and so on, I have not yet heard what the resalt was ;
perhaps one drum less in the Frontier Province, will not make much
difference. (Laughter.)

Now, Sir, when it is remembered that Government servants run into
tens of thousands, it is quite easy to imagine, and I find it quite possible
to believe that there will be cases, however few they may be, where
instructions given, orders issued or steps taken by Government hecome
ineffectual. I say that not as an excuse, but as an explanation. I
would also ask the House to remember that Government servants
have now got to adjust themselves to rapidly changing circumstances.
(‘‘ Hear, hear ’’ from Congress Benches.) As I said, Sir, I do not offer
this an excuse, but that is an explanation and a factor which has got
to ‘be borne in mind in allocating or apportioning the degree of blame,
if any, which has got to be attached to Government servants or their
masters, the Government. Sir, if there has been a failure, if there has
been a Lreach of the instructions which have been issued or of the orders
given by Government, it is not because Government directed or desired
them or encouraged them to act in the manner they did, or because
Government acquiesced in their actions, but they have happened in
spite of the Government having taken all steps. I ask the House also
to consider whether it is not inevitable that where the organization is
go very large defections are bound to take place in spite of all rcason-
able steps taken by high authorities. Some speaker, I believe it was
my friend, Sir Muhammad Yakub, referred to the incident of my friend,
the Baronet from Bombay. I was not there, and I am not gzoing to
disenss that, but all that I could judge from reading the papers was
that as usual fortune smiled on my friend, becanse the ecrack shots all
mised their mark when they threw eges at him. But the point to be
remembered is that if people in a disgraceful manner interfered with
wy friend’s electioneering campaign, are the authorities,—and T do
met use it in any sarcastic sense,—is the high command to be responsible
for what happened, not on account of them, but in spite of their
insiructions to the contrary * Sir, the House will remember that after
that incident statements were made by very responsible persons like
Myr. Nariman, the head of the Congress in Bombay, and others, in vhich
they uwnequivocally condemned this interference with my friend’s
alection. I ask this House to comsider whether that is not possible or
‘whether that is not probable with the organization of the Government.
I .do not, Sir, for one moment suggest that two wrongs make a right.
4 :do not suggest that becaunse some others interfere with electioms that

L334LAD 2
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is any justification for Government servants behaving in the same way.
If we condemn interference on the part of others, it is up to us tv see
that Government servants don’t behave in an equally blameworthy
manner. Sir, it may be said : ‘‘ Oh, it is all very well to make your
professions, but what happens in practlce 17’ As regards that, T will
remind the Hous2 of Bengal,—I cannot talk of all provinces, —but the
mattier was recently in the lime light in Bengal due to a letter written
by my friend, Mr. Fuzul Haq, to Sir John Anderson, and in his reply,
although it was not addressed to Mr. Haq, it was a kind of a communiqué
and it referred.to that letter,—in that reply Sir John Anderson said that
definite instructions had been issued to distriet officials to observe the
strictest neutrality in elections, and I believe, Sir,—I speak subject to
correction.—that some of the Calcutta Dailies were quite satistied with
that statement of Sir George......

Pandit Lakshmi Kanta Maitra : But all the same the activities of
the district officials go on as before.

The Honourable 8ir Nripendra Sircar : All the same the activities
of the Congress officials also go on as before.

1 hope my friend, Mr. Maitra, will curb his impatience, because, as
I said 1 want to finish very soon.

Pandit Lakshmi Kanta Maitra : You are entitled to thirty minutes,
and you can go on for half an hour if you like.

The Honourable 8ir Nripendra 8ircar : No, Sir, I am not under the
rules. At any rate, you are not occupying the Chair. (Laughter.) As
I said, I do not propose to detain the House longer. I referred to Bengal.
I refer also to the statement which was broadcasted by the present
Governor General when he arrived here. Charges will be made and it

will be said ‘‘ Oh, but thousands of incidents are taking place today
and everyday "’

Pandit Lakshmi Kanta Maitra : Yes.

The Honcurable Sir Nripendra Sircar : 3efore you had shaken your
head, T knew it would be like that but as an instance of the irrespousible
wayv in which charges are made, may I give an instance from what
happened today. I asked my friend, Mr. Satyamurti, this morning
whether he was sure that a certain person was dead, on the strength
of vluvh an adjournment motion was allowed. He said ‘ Yes, I am
sure . But I said that my information is to the contrary and then
there was a chorus of twenty voices ‘I know ’ but may I inform the
llonse that I was right and the faet is that not only the boy is not
dead, ke is not dying, he is not grievously hurt, there is no eompound
fraoiar(, he is not even in the hospital and th.ls is the mformatlon
received from the boy’s father at 1 o’clock.

Pandit Lakshmi Kanta Maitra : We shall discuss it now. I will
give you the other side of the pieture.

The Honourable Sir Nripendra S8ircar : You will give many sides
of the plcture in fifteen minutes. I know my friend’s object in this
interruptien is to take me away from my line of argument. I brought
this up to show that because the charge is made it does not necessarily
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follow that it is correct. I would not have referred to the incident
but for my friend’s interruption. '

_ Mr. M. Asaf Ali: The Honourable Member said this morning that
this boy’s collar bone was broken and now he says that he 1y not
grievously hurt.

a dThe Honourable Sir Henry Craik (Home Member) : You said he was
ead.

(Mr. Asaf Ali rose to interrupt.)

The Honourable 8ir Nripendra Sircar : I am not giving way. If
Mr. Asaf Ali will not be so impatient, I will remind him of the exact
words I used. I said that my information was that his collar bone
was cither broken or injurcd. You will find that from the report.
Please don’t interrupt.

Mr. M. Asaf Ali: In both cases it would be grievous hurt.

The Honourable 8ir Nripendra 8ircar : It is not grievous hurt.
Why is my Honourable friend trying to draw a red herring across the
trail. Ile made the assertion ‘ I am sure the boy is dead ’. That was
supported by a chorus of twenty voices and that was repeated and he
is new indulging in fine distinctions as to whether the collar bune was
injured or he/ was merely hurt and so on, to cover the misstatement
ahout death, so confidently asserted by his friends for getiing the
adjournment motion admitted.

I would also like to state to the House that I am not urging for one
moment that because acts done by Government servants have becn
done without the knowledge of the highest authorities or even of
their immediate superiors, it follows that there is no responsibility on
Government. I have been a lawyer for a pretty long time and one thing
I know is that the master is responsible for the wrongs committed by
the servant in the discharge of his duty in ordinary course. There-
fore I am not going to say that the Government should take slielter
under the plea ‘‘ we do not know what is going on ’’ although that
may bc a relevant fact in assessing the degree of blame to be attached
to the Government as a whole. Sir, I would have been briefer bnt
for my friend, Mr. Maitra’s impatience and I propose to resume my
seat after once more repeating that we accept the principle of this
Resolution. We do not admit that it has been broken with our
knowledge or acquiescence, or that it has been except possibly in a
few cases. Those are questions of facts, and so far nothing Las been
alleged except about North-West Frontier Provinece. I am not com-
petcnt to deal with this and my time is nearly up. I will end by
saying that it is the desire of Government to take serious notice of
breach of neutrality which is proved or brought home against publie
servants. When I say breach, I mean proved breach, rot mere allega-
tions. We know that allegations are sometimes made which are not
correct. Supposing one were to judge the conduct of the biggest party
here by reading the columns of the Justice.  Are those charges made
there daily, over which columns are spent, necessarily true ? They
may or may not be true. The flaring headlines appearing in that paper,
do not, T submit, prove that congressmen in Madras are guilty of the
thousand and one charges which are levelled against them in that paper.
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Well, Sir, I have nothing turther to add and I repeat that Government
widl iake serious notice of breaches of neutrality in elections on the
part of CGovernment servants.

Maulana Shaukat Ali (Cities of the United Provinces : Muhammadan,
Urban) : I rise to support the Resolution, and I am very glad indeed
that the Honourable the Law Member has accepted it and has prowmised
to do his utmost to see that no official, either directly or indirectly, takes
part in the coming eleetions. That is a very useful gain that we have
achieved today by this Resolution which my Honourable friend, Dr.
Khan Sahib, has introduced. I oppose the amendment which the Ionour-
able the Knight from Moradabad moved in this House. I am sorry he is
not here. Otherwise he would have been forced to accept the justice of
my remarks, because if there had been fair-play in the election in ?vh.ich
I had to stand against him, this worderful Knight would not be sitting
in this House. (Laughter.) I want to tell the Law Member and other
ofticials that in the course of my election I had to deal with four district
officcrs and in honour I am bound to say that I have received absolute and
striet impartiality from three officers but not from the one with whom 1
had to deal originally, that is at Moradabad, where I had to stand against
Sir Muhammad Yakub. I am sorry he is not present in the House now.
He tried to cajole me and threaten me not to stand against him but I
would not follow his advicee He wanted me to retire. He tiried to
impress on me that as I was new to these elections, having boycotted
the Assembly from its inception, that all elections especially in the
mofussil and in the rural areas depended upon the support of the
officials, and sub-inspectors, patwaris, and chaukidars, played an important -
part in them he wanted me to retire. I said that I was capable to tuke
care of myself. AN his arguments failed, and, if I had only fair
dealing, this Knight would not be sitting here in this House. I was nof
a member of the Congress. Wherever I went, the first thing I did was to
pay a call of courtsey on the District Magistrate and I told him that
he should look to it that there was no bribery and corruption, on the
part of all contestants and that I wanted the suffrage of the Muslims-
only and that I did not want any favour from anybody else. [ 1coret
that for the sake of :0ld friendship from Aligarh with the great Knight
of Moradabad I did not introduce the subject here before, but when
gentlemen like him come here and make every day all sorts of provocative
speechies and remarks and call people names and abuse them, knowing very
well that the officials will be pleased and support them and when others
retaliate they come to you, Sir, and say, ‘‘ for God’s sake protect us
from the wrath of these people ’’,—that is not fair play (Laughter),
that is not worthy of a Knight. Sir, he should have the courage of a
Knight and not that whining spirit, that timidity. It is all very well
for my friend to have moved this amendment here, but if he had made
such a speech at any public meeting of the Mussalmans where memberg
of the Jamiat-ul-Ulema and other Muslim bodies were there, ! am
positively certain that not only would he have had rotten eggs throwm
at him but something far more serious would have happened to him.
(Lavghter.) i

Sir, during the last election T was umpired out on the ground that T
had nc residence in Moradabad but luckilv T had my name entered else:
where also. Now, Moradabad is a very difficult distriet,—it has a uniqu®
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administration and a unique administrator. I had an imterview with the
Magistrate and some day the Press may know of the funny things I heard,
I ahould like to recall here that both the Home Member and my friend,
fir Muhammad Yakub, the other day defended the bad system of nomina,
tion of the I.C.S. officers. No wonder, for I may say the three district
officers who treated me fairly were all ‘‘ competition-wallahs >’ and the
other man who behaved in the funny way was a man who had been
nwominated in the I.C.S. for his services in the war ! ! There was some-
thing wrong with his head ; and I say that you make him a Field-
Marshal if you like, make him a Commander-in-Chief if you like but
for God’s sake do not put him over us in order that he may bully us and
do illegal acts ! (Laughter.)

Sir, in the Moradabad district there was a woman’s seat, and Begum
Mohamed Ali, who was respected and loved by everybody, although she
did not agree at first to come to the  loeal Assembly, was induced by
friends to do so. They said, ‘‘ this is the first time a Muslim lady i3
going to represent Muslims. Let only such be elected as she commanded
respect and who was a God-fearing woman, and she had consented. Now
unlike mc she had Zamindari. I also had been a Zamindar but I happened
tp be a rebel and an outlaw and I thiought the best thing would be to
give my property to my mother and I transferred it to her. [ had
however rented two houses in Moradabad. The law said that either
a candidate may reside there or he may have a place of residence
ready for occupation and occasionally ocecupied it. I had two houses
for which I paid rent. They ‘‘ umpired '’ me out on the residence

estion. T was umpired out—and there was no appeal. I would like
the Llaw Member to see about this though there was no time this year ; that
in these elections, if you want fair-play, you must not appoint the present
type of returning officers ; you must get them from the judicial
branch of the service and not the executive branch because in the latter
case they wift always be at the beck and call of the Deputy Commissioners,
(Hear, hear.) If any impartial friend will read judgment of that case
he will clearly see the ‘‘ black and white’’ line, he will see that it is
partly written by an Englishman and partly written by the man in
charge. Why, the English is so different ! (Laughter.) So, Sir, I
was umpired out from Muradabad ; and though I had barely four weeks
for work, I faced another Knight, Sir Shafaat Ahmad Khan, who had
been working for six months, but, Sir, T beat him hollow. Now, Sir,
Begum Mohamed Ali was a Zamindar and had zamindaries in ten villages ;
instead of Rs. 5 a year, she paid as land revenue more than Rs. 300 a
year, and, as a Zamindar in eight villages, she had residences. Now
the sume gentleman who umpired me out went on telling people when
asked ahout his views about the woman’s seat in his District, *‘ what do you
think would happen ¢ there are two other ladies also standing,
both go out with their faces powdered, and without any veil, and
putting on beautiful dresses ! The other lady goes in black burkha
and her face covered and says, ‘ my hustand had served Islam, and
died while serving it and though my health is not good, I want to
eome in and give for this position some dignity . Who will vote for
these women without veils >’ When I heard this news, I realized at
omee what was going to happen. I saw things happening with my own
eyes. I kept quiet as I had mo time to waste in useless appeals. I have’
to. get back to work and to go all over India according to the wishes of*
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my Honourable friend and leader, Mr. Jinnah, in .order to see_t.hat.l
better type of Mussalmans get in and that these _weaklmg and reactionarics
may have no chance to misrepresent the Muslim masses. (Hear, hear.)
I have got the permission of the United Provinces Parh{\mentary Bua?d
to make my headquarters at Moradabad, and I am going to see, Slri
that no further hanky-panky is done there. (Hear, hear.) But
warn you. Sir, that in the next few months, you may hear that therc
was a case against Maulana Shaukat Ali for murder, or for dacoity,
or for clopement (Laughter), you may hear that there is a case agaiust
e for bad livelihood, and what not ! (Laughter), and I know this
much that every effort will be made to howl me down. I am however
perfectly willing to face all this and you should see that the official
orders were carried out. I want to see that only such officials who
would not tolerate any bribery or corruption on the part of anybody shouid
be the returning officers. I heard that the same officer in charge of
Moradubad said to a visitor that, ‘‘ if anyone tells you that I want to
favour this man or that man, hand that man over to me, but I want
to tell you all the same, ‘ look at the idiotey of this Government, they
are issuing orders that we should be impartial but orders or no orders,
I will play my usual game .’ 8ir, I want to give here a fair warning.
Government’s officers should desist from unfairly helping unpopulan
candidates and reactionaries. There is already a very great feeling
against this new Reform Aet. Why court further unpopularity and
odium. We pressed our friends (pointing to the Congress Benches) to
seek elections and we mean to further press them to accept offices and
replace the present official bloe. = Government ought to conciliate. I
know my own feelings and Begum Mohamed Ali’s feelings, and T can
now tell the Honourable the Home Member how terrorists and bomb-
throwers are made. Sir, they are made by such officials and their
supporters. When we find that in spite of all our fair and honest
dealings, we are continually hampered by your officials, then iron
enters into our hearts. Sir, it often happens that the Tehsildar accord-
ing to orders wants that a particular district candidate should be defeated.
In Begum Mohamed Ali’s case the two patwaris, the chaukidar and
another member of the group of Government supporters, a member of
the district board gave evidence, with the result that although Begum
Mohamed Ali, who had eight houses in ten villages as a Zamindar, was
not allowed to be a voter.

Mr. Deputy Pregident (Mr. Akhil Chandra Datta) : The Honour-
able Member’s time is up.

Mau]ang S8haukat Ali: Sir Muhammad Yakub knows all this and
yet moves his amendment, I know him too well and he knew that 1 was
guing to make a speech and that is why he has disappeared. '

Mr. Deputy President (Mr. Akhil Chandra Datta) : He ought te
have been here.

Maulana Shaukat Ali: Sir, in Moradabad, this gentleman wants

8 P that when he stands up for election, nobody should say a
word, not even a dog should bark. In Moradabad, the

gentleman could not go out, because the whole of the town was against him,
and, now, after having made the speech of today, when he goes back to.
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Moradabad, I would like him to address a public meeting of Mussal i
Moradabad. P Hne o e

bis Gatp::a.in Sardar S8her Muhammad Khan : Why did you not contest
gea

Maulana Shaukat Ali : I wanted to contest, but 1 was not allowed—
I was umpired out. My name was removed although Moradabad was my
_tather 's home and my mother’s and we had property there.

Sir Muhammad Yamin Khan : Is your home also in Lucknow ?

. Maulana S8haukat Ali: Yes, I have a house there for which I have
paid a rent of Rs. 20 a month as the Honourable Member knows. My home is
ulso there. Sir, I have finished. I support the Resolution and strongly
oppose the amendment which ought to be thrown out. In conclusion, I
appeal to the Honourable the Law Member that whenever cases against
district officials and their high handed actions are brought to his notice,
I ope he will support the right cause and give us fair play.

8ir Aubrey Metcalfe : Sir, the Honourable Member from the North-
West Frontier Province has given the House a dissertation upon the
inequities of the North-West Frontier Province Government in regard to
their prevention of the activities of the Parliamentary Board. I do not
propose to reply particularly to that part of his speech which is rather
for the Honourable the Home Member to do and I am sure that he will
be able to give the House facts which will present a very different picture
to what the Honourable Member, Dr. Khan Sahib, has put before us. Inei-
dentally, I may say that that picture was not nearly so lurid as I had
anticipated. For my own part, I will attempt, in the first place, to give
the House some account of the activities of the party which he represents,
particularly in relation to elections. I may say that the party when it
was originally founded and ever since has shown an extreme intolerance
of the views of any other party except itself. When it was originally
founded, it sought to establish its power and influence by means of a drilled
and uniformed army mainly composed of the menial elasses of the villages.
This army known to its founders as the ¢ Khudai Khitmatgars ’ or servants
of God but more generally as the ‘ Red Shirts > was trained to demonstrate
in drilled masses and to secure the will of the party’s organizers by the
threat or the compulsion of force. In the early stages of its career 1t
attempted to establish what was almost an independent form of Govern-
ment by arrogating to itself both eriminal and eivil powers. Those attempts
were put down by Government after great expenditure of time, trouble
¢nd money. Their next opportunity came in 1932 when the first Frontier
elections were held. I have here an article whick appeared about 2} years
ago in a journal known as the Journal of the Rcyal Central Asian Society
and this gives an account by a gentleman of his own experience whfsn he
tried to exercise his right as a voter at those elections. The article is not
sizned and even if T knew the name of the author I should not be at
Liberty to divulge it. But the internal evidence of the artiele whigh, ag I
said was written 2} years ago, will, T hope, be sufficient to make it clear
to the House that this is absolutely unbiassed, genuine and ﬂr{;t-hz}nd
testimony. I will read to the House one or two of the more illuminating
passages. This gentleman writes :

*¢ Abdul Ghafar Khan was & very popular personage at the time (I hope Mr. Khan

Mamb will admit that), and was considered a sort of hero by the vast majority of
villagers. 'They were tald (fhat {s, the villagers) that whoever fixed his thumb impres-
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sion to the ballot paper would be signing the death warrant of Abdul Ghafar Kham,
‘'ne countertoils of the ballot papers had to be signed by the voters, and those who
eould not write had to fix their thumb impressions to them. It was therefore given qut
that their signature meant the signing of Abdul Ghafar’s death warrant, for whieli
the Government needed a sort of referendum and had devised this method for obtaining
the necessary authority. The electors were also told that their signature on the ballot
papers would be followed by heavy taxation and other dire comsequences.’’

That I quote as an instance of deception. Now, we go further and we
come to instances of force.

** The Ked Shirts had announced picketing of the polling stations, and one or two
a@ays before the election at each polling station they blonked‘a.l.l the roads and paths;
leading to them. The villagers from most of the villages joined them because of the

neligious colour which was given to this work, and the riffraff and all the hooligans.
Dbaturally took the most prominent part in it.

Owing to the propaganda, a ‘major portion of the electors decided not to take any
part 1 the elections. Another portion refused to vote on account of timidity. They
had no desire to come imto confliet with the Bed Shirts. Tlyere were therefore only

about 10 to 15 per cent. of the electors who were willing and had decided to take part
in the elections. )

‘I'he writer happened to be one of those who had decided to take part in the electiah,,
and one day previous to the polling he was at a village about six miles distant from the,
poling station. News arrived in the atternoon that the road to the polhng station was
vong picketed. - 'I'he writer went in a motor-car, and at a distance or about two miles,
o tue junction of two roads, he found about five bundred persons sitting in the maadis
of the roud, completely blocking it. No argument could persuade the pickets to alioy
the writer to pass, and he theretore had to return to ks viliage. At miduight the,
writer attempted again, this time accompanied by a couple of lorry loads of other voters,
1 the hope tuat the pickets nught nave moved away for the migut. He however found
thatr the.r number had doubled and that they had biocked not ouly the road but all the
patus 1w the vieluty., Dome of the pickels were aiso armed witn daggers and pistolg,

which they were displaying vitn threaws. ‘Uhe writer and us compatueus had to returg,
once more.

Une companion of the writer slipped from the lorries in the darkness and entered
the crops on ine roadsice. douwe oL e pickets discovered this after a soort tume aud
began 1o chase him. A regulur hunp begun i tuc uarkness, and tue quarry had to run
for lus Lire. He told the wriier 1n the woruulg tuat be bad to Le for Lours in the crops
with voieces all around him snoutng death to um at gignt. He munaged to reaca woe
poling station at 6 A.M. badly brwsed and his clotnes torn by the thorns and hedges.
He covered the distance of about four mules in six hours.

‘I'he writer started for the polling station onee more in the morning. He found a
police pariy procveeding in a iony 10 ute poiung statwn, and decided to follow at ¢lpss
distance. Wuen they reached the pickets they tound a huge crowd ou the road. The
Ppolice lorry aitempisd to pass through the crowd, which gave way, but shortly after

sturied a tusillade of brickbats and stones. The writer’s ear was badly hit and all
the giass was broken....,”’

There is a good deal more of it, but what I bave read out gives a
somewhat extraordinary piclure of the way in which democratic 1nstitu-
tious were interpreted by the Red Shirts in 1932 and I think they are
gaite sufticient to give a good deal of anxiety to the Local Government of,
developments which may take place in connection with similar electiong
in 1936.

Prof. N. G. Ranga (Guntur cwm Nellore : Non-Muhammadan
Rural) : Are you yourself the writer ¢ o

8ir Aubrey Metcalfe : Tt may be argued as 1 think my Honeurable
friend. Dr. Khan Sahib; would argue that that mentality has disappeared:
and the Red Shirts are now only anxious to take an orderly part in these
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elections and to become a law abiding party anxious to work the Consti-
tution and assist in the introduction of a democratic government. Let us:
look at the facts for a moment. We find that at nearly all the meetings
h_a.thertg held u.pder the auspices of the Red Shirts Parliamentary Board,
the main doctrines expounded have been class hatred and racial hatred.
There has been mo attempt so far as I have been able to discover at any
meeting to put forward any kind of constructive ideas such as are neces-
sary to educate the comparatively ignorant rural electorate. The latest
reports indicate a tendency on the part of speakers to go even further and
ta wrge upon their audiences that complete independence and Red Shirt
dictatorship are the only pessible solution for the troubles of the North-
West Frontier Provinces. In fact in some cases seditious tendencies among
the speeches have been so common that Provincial Governments have had
to comsider—of course extremely unwillingly—whether it will not be neces-
sary to prosecute some of the speakers. There has been another disturbing
development in that we have very clear evidence that certain emissaries
of Red Shirts have attempted to embroil the Government and the Afridis
aeross the border and also to tamper with the loyalty of Faqgir of
Spinkharra. Such developments cannct fail to arouse acute anxiety both,
in the minds of the Government and in the minds of other parties in the
IProvinees and this anxiety has been voiced quite recemtly by a prominent
Congressman of Peshawar who edits the principal Hindu paper, in fact,
I think the only preminent Hindu paper in Pashawar which is known as
the Frontier Advocate. I would venture to read to you two very brief
extracts. These are only extracts from the editorials in the Frontier
Advocate, the editor of which has always been a very prominent Congress-
nwun. Apropos Pandit Govind Ballabh Pant’s adjournment motion which
he understands was attempted to he moved in this House on the subject
of repression in the North-West Frontier Provinee, he writes as follows :

‘' On eomparison,—
referring to the T/nited Provinces and the North-West Frontier Province,—

** we find that a very exaggerated account has been given to Pandit Pant. Other-
wise he would rather have attended to the difficulties of his own people in the United
Provinces than to the supposed grievances of the Red shirts. It so seems that like
other 1ignorant Congressmen in the rest of India, Pandit Govind Ballabh Pant is
labouring under the erroneous impression that the Red shirt movement is in reality
& part of the Congress. If he had known of its communal and pan-Isiamie nature and
the dangers it presents to the unfortunate minorities in the Province he would certainly
have given notice of an adjournment motion to condemn the Frontier Government’s
pelicy of oppression of the mean minorities.’’

I need not perhaps read the other one. My time is getting short and
I would just say a few words as to what I feel is the duty of the executive
government in such a situation. Surely their duty is not confined merely
to the provision of polling booths and arrangements for the counting of
votes, but it must also extend in my view to ensuring that all lav.vfully
constituted political parties are able to exercise their franchise without
fear or favour, and that no one party shall be able to suppress by violence
all other parties in its conduct of election sampaign. All British demo-
cratic institutions are based on the axiom that within the limits of t_ho-
law there must be a fair field and no favour for all and I submit, a definite
stage can be reached at which there must be some interference on the part
of the Government in order to protect other parties from complete sup-
piression. Only recently the British Secretary of State In a speech which.
be made described British democracy as the ‘‘ epitome of man’s endeavour
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to find freedom, individuality and peace ’. The constitutional experiment
in which these elections are a stage is based on British democratie
ideals and I feel sure that every good democrat in this House will agree
that for Government to abdicate its functions merely on account of elections
would constitute a complete failure of its duty towards the State and a
gurrender to the forces of violence and repression. (Applause.)

8ir Cowasji Jehangir (Bombav City : Non- Muhammadan Urban) :

Mr, Deputy President, it is truly encouraging to find that we are so qmckly
learning the prmmples of democracy. Sir, if one were to read the history
of England whose democracy is being copied in India, one would find that.
G0 years ago there was all sort of corruption, all sort of bullying and intimi-
dation at elections. It has taken England 50 or 60 years to have fairly
bionest elections. We are still on the threshold of our experience and I am
sure there is bound to be corruption, there is bound to be intimidation,
there is bound to be rotten eggs. (Laughter.) Why, Sir, rotten eggs are
the signs of democracy, and if there was an election without rotten eggs,
it would not be truly a democratic election. Sir, the privilege of throwing
rotten eggs is a privilege which goes with the vote. It is not a privilege
confined merely to one party or one section ; it is a privilege that has to
be exercised by all. Here is my bold friend, the Maulana, sitting behind
me, there is that traitor of a Knight sitting on that side. Well, Sir, all I
can say is that they do not seem to be using very friendly language. That
is true democracy, Mr. Deputy President. My only point is let us think of
true democracy, and when rotten eggs are thrown at us, let us not grumble.
Let us not complain. (Hear, hear.) Therefore I was considerably sur-
prised to hear the speech of my Honourable friend, Dr. Khan Sahib. Why -
did he complain about interference with his meetings ¥ I ecan hardly
believe, knowing my Honourable friend as I do, that he would tolerate
any interference. If anybody came with a complaint that my Honour-
able friend had interfered with political meetings, I would be more inclined
to believe it than to believe that any meeting over which he presided could
be interfered with. @~ Why, my Honourable friend knows what it is to
use his fists over and above merely angry words. In the part of the world
he comes from, I should not be a bit surprised that as in England now, it
will not merely be rotten eggs, but stones, and from stones, it may come to
fists. Why should he complain of interference ¥ I can understand the
meek people of Bombay complaining of interference in their mestings. I
can understand the meek and humble Madrasee complaining of interference
at his meetings but I fail to understand how any Afghan or Pathan can
complain about interference at his political meetings.

Now, Sir, although I had not the pleasure of hearing the Law Mem-
ber's speech I believe he admitted that the principle underlying this Reso-
Intion is a very sound one and that is that Government officials should
not use their influence at elections. But I am not so clear about thm
wording of this Resolution. It says that Government servants should not
‘‘ directly or indirectly interfere at elections ’’. Now, Sir, talking more:
reriously, I am one of those who believe that it is the duty of Government
to see that elections are fought fairly and with honesty ; and if there is
any hanky-panky and Government are aware of it and allow that hanky-
panky to continue, I consider that they are responsible. I would hold
them responsible for peace and good order during elections just as much.
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as at any other time. I would hold them responsible for having an honest
election, I have seen dishonest eleetions in India and I have not com-
plained because I take it as a sign of the times. I take it that in a few
years we shall improve, but that is no reason to say or to demand that
Government shall not interfere when the peace and order of the country
is broken due to tension at elections. Sir, I have been a vietim of picketing
and I have seen other candidates being victims of picketing. I have seen
with my own eyes ladies going in to vote being stopped by my brave frienda,
my opponents, who 1 trust will not be opponents in the future. But when
they were opponents I have seen them stop women going in to exercise
their franchise lest they might vote for a candidate other than the one
they desired to succeed. Is that to be allowed with impunity ¢ I think
it is the duty of Government to see that thgre is no picketing and I eon-
gider it the duty of Government to give every candidate, whether he be
Congress or Liberal or my friend, Maulana Shaukat Ali, or the brave Knight
opposite, protection against picketing, against bullying of his friends and
supporters (Mr. K. Ahmed : ‘‘ And corruption ’’) and against corruption.
That is more easily said than done. But although Government may not be
gble to wipe out corruption at elections, it is the duty of Government to
see that at least at election time,—not at meetings, perhaps they may not
be able to control meetings,—but at election time that fairplay is ensured.
Aund although I raise no complaints on the floor of this House, let me tell
the Honourable the Home Member that I have had very serious reasons
for complaint at election time at not being able to take my supporters to
the polls on account of picketing.

Dr. G. V. Deshmukh (Bombay City : Non-Muhammadan Urban) :
Was not the same thing done in your favour ?

8ir Cowasji Jehangir : No, I absolutely deny it, and I contend that
picketing was done by my opponents. I did not complain ; T have not
complained till this day. But when my Honourable friend the Doctor gets
up and complains about his meetings being broken up by retired Govern-
ment servants and honorary magistrates who are not officials, I have a
right to complain also. And therefore let us have fairplay on all sides.
L¢t us have fairplay and demand fairplay. We cannot all control our
followers,—we know that. I know that my Honourable friend, the Leader
of the Opposition, and many of his friends do not desire that their
followers should break up Liberal meetings. They have no such desire
but they cannot control their followers. It is no use telling them that
their followers have done this and that. We know they have no control ;
it happens all over the world, it happens even in England. That is true
democracy and you have no right to complain. But I have a right to
complain if the Government of the country which is responsible for fair-
piay at elections does not do its duty. I am not complaining against my
Honourable friends here ; it is their business to break up my meetings il
they can. But it is the business of Government to see that there is fair-
play. And if this Resolution means in any way by the words ‘‘ directly
or indirectly ’’ that Government shall not interfere when there is bully-
ing and intimidation, I will not be a party to this Resolution. I make it
perfectly clear that if I cast my vote for this Resolution it doeq not
exonerate Government in any way from seeing that every candidate,
whether Congress or Liberal or orthodox Hindu or a reformer, shall get
protection and shall be allowed to bring in his supporters without fear and
without intimidation to vote at the polls. Sir, I again maintain that the
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principle underlying this Resolution is a truism. Of course all over the
world officials are not supposed to use their influence but at the same time
& not let this be construed to mean that Government should sit with
folded arms while Liberals or Congressmen or any party encourage intimi-
dation at election time. That should be put down with .a heavy hand, and
§ expect that Government will have the machinery ready all over India

to see that these elections are run as fairly and as equitably as it is
humanly possible to do.

Dr. G. V. Deshmukh : Sir, T hope it will not be taken as anything
personal against my colleague, Sir Cowasji Jehangir, who comes from
Bombay ; but I take it that just as you have to expect rotten eggs in
democracy, my Honourable friend, Sir Cowasji Jehangir, will not mind
my telling him that a bath after rotten eggs is also included in democracy
at any rate. What is the point about the whole discussion today 7 It is
not as if Sir Cowasji and myself are standing and he cannot educate the
public in his own way or that I cannot educate the public in my own way.
The point is that Government must remain neutral. It is not.....

8ir Cowasji Jehangir : Should Government remain neutral when one
porty or the other intimidates its opponents from going to the poll 1

Dr. G. V. Deshmukh : T take that stand and say, what Sir Cowasji
Jehangir cannot deny, that on the last occasion his supporters and eol-
Yeagues took as much part in intimidation and preventing voters from
going to the poll as the Congress supporters did.

8ir Cowasji Jehangir : T absolutely deny that and it is an open fact
in Bombay.

Dr. G. V. Deshmukh : I have given to Sir Cowasji Jehangir every
time because I am standing on such sure grounds that in spite of Sir
Towasji’s denial he will not be able to prove his point. What is more, even
Sir Cowasji’s supporters did that. We who stood for the Congress never
complained, but at 2 o’clock when the tide of the battle seemed to be
turning, I say that candidates who were standing against the Congress
went to the officers and complained. And Sir Cowasji will not deny
that T myself told him that all the morning things were done in his favour
and at that time I had not complained and how was it that he was com-
plaining then ? Sir Cowasji Jehangir cannot deny that at all. And if
Bir Cowasji Jehangir wants further evidence, I will call the Election
‘Officer who presided at the election. e at any rate will bear me out
that when Sir Cowasji Jehangir himself complained and when he
approached me, I said it does not matter and this is bound to happen ;
‘before morning Sir Cowasji Jehangir started by these methods and if

these methods are being practised now in the afternoon there is nothing
to complain.

8ir Cowasji Jehangir : All the morning I was supported 1)y
-bona fide supporters.

Dr. G. V. Deshmukh : We were also supported by bona fide sup-
‘porters.

Now, what is the point of the discussion ¥ My friend, Dr. Khan Sahib,
mor myself will ever complain of the methods which would be followed
by our opponents, because we can meet them, but when the Government



i ANTERFERENCE FROM PURLIC SERVANTS IN THE ENSUING ELECTIONS. 2217

takes part, when they iry to support a particular candidate, then, Sir,
it must be admitted that the dice is already loaded against us. That is
not playing the game, and therefore the whole point of the Resolution
foday is that we do not mind whatever methods are followed by one
party -or the other in support of their candidates. By all means let them
adopt whatever methods they like. We are not frightened of intimidation, we
ate not frightened of whatever methods that may be followed, and when I
refer to this, I mean the methods which are commonly followed in elee-
tions in England and elsewhere, because such methods are followed
wherever democracy exists, but the point is this. Supposing two eandi-
dates fight against each other ; one candidate can take the same measures
As the other candidate, but not if the Government supports one of them
or shows any particular interest in him. That is the point of the Resolu-
tion. In this country particularly, Sir, it is very important that the
Government should remain neutral, because, after all, whatever sham
Government we have, it is generally supposed that the eandidates who
would get into the Legislatures after they are elected would take part
in the Government and it will therefore be most unfair on the part of
Government to use any kind of influence or to show favoritism, or to use
all the resources, all the giant’s strength that Government is eapable of
for vitiating the elections. That is my point, and T take it that the
House will agree with me that, so far as the Governmeni itself is con-
cerned, with all the machinery, with all the influence, with all the
patronage and with everything at their command, they should try to
keep the purity of the elections and should see that the candidates fight
out their elections on their own merits. We are always ready for it.

Some Honomrable Members : The question may now be put.

8ir Muhammad Yamin Khan (Agra Division: Muhammadar
Raral) : ‘8ir, it was very interesting to hear my friend Maulana Shaukat

An Honourable Member : He is always very interesting.

Sir Muhammad Yamin Khan : He is really responsible for my
getting up to speak on this occasion. My friend has spoken in his 1131_13.!
way, praising himself, malignine others who do not see eye to eye with
him. That is his usual habit. If Honourable Members will look through
his speeches, they will see that there is nothing else in those speeches
except self-praise. mention of his own name, of his brother’s name and
of some others. He does net spare anybody with whom he does not agree.
After all, he did not throw any light in his speech except mentioning
:something about his own election campaign, and what a strong candidate
‘he would have been if he had fought against my friend, Sir Muhammad
Yakub, about whom he talked because he was not in his seat......

Maulana Shaukat Ali : T would have talked more if he had been in
his seat.

8ir Muhammad Yakub (Shaking his fist at Maulana Shaukat Ali)
T would have floored you there and then.

Several Honourable Members : Order, order.
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Mir. Deputy President (Mr. Akhil Chandra Datta) : 1 must say these
things won’t be allowed in this House. :

Maulana Shaukat Ali: Sir, on a point of order. A thing like this
would have been unpardonable in a man like me, but for a man who has
been the President of the Assembly once and who again tried for the
Presidentship of the Assembly last year, this was most unpardonable,
and I hope he will withdraw it. -

8ir Muhammad Yamin Khan : Sir, whatever may happen, there were
some very interesting things in the speech of my friend, Maulana Shaukat
Ali, The first thing was he opposed the amendment. That was entirely
wrong, because while he supported the Resolution, he opposed the
smendment, and that shows clearly what his attitude generally is.
Sir, you have rightly said that that kind of thing cannot go on in this
House. When in this House my friend shows this kind of attitude,
you can imagine what would be his attitude outside at the polling
boocth 7 You can also imagine what his followers would do. That is
the reason why my friend does not want to support the amendment
which says ‘‘ unruly conduet, demonstrations which are likely to cause
the breach of the peace ’’. Because my friend likes to indulge in such
acts. because he likes to induece his followers and friends also to
indulge in such tactics, which my friend Sr Muhammad Yakub wants
to do away with, the Government should take proper care to see that
during elections there should be nothing done which would cause a
breach of the peace. But that is not to the taste of my friend, Maulana
Shaukat Al

Then, Sir, another thing which he said in his speech was this. Ile
said that if my friend, Sir Muhammad Yakub, had made the speech he
did in this House this morning, outside the House, something serious
would have happened to him. In so saying my friend, Maulana Shaukat
Ali, has let the cat out of the bag. Does it not mean that if anybody
speaks in a manner which is not to the liking of my friend, Maulana
Saheb, if anybody speaks or expresses ideas which are not in accordance
with the ideas of Maulana Saheb or of his followers, he would not care
to listen to such people and he would do something serious.....

Maulana Shaukat Ali (in a loud voice) : I said nothing of the
sort.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Order, order.
I hope this line of argument will not be pursued any further. Enough
of it. Let us now come to the merits of the question. '

8ir Muhammad Yamin Khan : Sir, I am trying to show the reason
why the amendment has been put in. It has heen put in because we
are anxious that free liberty should be given to all parties for electidh
purposes, all eandidates must have equal freedom ; there should not be
freedom for only one section of the people ; there should be freedom
for everybody. If aggression is not pardonable on the part of the
Government scrvants, certainly, Sir, aggression can never be tolerated

on the part of those who say they are not aggressive, but they are non-
violent.. ...

Maulana Bhaukat Ali : I am not non-violent. (Laught.er.)



INTERFERENCE FROM PUBLIC SERVANTS IN THE ENSUING ELECTIONS. 2219

8ir Muhammad Yamin Khan : Now another thing is this. The
words used in the Resolution are public servants. And what is meant
by a public servant ! Everybody today has attacked only the Govern-
ment servants, but the people employed by the Government are not the
only people who come under the category of public servants, they are
:not ‘the only people who are public servants as defined by the law.
TThere are public servants people who are employed in municipalities and
District Boards, Municipal Commissioners, Honorary Magistrates, and
githers: May I:ask my friend, Mauwlana Shaukat Ali, when he eame to
any house for his election, who had accompanied him ¥ Was he not
:accompanied by the son of an Honorary Magisirate who was using all
this influence in favour of my friend, Maulana Saheb ! Was he not
-asking the Municipal Commisdioners to use all their best influence in
favour of my friend, Maulana Shaukat Ali, and get all the votes through
the Muniocipal Commissioners !

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
reswaed the Chair.]

. Well, my foiend feels shy swhen [ mention .his own affair. He
cannot deny thet ; e will not gleny the fact that he himseli was using
the public servants in his favour to do election work for him. Were
ithere no other persens to help him 4 Wy shoudld he have songht the
help and assistance of these public servamnts ¥ If public servants are
not allowed to take pant in election campaigns, things would be quite
allright. Bir, in my province -a lot of complaints have been made that
gchool teachers employed under District Boards have been using :all
their influence in davomr of certain .candidates ; it was not the Patwaris
so much as the school teachers employed under the District Boards sho
take part in these elections, and all their influence was used in favour
of the congress candidates. 1 would ask my friends not to sling mud
-at others. If they want nothing te be dene to themselves, then they
should be fair to others, and all elections must be free from undoe
interference by either one party or the other. I would suggest one thing,
that no candidate shoutd have awy help from any sowrce whatever, they
should not get any help from public servants, and all public servants
who are in a position to cast their votes or to use their influence on the
voters should be prohibited from using any kind of influence. There
may be voters who owe a debt, and they may be under the influence
of a candidate who may be standing, but they are also as much entitled
to see, in the mterest of the country, that they return a properly quali-
fied candidate. and they should not be debarred from voting. He should
not be deharred if anybody goes to him and asks him ‘“ Whom are you
giving your vete to !’ and ‘he says ‘‘ In my opinion this is the best
‘eandidate ”’. e is merely giving his opinion and that is no interference.
But the real interference is this : when a public servant goes about and
canvasses for a candidate and goes along with him from door to door
asking for votes—that is really interference in the election. If a man
merely says indiscreetly that he likes so and so, that is not lntel:ference,
because he has not gone to anybody. 1 would therefore ?emmfi ‘my
friesnd. Maulana Shaukat Ali, that he would not be.apgmﬁed in not
accepting the amendment, just to stop him from activities which de

L354LAD E
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may like to indulge in and which might bring him into trouble—the
activities which are mentioned in the amendment. If he gets into
,trouble and finds himself locked in jail, he should not blame others at
all. Otherwise he has nothing to fear. I would advise him and his
people that they should control their tongues and behave well and show
to the world the benefit they are going to do if they are elected and
show their own worth, instead of maligning and abusing the other side.
If Maulana Shaukat Ali goes and says that he has been talking in this
House about five rupees for his rickshaw and about other great services
he has rendered to the country, I would not mind it. Let the publie
decide about it—it is their look-out. Everything must be fair. It is
not as if everything is fair in love and war. It is not so. With these
words I support the amendment as well as the Resolution and I think
both should be accepted by the House.

Some Honourable Members : The question may now be put.

Mr. M. A Jinnah : Sir, it is very unfortunate indeed that the
discussion has drifted into totally irrelevant channels. I congratulate
‘the Honourable the Law Member who spoke on bchalf of the Goverument
‘and laid down in his speech a very sound—and indeed the only possible
-principle : and I was glad that he indicated that the Government were
‘prepared to accept the Resolution. Now, what is the Resolution ¥ I
agree with the Leader of the House tha.t Government cannot possibly
-guarantee the behaviour or the conduct of public servants. They can
only deal with the Government servants. There I quite agree. With
‘that modification let us understand what is really the object of this
Resolution. I quite agree that in a large organisation with the
changing times to which many of our bureaucratic friends, specially
“in the various distriets, are not accustomed to yet, they are liable to
.go astray, and there is no doubt that they have gone astray. On the
other hand, I quite understand that allegatmns may be exaggerated—
may be in some cases unfounded. We_are not discussing that now.
‘But I think the Government will recognise—and I think the Honour-
able the Leader of the House who spoke on behalf of Government will
recognise—that we have had sufficient evidence to justify the tabling
of this Resolution on the floor of this House. I am glad that the Gov-
ernment have taken up an attitude of vigilance and I hope that the
Government of India will maintain that vigilance and see that no
Government servant is allowed to interfere with the elections directly
or indirectly. When you use the phrase ‘ directly or indirectly ' what
does it mean ! It does not mean that if any offence is commited, if any
law is broken that those Government servapts will fail to perform
their duvy. It does not mean that. What is the use really of havim
an absurd amendment of this character ! It goes without saying. All
the laws are not abolished : all the officers of the Government will not

:ﬁase to function. It is an absurd thing to suggest a thing like
at......

8ir Muhammad Yakub : If the amendment is absurd, it is as

absurd as the Resolution itself : both stand on the same footing.

:;’he;l there are laws, what is the use of asking the Government to do
is
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Mr. M. A. Jinnah : I am really astonished at the capacity of my
Honourable friend who interrnpted me. Cannot he follow a simple
thing like this ¢ That there 1s no other remedy open to us. If a
Government servant influences an election, it is not illegal ; it is not
eriminal. He is entitled to do it expect that he breaks a rule of the
service ; and that rule has been laid down in Great Dritain and in this
country for the conduct of Government servants. When we find that
there are symptoms, that there is some evidence that this rule is being
broken, I cannot prosecute a Government servant if he influences my
voter. There is no law against it. I can only appeal to the Govern-
ment and I can only say to the Government, ‘‘ Please see that these
very rules which are fundamental for the conduet of your servants
are obscrved ’’. Therefore, the Resolution is not at all absurd. 1t
demands that these rules are observed and enforced by Government.
But the amendment assumes that if the Resolution is passed, then all
the laws, criminal and civil, and laws relating to election and all other
matters will come to a standstill ard will not operate. The absurdity
is that. Therefore I do not think ¥ need dilate any more on this ques-
tion. I think the House ought not misunderstand me—please don’t
_think for a single moment that I am approving of hooliganism. Don't
think that I am approving of, or that I am holding a brief for, the
conduct of some members of the Congress. And Congress is a big
organisation. Congress is a party of thousands and thousands of
people all over the country. Those who belong to the Congress are
not servants of the Congress. They are not paid by the Congress and
it is not easy for them to control individuals.

8ir Abdul Halim Ghuznavi (Dacca cum Mymensingh : Muham-
madan Rural) : Paid by whom ?

) Mr. M. A. Jinnah : Not by you. You would generally like to be
paid for what you do! (Laughter.) T am not defending it, and T
think, as the Honourable the Leader of the House pointed out, such
conduct has already been condemned by the leaders of the organisa-
tion, and I have no doubt that Honourable Members sitting here will
endorse when I say that we do not desire hool'ganism. (‘‘ Hear, hear *’
from the Congress Benches.) We want to go before ur people with
our policies and programmes, and we want to ask the electors to elect
fairly and squarely any one they like. But, Sir, during the eourse of
elections and party controversies, even in the most regulated countries,
a certain amount of excitement, a certain amount of disorder is but
normal and natural. What happened in England only the other day !
Sir Oswald Mosley, the leader of the Fascist Party which he is starting
in England—what happened to him ¢

Mr. F. E)James (Madras : Europear) : Stoned.
Mr. M. A. Jinnah : But there is the law which can .deal with it.
H!!'. lmE James : Tt was not an electioneering speech.

) Mr. M. A. Jinnah : Therefore, I say, why mix up these two ques-
tions, namely, a party controversv. parties fighting for election,—why
mix up that question with the question whether the Government should
not be vigilant and see that the Government servants do not influence
or take part directly or indirectly in the election ¥ Why mix that up ?
L354LAD 2
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Bir, I have done. 1 am glad and I say I congratulate Government
indeed for taking up the right stand that they hawe done in enforcing
the.r own rules. (Applause.)

Some Honourable Members : Let the question be now put.

The Honourable 8ir Henry Craik : I understand I am entitled to
speak on this Kesolution for half an hour. If the House has to take
up the adjournment motion at 4 o’clock—however, I have not got
very much to say. It seems to me that there are two quite distinet
and separate aspeets of this question before the House today. First
is that raised in the Resolution itself, which deals with the conduect
of individual Government servants. It recommends that they should
not interfere directly or indirectly with elections. Well, Sir, as
regards that, I have only to say that that is and always has been one

of the main rules regulating the conduct of Government servants.
The rule is as follows :

‘* No Government servant shall canvass or otherwise interfere or use his influenes
in connection with, or take part in any election to a legislative body whether in India

or elsewhere.... provided that a Government servant who is qualified to vote may
vote....."’

That is the principle of the rule and that is the prineciple which
Government intends to and has in the past enforced. In view of the
approaching elections Government have recently very pointedly called
the attention of all Local Governments to this rule, and most, in fact,
I think I can say all Local Governments, have called the attention of
their own servants to the rule. That is the first point raised by the
Resolution itself. The point raised by the amendment deals with an
entirely different question. It urges on this House that all electioneer-
ing activities which threaten to cause a breach of the peace should
be put down—I think the wording of the amendment is, ‘‘ with strong
measures .

As regards the first point, that is the conduct of individual Gov-
erniaeni servants, my Honourable friend, the Law Member, has made
it perfectly clear that Government accept that principle, and as T have
said they have recently reminded the Local Governments who in turn
bhave reminded their own officers of the necessity of observing that
principle closely. I do not really see what more Government could
have done. Certain allegations have been made in the press, but none
T think on the floor of the House today, that this rule has been brohen
by individual Government officers. If that is so, I do not admit that
it has oceurred to any serious extent. I can only say that Government
cannot be held responsible if in certain ecircumstances.one or two of
the many thousands of Government officers have behaved indiscreetly
or shown a partiality for one side or another.

An Honourable Member : But what about Executive Councillors 1

The Honourable 8ir Henry Craik : But no such allegaﬁoﬁs have
been made in the course of this debate.

Mr. M A Jinnah : I must say that I refrained from going into it
after the statement made by the Homourable the Law Member, other-
wise you w~1ld have heard a great deal.
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The Honourable Sir Henry Crailkk : No allegations have been made
in the course of this debate and I therefore have no case to meet. If
allegations are made I will do my best to meet them.

Sardar 8ant Singh (West Punjab : Sikh) : May I present the
Honourable Member with this open letter addressed to the Members
of the House ?

The Honourable 8ir Henry Craik: Had any allegations been
brought to my notice I would have certainly attempted to meet them.
I have certainly seen certain allegations in the press and I have made
enquiries, and I find in the vast majorityr of cases they have been
investigated and were found to be completely without foundation.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan Rural) : The United Provinces Court of Wards
Cireular !

The Honourable 8ir Henry Craik : That has not been made in the
course of this debate. If it had been, I would have met it. I will
deal with that point at the next- meeting of the House. (Interrup-
tions.)

Mr. President (The Honourable Sir Abdur Rahim) : Order, order.

The Honourable 8ir Henry Craik : I will turn now to the second
point, namely, the point that is embodied in Sir Muhammad Yakub’s
amendment. I  would like to state quite clearly, especially with
reference to what fell from the lips of my Honourable friend, Sir
Cowasji Jehangir, what the policy of Government is in regard to these
matters. Government cannot tolerate illegal or seditious aectivities
merely because they are carried on under cover of an electioneering
campaign, While it is the duty of all executive officers and indeed
of all ofticers of Government. to maintain an- attitude of ecomplete
detachment towards the various parties which are seeking the suffrage
of the electorates, it is at the same time equally the duty of Goverr-
ment to protect the structure of law and order and the wachinery of
the administration from subversive and unconstitutional attacks.
This is especially necessary during the period of change-over from one
form of constitution to another. Neither Government nor its officers
can stand by and aliow an electioneering cumpaign to degenerate into
dissemination of sedition, intimidation of rival candidates or their
supporters, or the fostering of a revolutionary mentality in preparation
for a fresh campaign of direct action.

- That, Sir, is, in brief, the statement of the policy of Government
towards the matters  dealt with in the amendment. And it seems to
me that the ¥mendment, though in somewhat loose language, sufticient-
ly embodies that statement of policy. Such action as Government has
been compelled to take in one or two provinces in pursuance of that-
poliey......

(It being Four of the Clock.)
" Mr. President (The Honourable Sir Abdur Rahim) : Pandit
Lakshimnj Kanta Maitra. . L



MOTION FOR ADJOURNMENT.

CoNTROL OF THE SOLDIERS ON THSE FooTBALL GROUND AT ANNANDALE,
IMLA,

Pandit Lakshmi Kanta Maitra (Presidency Division : Non-Muham-
madan Rural) : Mr. President, I move that the
House do now adjourn. The facts which give rise
to this motion for adjournment may not be known to everybody in this
Fouse. The facts are briefly these. As Honourable Members are aware
gawes are going on in Annandale in connection with the Durand Football
Tournament. In these contests, several Indian teams from Calcutta have
come to join. What happened yesterday was that the Aryan Team of
Calcutta, an Indian team, met the Green Howards, a military team, in the
third round of the Durand Tournament. A military team was pitted
against an Indian team and naturally there was a vast concourse of
spectators, including several hundred Indian ladies and little children.
The game was a very thrilling one and when the Aryan team won the
game by one goal and the game was coming to a close, feelings began to
run high. I am not going into the rerits of it, but the feeling got round.
that the refereeing was not impartial and the bystanders and onlookers
who had come to witness the game became very much agitated. The
play commenced at about 5 p.m. and it was to terminate at 6. When it
was four minutes past six, the plavers of the Aryan team hecame very
restive and the onlookers also became very restive. They felt tl.at after
all justice was not being done to the Indian team. Anyhow the play
went on and several penalty shots were given against the Tndian team
which in the opinion of the spectators was mnot just and fair. Two of
these penalty shots were averted by the goal keeper of the Indian team
and the Honourable Members of the House can well imagine the feeling
of the Indian team as well as the spectators when in close suceession two
shots were stopped by the Indian Goal Keeper and immediately after this,
another penalty shot was ordered by the referee, and the trouble started.
The Indian team felt that a good deal of injustice was being done to it
and it had behind it the entire sympathy and support of the bystanders,
who also thought that from the heginning refereeing was not properly done.
(Interruption by Mr. James.) I eannot follow what the Honourable Mem-
ber says.

Mr. N. M. Joshi (Nominated Non-Official) : Is it Association Foot-
ball or Rugby that is going on there ?

Pandit Lakshmi Kanta Maitra : Whatever it may be confusion
started. The milifary team was given the penalty shot which they utilised
because the Aryan team lost heart at the mandate of the referee. The;
never deserted the field. They did not take mueh interest in it and the
game ended in a draw. There was tremendous feeling in the field that
the Indian team was not getting justice at the hands of the referee. A
good deal of shouting of ‘ Shame ’ went on and immediately after that
the Punjab Regiment was ordered to keep order in the field. Evervthing
went on well for a time and a portion of the crowd melted aWay. All this e
time the British soldiers who had been posted there were biding their
time. When the erowd had melted to a considerable extent, tHe soldiers
began chasing the rest of the crowd and assaulting them righi: and: left,
As I said earlier, there were several hundred ladies and young children
and girls and the House can well understand their pnsition. The soldiers
began striking people with whatever they could lay their hands on—broken
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chairs, legs of chairs, bamboo sticks, batons and metal-mounted sticks.
Fortunately the spectators formed a cordon round the ladies. You can
well understand their fright because the very people who were there to
preserve order broke the law and began assaulting people, all and sundry.
I can dimly visualise what happened from the reports I have réeeived. It
was turning into another Jallianwala Bagh. You can imagine a place
like Annandale, 1,500 feet below the level of the place where we are sitting
The exits are so few. The ladies have got to climb up hill. The children
were running about pell mell. There was confusion and chaos and these
military people were indiscriminately assaulting people with all sorts of
weapons. A grave disaster was in view and to the eternal shame of the
Indian spectators, it must be said that they allowed themselves to be
chased, because they were unarmed. Later on it was noticed that two
young boys were found unconscious on the field. (An Honourable Member :
‘“ Not thousands ?”’) There may be thonsands, I do not know. I am not
now talking of the numerous people who got wounds and injuries from
batons, whips and the metal-mounted sticks and broken legs of chairs.
I shall not be surprised if thousands got injuries, if the number mounted
up to thousand, because the concourse was so big and the hooligans were
after their work with such demoniac frenzy. Then, Sir, these two young
boys were attacked. I understand the name of one of the hoys is 1lalim,
2 Muslim young boy aged about fourteen : he is a student of the Sir
Harcourt Dutler High School—not of course Sir Abdul Haliirn Ghuinavi
(Laughter), and the other boy, I do not know his name (An Honourabls
Member : ‘“ Abdul Hamid '’), is aged. about twelve years. Now these
two boys were found lying unconscious on the field. Now the fun of the
situation is—and I ask Honourable Members of the House to carefully
consider the position—that there was this assault going on ; everybody
left ; these two boys were lying on the field for two hours and a half |
Later on these boys were found lying unconscious on the field ! There was
nobody—none from my Honourable friend, Mr. Tottenham’s Department
to come and administer even first aid ! Then, Sir, Professor J. K. Seal,
the trainer of the Aryan team, found these two young boys lying uneons-
cious ; he then secured improvised stretchers, rendered them first-aid and
then with the help of his own team and others brought from elsewhere,
removed these two boys to their homes. 1 do mot know their immediate
condition, but I have got information that up to half past nine their
eondition was very precarious....

The Honourable Sir Henry Craik (Home Member) : Half past nine
last 10zht, or this morning ¥ I thought the boy died this morning !
(Laughter. )‘,

Pandit Lakshmi Kanta Maitra: I do not understand what the
Honourable Member means by constantly reminding me of that and saying
he thought the boy died this morning. Sir, he ought to realize. ...

The Honourable 8ir H Craik : 1 asked ‘‘ half past nine A.M.”,
or ‘‘ half past nine p.M.”’t (Voices : *‘ Shut up, shut up.”’)

Pandit Lakshmi Kanta Maitrs : Sir, I never thought thati the
Honourable the Home Member wanted to import so much heat into this
affajr.

The Honourable 8ir Henry Craik : I was asking if it was at half
past nine this morning or last night. '
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Pandit DRakshmi Kanta Maitra : I said last night.

Mr, President (The Honourable Sir Abdur Rahim) : I do not think
there ought to be any more heat displayed.

Pandit Lakshmi Kanta Maitra : Sir, I submit the other side is
trying continually to provoke me although I am trying to approach the
matter in 2 calm and dispassionate way. Sir, what happened ? Sir, I my-
self have seen some of these incidents. I myself was passing ulgng ihe
Mall at half past nine last night, and Honourable Members will believe me
when I say that after this brutal incident, I found the military people
taking out a sort of procession, sounding their trumpets and drums and
going like that 21l the way right from the Mall road, down the Assembly
quarters, and further on. I was actually passing that way. They were
celebrating their glorious act of heroism ! Sir, that is a fact, I saw that
incident with my own eyes. Most of them were drunken, some of them
were brandishing their sticks and some were shouting slogans, and all that
was enough to frighten all men on the road. (Laughter.) Now the
question is being frequentiy raised by the Honourable the Leader of the
House and also by the Honourable the Home Member whether the man
is dead or not ! Sir, you have seen the terms of my motion for adjourn-
ment. You can well understand what meagre facilities we have so far as
we are concerned for knowing definitely whether the boy is surviving or
is dead. All T said was that the injury was a very serious one.—and, Sir,
it was not an isolated act. In the camp of the Aryan team another young
man aged about thirty-twe was found with a wound about an inch deep
on the head. T understand, that Honourable the Liaw Member said a few
minutes ago that he simply broke his collar bome. Sir, it is uot such a
simple case as he imagines it to be, there was also a gaping wound on his
head and Blood was coming out in profusion. Sir, I want this to be
borne in mind. After all, we have had enough of this sort of devilry on
the part of these blood-hounds. 1 put it to Honourable Members. ...

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has only one minute more.

Pandit Lakshmi Kanta Maitra : Sir, if, in the very headquarters
of the Government of India, under the very nose of the Adjutant-General,
who is, I believe, next in rank to the Commander-in-Chief and who was
present there on the field, if within a stone’s throw of His Excelleney the
Vieeroy’s residence and within' a stone’s throw of this very Legislative
AssemBly Chamber and also of the great Imperial Secretariat, and also
within a very short distance of Army Headquarters, these things can take
place, then, I put it to all Honourable Members, where do we stand ?
What, then, is the position of poor and ignorant villagers, the ordinary
people who live far away from the headquarters of the Government 1* Sir,
is not this a very very serious matter ¥ It is, so far as I am concerned,
absolately immaterial whether the vietim is a Hindu, a Musfim, » Christiar®
a Sikh, or even a European. The unarmed ecivil population dpes demand
some amount of protection,—and what is worthy of note in thid connection
is: that the pelice were conspicuous by their absence there ! No- police
could be found there, and 1 submit that that is a very serious matter:
Sir, this is a matter which should be stopped.by all means and I.ask
every Honourable Member to support this motion so as ‘to ptit a stop to
such hooliganism of the soldiery for all time. (Loud Applause.)
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The: Honsurabie 8ir Henry Chailk: Sir, after the whoily fantustic
and’ complets distortion of the facts which the House has just listened to,
L propose to present to you with a cold and brief statement of the facts,
as ascertained by me partly from people who were present throughout,
partly from the police, whose duty it is to inquire, and partly from my
own personal observations. The facts of the incident, as far as they can
be ascertained at present, are as foliows. A mateh was played yesterday
afternoon between an Indian team and a British team. The match was
played in a perfectly friendly spirit, but just before the close a decision
by the referee made the result a draw of one goal all, instead of a vietory
by the Indian team. As a result of this, the Indian team refused to con-
tinue the mateh. The captain and manager of the Indian team atiended
a meeting of the Durand Football Tournament Committee this morning,
al which the decisions of the referee were upheld as being strictly in
eccordance with the laws of football, and the Indian team’s withdrawal
from the match was reluctantly accepted by the Committee. At the end
of the mateh, a section of the Indian crowd rushed on to the ground but
were at first persuaded to withdraw withont difficulty, with the help of
some Indian sepoys on duty and by members of the public. As soon as
the Indian team walked off the ground, the rush was, however, renewed
in much larger numbers and a demonstration took place in front of the
Committee, and this lasted for some time. I saw this myself. This went
on, as I have said, for some time, and after dark the erowd proceeded to
do considerable damage to the chairs, kanats and other property of the
Committee. There were several attempts to set fire to these articles—
chairs and kanafs. In the confusion, as far as can be ascertained, three
persons were injured, two very slightly, and one of them a boy who received
a cut on the head and who remained for a very short time unconscious.
That is the boy Abdul Halim to whom reference was made. . ..

An Honourable Member : How did they come by these injuries t

The Honourable 8ir Henry Craik : The boy received medical aid on
the ground—so far from being left unconscious on the ground for two
and a half hours as alleged—by a British orderly and a British military
assistant surgeon.

Pandit Lakshmi Kanta Maitra : The ITonourable Member is mis-
informed.

The Honourable 8ir Henry Craik : The ‘° Honourable Member ’’
is not misinformed.

Pandit Lakshmi Kanta Maitra : I met the captain of the team.

The Honourable 8ir Henry Craik : What does he know ? It is cer-
tainly untrue, as was glleged this morning and as was repeated, in spite
of my challenge, by other Members including my friend, Mr. Satyamurti,
that any person has died as a result of the incident, nor is there any
proof that the injuries were caused by soldiers, British or Indian.....

Mr. 8. Satyamurti (Madras City : Non-Muhammadan Urban) : May
I-intérrupt for a moment ¥ I was told so by a friend whose veracity I
batt no reason to doubt, but I apologize to the House for having said so,
without ‘further ascertaining the facts, on that mere testimony, and I
am sorry for that: T '
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The Honourable 8ir Henry Craik : I quite accept that, and can,
only regret the Honourable Member did not look into his friend’s infor-
mation. The boy, as I said, received medical attention on the _ground
by a British orderly and was then taken up to Simla and examined by
a private doctor. There is no fracture of the bone. The skin was cut
but the boy was never in the slightest danger. He is now as well as
possible and he wanted to go to the school this morning, but his father
did not allow him. I rang up the police half an hour ago and it was
said he is perfectly all right.

Pandit Lakshmi Kanta Maitra : Is his father a Government ser-
vant } :

The Honourable Sir Henry Craik : What is the significance of that
question ?

Pandit Lakshmi Kanta Maitra : I want to know it as a piece of in-
formation.

The Honourable Sir Henry Craik : Well, Sir, as I have said, one
boy was very slightly injured ; he got a cut on the head and was uncons-
cious for a few minutes. There were no other injuries at all except to
two persons who received trifling injuries. The story of the person who
had a wonnd 4 inches deep on his head in the Aryan Team Camp is so far
as 1 kaow a complete invention. The facts are under investization by the
peliec at present. Having explained what actually occurred and having
sliown what a complete exaggeration of the facts has been presented by the
Honourable Member opposite, I submit that it would be most unfair for
this House to make any reflection on the conduct of any person. There
is no proof whatever that any of the injuries were caused by soldiers,
either British or Indian. The only soldiers on duty on the ground were
Indian soldiers from Jutogh. I need only add that the soldiers who were
present on the ground as spectators were there as ordinary citizens like

any other spectators and, as such, they are subject to the ordinary law of
the land.

Now, Sir, I have only one further observation to make and that is that
I have made it clear to any impartial listener that the importance of the
incident has been grossly exaggerated and that by no stretch of imagina-

tion can it be deseribed as a matter of urgent public importance. What
has happened......

Mr., President (The Honourable Sir Abdur Rahim) : I fuled that
the motion was in order on the statement made by a number of Members
cn the non-official side that one of the men who were assaulted had died.
If T had known that, as a matter of fact, no one had died and no really

scrious injury had been inflicted, I would certainly have ruled the motion
out of order.

1

The Honourable 8ir Henry Craik : That is exactly my point. The®
Chair was deceived and the House was deceived as to the facts, and I sub-
mit, with great respect, that an apology is due to the Chair and to the
Ilouse from the Mover of this motion and from his friends who gravely
exaggerated the importance of what occurred and who asserted, when
challenged by me across the floor of this House, if they were certain that
someone was dead: ‘‘ Yes, we are certain.”’ It was on that misrepresenta- .
tion that the Chair ruled the motion in order. I submit that if the facts
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bad been known as I have put them now, it could not possibly have been
held that the matter was one of public importance, still less should it
have been made the oceasion for making disgraceful and entirely exaggerat-
ed charges against British soldiers.

Mr. President (The Honourable Sir Abdur Rahim) : Order, order :
I must make it clear that the leave for a motion of adjournment is not
to be asked for unless the matter is one of real public importance, other-
wise the business of the House will be dislocated and a great deal of
public time will be wasted. I think in this matter there was a little bit
of hurry and I do not think the motion ought to have been moved unless
the facts had been ascertained and perhaps, I may admit, it would have
been better on my part to let this motion stand over till tomorrow morn-
ing, so that the facts might have been ascertained in the meantime.

Sardar Sant Singh (West Punjab : Sikh) : Sir, T have listened witn
great attention to the speech of the Mover of the motion and the speech
of the Honourable the Home Member and I find there is some confusion
as to the issue involved in this adjournment motion. I must submit that
the issue is not whether the Referee to the match between an Indian team
and a British team was partial or impartial. Neither is there the issue
whether the team was justified or not justified in accepting the decision
of the Referee nor i there the issue that the spectators were justified or
not justified in the subsequent conduct which followed the incid-nt, but
the issue which is before the House and which is the subject matter of
this motion is how far the soldiers were justified in taking the law in their
own hands by assaulting the unarmed erowd which was there. That ix
the issue and from that point of view we have to see whether the facts
have been established or not that there were assaults by British soldiers
on the unarmed crowd that had gone there to witness the match.

Mr. President (The Honourable Sir Abdur Rabim) : The Honour-
able Member must remember that the facts are not undisputed.

Sardar Sant 8ingh: I am coming to that. My position is that
after the speech wbich the Honourable the Home Member has made In
this House one fact remains clear and undisputed and that fact is that
after the match there was an excitement in the crowd. There can be no
doubt about it. The excitement had gome up to such a degree that 1t
led to the acts of mischief by the crowd and assault by the soldiers.

The Honourable 8ir Henry Craik : On a point of personal explana-
tion. I have never said anything of the kind at all. I said there was
not the slightest evidence that any of these injuries were caused by the
soldiers nor is there evidence that the soldiers came in conflict with the
crowd at all, so far as T am aware.

S

Sardar Sant 8ingh : I am sorry the Honourable the Home Membher
has not undéfstood me. I said that from the speech of the Honourahle
the Home Member this fact is very clear that the crowd was excited after
the matech. Does he dispute this fact ¥ If he does, then the subsequent
acts of the crowd and the subsequent acts uf the soldiers should not have
kmppened as they have happened. Nobody can dispute the fact there
was mueh excitement. :
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The Homourable 8ir Henry Craik : The Honourable Member is
representing an ingecurate version of my speech. I have never admitted
thut there were any acts by any soldiers in conflict with the crowd. The
soldiers did not come into the picture at ail.

Sardzr Sant Singh : I will again say that the Honourable Member
has ot tried to understand me. What I say is not what the soldiers
did, but what I say is that there was an excitement on the spet after
the match was over. Does he admit this fact or not ¥ Tie question is
avd the question is of great importance whether the soldiers who were
there did take part in assaulting the erowd or not and this fact is denied
by the Honourable the Home Member. I may say without any fear of
contradiction that the knowledge of the Honourable the Home Mewmber
so iar as it relates to his personal knowledge and he saidl that he saw
something there in the match, I do not dispute. But as regards that por-
tion of his statement which is the result of his enquiries, I dispute that
portion and I have got very good grounds to dispute the same. I will
now relate all the facts that came to my knowledge. I was sitting with
a friend in the Cecil hotel when a boy from the football field came run-
ning to me and told me what happened in the football tournament. After
that I went to the Mall to make enquiries myself and found British
soidiers coming from the Mall side towards the Cecil hotel singing jubi-
lant songs and making a great hue and cry. That really gave me a
arcat shock of my life. There were two friends of mine who were present
with me then and they will bear me out that soldiers were singing and
making a lot of noise as if they were celebrating some great vietory. If
was at that time that I learnt of a Muslim boy having been seriously
injured and that on his way to the hospital he died. 1 did not put much
faith in this heresay story, thercfore as soon as I went home I phoned up
the Associated Press to find out whether the boy was dead or simply
injured. So far as this portion of the report about the death of the boy
is concerned, I may safely say that this rumour was current at that time
of his death, I am very happy to kmow that it had proved untrue later
on. Ilowever, Sir, coming to the point the fact still remains that every
mwan on the Mall was complaining of the behaviour of the British soldiers
in assaulting the unarmed crowd there. Nobody can contradict this faect
that assault was made. Why ¥ I ask the Government to take up the
attitude that they will make thorough enquiry into the matter and come
to a definite decision whether the British soldiers did assault. We. have
substantial grounds for allegingz that the British soldiers did assault the
innocent and unarmed crowd in the football matech. When there is dis-
puie between the two parties on this point, we are entitled to demand from
the Government an enquiry into the conduct of the 'soldiers. If our
allegation is correct that the British soldiers did assault the crowd, the
question remains what right had the British soldiers to take the law in
their own hands and assault the crowd, except if it be in the right %f
private defence. Of course it is the duty of the police to maintain law and
order. Why was not the police sent for ¥ Why did not the police take
up the matter in their own hands. These are relevant questions which
the Governnermt will have to answer. If the soldiers rely upon the right
- private defence for their assault on the crowd; then the Government.
wiH have ‘to state how many perions amongst the soldiers' had received:
injuries in the assault by the mob upon the soldiers. There is no such
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proof. The Honourable the Home Member has mat eome out with any
jucts that soldiers received injuries at the hands of the mob. This is a
point which we expect the Government to make clear, whether any soldier
received any injury at the hands of the mob.

The Honourable Bir Henry Craik : I never made any assertion that
"any soldier reeetved any imjury at the hands of the mob, nor did the
goldiers rush at the mob. Notbing of the kind happened. The Honour-
able Member is drawing entirely from his own imagination.

Sardar Sant 8ingh : I happen to have one. Then, the point is if
the soldiers did not receive any injury at the hands of the ecrowd, what
right had they to assault the crowd. So far as I know there was no order
from their Officer to make any assault on the crowd. The question is were
there or were there not any commanding officers of the army who could
Luave controlled the soldiers. I understand that there were officers of the
army who were present there. I would like the Defence Secretary to
enlightem us on the point whether at that time and in the circumstances an
officer of the army is entitled ¢o assume command of the soldiers or net.
1 am ignorant of that fact. I would like the Honourable Member to clear
this point. 1 understand that Lieut.-Gencral G. Brand was present and
was an eye-witness to the whole affair. Why did he not take up the com-
ruend of the soldiers and countrol them. If that officer did not do so, I
¢hink the Government deserves 1o be censured in this House.

Mr. D. K. Lahiri Chaudhury (Bengal : Landholders) : Sir, I have
listened with great attention to the statement of the Honourable the
Home Member and his statement eclearly indicates that from whatever
‘point of view we look at #t, we on this side of the House can hardly
put our faith in that statement. It may be that the information, which
-the Ilonourable the Home Member had, may be from an cye witness
‘on the field, but nonetheless we were informed on this side of the
Houvse by my Honourable friend, Pandit Liakshmi Kanta Maitra, that
there were serious injuries inflicted to a boy and in the morning the

Honourable the Law Member also admitted that the collar bone ol
the bey was broken.

The Honourahle Sir Nripendra &ircar (Law Member) : I must
correct my Homnourable friend. I did say that I believed that the
collar bene was injured or broken, but I made it perfectly ciear that
1 was net asserting that his collar bone was broken. If my Honourable
friend wants to quote me, he will quote me correctly.

Mr. D. K. Lahiri Chaudhury : After the interruption which was
made ty my Honourable friend, Mr. M. Asaf Ali, the Honourable
Member shelved his previous remarks and said that his collar bone
was either injured or broken. One can easily understand whether it
is easy to injure or break the collar bone unless there was a big
assault. Even if the collar bone was merely injured, it amounts to
grievous hirt under the penal law of the land. That is the legal aspect
of the matter. The Honourable the Home Member said .in his state-
ment that the referee was giving a very fair decision till the end of
the game, but this is absolutely withont foundation. I came in con-
tact with the players of the Indian team who took part in the game,
I do not want to give the name of the gentleman whom I met, he told
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[Mr. D. K. Lahiri Chaudhury.]

me that up to 50 minutes, the only goal scored was that of the Indian
team and when there was only ten minutes left, the referee was
anxious to give an advantage to the Army soldiers team and so he
gave six or 7 fowls and other decisions which were absolutely incorrect
according to the judgment of everybody. Later on three penalty kicks
were given by referee most partially which took over time than the

scheduled time.

The Honourable 8ir Henry Craik : We are not now discussing
the merits of the referee’s decisions.

Mr. D. K. Lahiri Chaudhury : One fact is clear that when the
game was over, and when the Indian team retired to their camp, the
spectators came over and demanded justice. They did not show any
demonstration. I challenge the statement that there was any
demonstration on the part of the spectators before the assault was
made. There was no demonstration till then. All of a sudden the

‘British soldiers began to assault the crowd.

Mr. President (The Honourable Sir Abdur Rahim) : I hope the
Honourable Member will not convert this debate into another football

match.

Mr. D. K. Lahiri Chaudhury : For the information of the Honour-
able the President, I may say that I played football in my school days.
I am interested in football and that is why I am standing here to
speak on bebalf of the injured team. I was interested in Calcutta
teams and I used to take part in football associations. It is ceriainly
8 fact that these spectators were showing no demonstration. Then I
am told the Royal Scots Regiment rushed towards the public and
started the assault. Why ¥ Because they demanded justice. They
only made one shout and one cry demanding justice. If that be a
demonstration I think any honest ecry may come under the category
of a demonstration. It is absolutely without foundation to say that
they were unruly. The fact is, as stated by my Honourable friend,
Sardar Sant Singh, that the soldiers had no business to interfere and
clear up the ground ; that is the duty of the police. And were these
boys assaulted by the police or by the soldiers ¥ The Honourable the
Home Member said that no soldiers were injured. But how can he
expect the soldiers to be injured when they attacked an unarmed
mob ? It is only the public who were injured. Who made these
injuries ¥ Certainly it was the soldiers and not -the policemen, and
that is the only reason why this adjournment motion has been moved.
The time has come when some serious steps should be taken about
these Tommies who come to witness the game, in ordey to keep them
in order. Tt is true not only of Annandale but also of other place8
throughout India where it is happening every day. If there is any
difference of opinion between this side and Government, thd? is all the
more reason that there should be a committee of inquiry consisting of
the clected Members of this House as well as Government Members to
go into the matter and find out the truth.

The Honourable 8ir Nripendra 8ircar : With Mr. Lahiri Chaudhury
as President. ' ' ’
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Mr. D. K. Lahiri Chaudhury : Yes, certainly, why not?! And I
will take you as my Deputy (Laughter), in which case the legal side
will be absolutely safe. The fact is that there has been an assault,
and though it has been said by the Home Member that it is a slight
assault, I think that is a question of opinion. Our information is that
the injuries are serious. Why should a man with a slight injury be taken
to hospital ¥ For slight injuries there are medical arrangements on the
ground itself ; and the fact that the boys were taken to hospital clearly
indicates that they were seriously injured. He contradicted the statement
of my Ilonourable friend, Pandit Lakshmi Kanta Maitra, that there was a
gash of four inches and said it was only 24 inches and the only skin was
cut. But there was profuse bleeding and if the skin was cut
there could not be profuse bleeding. Bui, there are two versions of
the faet and that is why there should be an impartial inquiry by the
elected Members of this House as well as Government. This is a very
serious question. These soldiers who come to witness the game are always
unruly and take the law in their own hands and deal with the public in
a most atrocious way. That must be stopped, and it is with that simple
object that this motion was tabled. I think the time has come for the
military department to take adequate steps to stop these things. Sir, I
support the motion.

Several Honourable Members : The question may ncw be put.
) Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

** I'bat the question be now put.’’

The motion was adopted.
Mr. President (The Honourable Sir Abdur Rahim): The question

18 :
‘‘ That the House do mow adjourn.’’

The motion was negatived.

RESOLUTION RE INTERFERENCE FROM PUBLIC SERVANTS IN
THE ENSUING ELECTIONS,

) Mr. President (The Honourable Sir Abdur Rahim) : The House
will now resume discussion of the Resolution. Sir Henry Craik.

Mr. 8. Satyamurti (Madras City : Non-Muhammadan Urban) : I
move, Sir, that the question be now put.

The Honourable 8ir Henry Craik (Home Member) : Sir, I am sorry,
I have lost rather the'thréad of my speech—I was in the middle of it
and I am not quite sure that I am in a position to resume it......

_Mr. President (The Honourable Sir Abdur Rahim) : If the House
desires. not to sit any longer, I will adjourn......

Honourable Members : Let us go on.
The Honourable Bir Henry Craik : Sir, I think I was enunciating

the policy of the Government in regard to certain features of elections.
I think I had finished that part : and now I will try to deal with such
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ISir Henry Craik.],

allegations as have come to my -k.nowledge of allaged acts of infer-
ference by individual officers of Government. I have made inquiries
from ull Local Governments as regards such allegations and the general
weffect of the replies I have received in @8 follows. The Burma Govern-
went stated that only one allegation hed -been made, that it -had been
dnvestigated .and found to be untrme. -Phe Punjab Gevernment said
that in one case the allegation was unade that 8 Government servant
‘had used his official position to influence an election. The Gowern-
ment servant in question was a subordinate judge and his wife is or
was a candidate for a certain women’s seat in the new Assembly. I
think the House will agree that the gentleman in question was probably
in rather a difficult position, torn hetween loyalty to his wife and tho
the Government Servants’ Condunt Rales. However, he was reminded
that his duty was to abstain from .all interference. Next d eome to the
province of Bihar, where apard from certain general criticisms that the
present Ministers are teking part in eleetoral tours, there have been
wvery few complaints against officiads as;such. TCeptain .complaints were
amade, c.g., that certain Distriet Magistrates had invited local people to
meet the Minister when he wisited their distvict on tour. An insinua-
tion of that sort really hardly requires any refutatiom and I -canmot
see that it is in fact an allegation of a breach of the Government
Servants” Conduct Rules. Then certain allegations have Dbeen inade
against Hige Excellancy the @overnor personally, but that it would be
out of order for me to discuss under the rules of this Assembly. I
only mention these as showing how wild the allegations are and if it
vwere in order for me to discuss them I think I could completely refate
them.

Next we come to the United Provinces where I find a number of
allegations were made in a letter that was addressed to a large number
of Members of this Assembly by a ‘gentleman called Rafi Ahmed
Kidwai, who, I understand, is the president- of the United Provinces
Provineial Congress Committee. .

Mr. 8ri Prakasa (Allahabad and Jhansi Divisions : Non-Muham-
-madan Rural) : At last you are gorrectly fmInrmed 1

The Honourable 8ir Hem'y Craik : I am generally correctly in-
formed. (Laughter} The Honourable Member will find that my
information is usually correct. I have asked the United Provinces
Government whether they want me to say anything about the allega-
tions made by this gentleman and the reply I have is that his allega-
tiors are for the most part a tissue of absurd falsehoods. I understand
that this gentleman’s party are largely relying in their election

eampaign on propaganda to the effect that their apponents are a party
backed by Government...... -

Pandit Govind Ballabh Pant (Rohilkund and Kumeon Divisions :
“Non- Muhammadan Rural) : Which .is a fact !

The Honourable 8ir Henry Craik : ...... .and rﬁhey ‘hope that by
that propaganda they  will weaken the popular position of their
opronents ; at the game time, if they themselves are defented they have
got a percfectly plaus:blp excuse ; -and they are "buslly engaged in
find'ng facts to fit in with this kkind of propaganda.” A ‘debate on
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much the same question, but dealing with local elections and not with
legislative elections, took place in the United Provinces Legislative
Council a short time ago when a number of allegations were made of
that kind. This was in June of this year and they were met in a long
speech by the Govermment Mémber concerned who showed that the
allegations were for the most part completely unfounded...... '

Pandit Govind Ballabh Pant : Are there any Congressmen in the
United Provinces Legislative Couneil ¢

The Honourable 8ir Henry Oraik : I do not know. There was one
substantial allegation made in this letter of Mr. Rafi Ahmed Kidwai
about a gentleman named Mr. Hobart, a Commissioner in the United
Provinces, and another gentleman named Mr. Darling who is also a
Commissioner. The letter says ‘‘ Commissioners like Messrs. Hobart
and Darling have never considered themselves bound by any such
restrictions ’,—that is restrictions like the Government Servants’ Couduet
Rules—*'‘ Mr. Hobart recently visited Basti where he interviewed all
possible anti-Congress candidates and selected one for one of the
constituencies in the district and made others retire in favour of his
vominec. Of all the candidates in the field to contest the Khalilabad
seat, he thought none would have a chance against the Congress
nominee, and therefore he persuaded a certain gentleman (whose name
I had better perhaps not mention) to seek election from that
constituency ; and these in my opinion will be adopted as candidates
of th:z Nationalist Agriculturist Party ’’. There is a lot more about
this gentleman. The Government of the United Provinces reports that
the only action Mr. Hobart tcok in connection with elections at all
was to compose certain differences among rival eandidates in his own
divisicn......

Prndit Govind Ballabh Pant : Is that proper ?

The Honourable 8ir Henry Craik : 1 do not really see that it is.
under the strict letter of the law, improper.

Pandit Govind Ballabh Pant : That does not amount to any
interest in elections ?

The Honourable 8ir Henry Craik : T do not think it does. If two
candidates, as I imagine happened in this case, referred their differen-
ces to the Commissioner, I do not think it is improper for the Com-
missioner. ... ..

Pandit Govind Ballabh Pant : Appointed him umpire ?

The Honourable 8ir Henry Oraik : I understand that they referred
their differences to him and asked him to settle them......

Pandit Govind Ballabh Pant : Are Government servants allowed
to do that ?

The Honourable Bir Henry Craik : I do not see that that is im-
proper. [t is certainly not interfering with or identifying himself
with any particular party. I would say that on a strict reading of
the rules, it does not seem to me to violate the letter of the rules nor
does it in principle violate the spirit of the rules.

Pandit Govind Ballabh Pant : It is proper then for Government
servants to interfere in that manner !
LAHLAD ¥
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The Honourable Sn- Eenry craik That is the only toundatwn
for the a}lqgatlon made in this letter of Mr. Rafi Ahmed Kidwai against
Mr. Hobart. 'As regirds the other officer, the Local Government gay
that §6 far as they are aware there is no foundatlon at all : he d'd not-
even do that comparatively l_larmless task : he has not interested him-
self in' any way whatever in the elections. Then there is a further
statement in ‘the letter that the Government stall employed in wllage
uplift work ‘are used as ‘an eléctioneering agency. That, I am told, is
a completely falsc, statement which: has no toundaﬁon whatsoever.
Lastly, I come to the allegations about a circular issued by the Court,
of Wards, but as that is a subjeet which may take some time, perhaps

I may be, .allowed to reserve my remarks till the resumpthn of this
de'bate next day. -

Hl' Pmndent (The Honourable S]I Abdur Rah:m} \"’ ery well,

5 pag . Before the House adjourns, I would mention that 1 want-

PHT O ed to sit till 6 o’clock tomorrow, but I understand uow

that there is a function in honour of the South African Delegation and

many Members of this House want to attend it and thererore i have been

asked not to sit beyond 5 o’elock tomorrow. I have also been asked that

the aaestion hour may be dispensed with tomorrow. If that is the desire
of the House. I:shall do so.

Honourable Members : Yes.

Mr. President (The Homourable Sir Abdur Rahim): Well, then.
there will be no questions tomorrow. The House stands adjourned till
11 o’clock tomorrovw.

The Assembly then adjourned till Eleven of the Clock on Friday, the
2na Oectober, 1936,
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